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LOK SABHA

Wednesday, November 24, 1065|
Agrahayana 3, 1887 (Saka).

The Lok Sabha met at Eleven of
the Clock,

(Mg, SpEaxer in the Chair]
ORAL ANSWERS TO QUESTIONS
wErwT Wit ® EETOR

+
*416. ot vy foma :
o} TR qry
ot Tt

#a1 fown w47 a7 a@Ta 7 F
wid f

(%) 1 §2 Ard Tqrt 9T wETEH
Tt & eRTOE aATA & fAw w5 g
Taré i §; A

(@) afz gy, 71 ea1 37 9T wgre
Tt & wEEry T e o fd g ?

forwn swrea & Iga (st A
wiw) (%) O fadt groem & A ¥
WTTT HTFTT F1 F177 A7 8 )

() aw a&f 32747

sit oy forrd : & e sz fa
T qTH(T WATHT TET AT ® THA &
w7 ¥ F A5 RA R, TF A
weam Y7 38 {91 & wfy, oY gE
THAT ¥ TET 981 W § fAmie
¥, §79 31 TFAGT ¥ WHAAT A g,
1 qTETT qraen 7 1% TR g
T, 9t TR ow f e g o

3594

THAT & qgF 7T AT AT T FH
w1 ATS HLE 7 wew g w7

ot e T ST, AT A AT
%Y feafa #, g fad o) oores fafa
Fgr g% dwra ov w7 feaqr A TET 2
forwer faat ot o3 o e Tz T av
at gvwre 7 ag faoby feay fo oot S
T T VAT & Heaey § q¥7 AAE
w71 % oy o afafa a9ré oo | T9r
gawar #t a1 § f& gty ot & =
afafa &1 weme FrAT ST w7 faar
¥ | 39 afafa & g0 aw durd 07 @
e Aardy &1 o T &

ot wy foord - w1 TTETT A A
T 7 7AT § o andt oft ¥ A1 v
BT 7% faget ot & waw & gwr 9 01
w1 o faest vt %) g9 ¥ AA & feg
o7 FEy Y A w1 wmTE A E
fy w1 quTy wawr gmfaez T &1
|17 TaT 7T 97 9YT §F qEHY & UF
wEEg A ¥ %1 A% w1 &t Aear
wirrg foegr qr fama 3w freend
gidqr?

oft wew v o, B OF 5
qeay § & 18 g7 A § e g qur
WA a7

ot wy formst . ey w@ 1z, & vy
fadas w71 ¢ e &9 wrow g8 am wr
a%7 nx fazsy foeft fe Forv wapd
o w1 71 faeat o g sy
¥ & A AT gut ¢ e
A e gwrwA mlr @ frogw
TIIAETL K 727 97 79 RIEAIHT T
A a1 xEy faeAr gwa w1 aE



3505 Oral Answere

AT oo v oAy w5 A
AT FET AT27 ¢ Afwq midy 1 5
1T W TART T

Mr. Speaker; Order, order.

Shri Hari Vishnu Kamath: Is it not
a fact that the proliferation of memo-
rials in stone and marble is not so
very nvcessary for the immortalisa-
tion of the Mahatma's precept  and
example? He himself desired memo-
rials not made of stone, but riveled
of hearts, for that marble crimson-
veined is indeed truly eternal. If 50.
what steps are being taken by Gov-
ernment to inscribe the teachings of
Mahatma Gandhi on the the minds
and hearts of men not only in India
but elsewhere in the world as well?

The Minlster of Edu-ativn  (Shri
M. C. Chagla): A Committee has been
set up under the Chairmanship of the
President of India to celebrate the
Centenary of Gandhiji's Birthday,
where all these questions will be con-
sidered. We want to celebrate it in
a manner worthy of Gandhiji, the

greatest Son of India. As regards
his writings, we are producing
lext-books where Gandhiji's

sayings are being reproduced. We
are doing everything to keep the
memory of Gandhiji alive.

Shri Harl Vishnu Kamath: My
first question was slightly different.
Are memorials made of stone and
marble so very necessary?

Shri A. P. Sharma: In view of the
fact that Gandhiji's own house at
Rajkot and Porbandar heve been dec-
lared as places of national importance
In order to commemorate Gandhiji's
memory, may I know whether Gov-
ernment are contemplating to  take
over the place where Gandhiji was
Shot dead also in order to commemo-
rate his memory?

Shri Bhakt Darshan: Sir, as far as
our information goes, Gandhiji's house
at Rajkot has been taken over by
thoe Gandhi Smarak Nidhi, and not
by the Government.

Shri A. P. Sharma: May I know
whether Government are going to
take over . .
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Mr. Speaker: That question

bas
been answered many a time.

Shri A. P. Sharma: No, I am talk-
ing about the place .

Mr. Speaker: Shri Warior,

Shri A. P. Sharma: My specific ques-
tion was......
Mr. Speaker:
been answered.

Shri A. P. Sharma: I want to know
whether Government are contemplat-
ing to take over this place or not. Let
Government say ‘Yes' or ‘No',

That had already

Mr. Speaker: I am repeating that it
has been gnswered here on the floor
of the House many o time.

Shri Bhagwat Jha Azad: [f once an
answer has been given by Govern-
ment, Is it not open to Government
to reconsider the earlier dccision
afterwards? Can the Government not
reconsider it? So, we are asking again
and again why Government cannot
take it over.

Mr. Speaker: Reconsideration s
not being asked for.

Shri Bhagwat Jha Aszad: Govern-
ment must clarify this point.

Shri Warlor: May I know whether
it is a fact that Mr. Birla had written
to the late Prime Minister that this
particular mansion would be handed
over to the Prime Minister for his
regsidence and not for a memorial to
Gandhiji?

Shri Bhakt Darshan: 1 have not got
any information just now.
oft wy feerd : gt fore oY, s
wgrEm, ¥ STear at e qEw e
T THT W |
mt@lﬂl:ﬂ'ﬂﬁ%am
2 % fir g7 w1E Ffdwa awr-Ted 9T
Tat ATy 7 O WA TAAT TR AT T80
wAT |
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oY ¥R W YA ; WETHT AT
T #1 ga & fon faedt ganie
@I F AT TE E ) 0T THIETIE R TAA
& fam 14 qar mman ¢ ¢ w17 §4T 3w
dwzFrANA feafa 1 g go ot G0
FATAT AT AT § T LB AT A ;T
gam faar ¢ ?

wwW AR . §EE IEE SAT

e’

ot g W S e o
g Frm

www WEy : wiT Afed fie o
mEw frmam e

Shri D. J. Nalk: Gandhiji's life was
dedicated to the removal of untouch-
ability and other construuctive pro-
grammes. May I know what Gov-
ernment intend o do to achleve these
programmes of Gandhiji?

Shri Bhakt Darshan: Sir, all our
development programmes are based
on Gandhiji's teachings.

Shri D. J. Naik: That has not been
done in all the States,

Shrimati Lakshmikanthamma: Is
it a fact that a few months back our
Prime Minister had laid the founda-
tion for a Gandhlji stupa at Vijaya-
wada, and if so, may I know whether
the Ministry will also see that such
8 thing is encouraged and such kinds
of stupax are established in other
States also?

Shri Bhakt Darshan: Sir, as [ have
said already, all this work i being
done under the auspices of the Gandhi
Smarsk Nidhi.

oft 3o qo R : ey At s
ag FAMR fF T2 AT TETEAT M
1 g1 Aiat 7 617 ¥ 7F A A A,
qfrar wqifr 1 it 2 a2 $9 T
amwe we agat @At gE @ f® faa
X g g FAr B WY et A &
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T7 F TR A H FW OH7 w7 Far
grT ¢ A zham s w A azad ¢
oA 2T § med AT faeiy s 5 s
o wimat sqifed 71 991 2 agran &)
#fes fodt a7 agisy 97 oqifer 7 8
W, FH F A WA A0 AIA R,
famr whft o & wfw a1 W §
T TR Q@ 7 I AW | THE qA
andt ot 1 frsrnoTra £ wnfea
w71 & fo 5o vqit farae firg amg ?

W ARG FA6 |

Shri Eapur Singh: Do Government
propose in any shape or form to in-
duct the name or person of Mahatms
Gandhi into the sacred religious lort
of India?

Shri Bhakt Darshan: No Sir, he wa
not a religious leader in that sense.

Bhri Kapur Singh: I have not been
#ble to follow the answer . . . .

Mr. Speaker: Next question.
ot armt : oo R, wEE AT
T AT qT |

aeqw wRITT o A AT uE
fapat &1 |TT wAT Tz qT AL ¥

oft wrrfh: & iz ozan

werR W ; &4 AvTRT SEA 6T
wifom £ 7

oft wrmft : & agi EE dTTATy

wWW AERY : &1 HT g I8
wtfery 1 R AT zE

e qrft : & weA wRew A o
e WAt g fe oW wed
" FAETAT A7 1 F1 AT O A
ww w1 femer fazen zrm 2Tt |, T
=7 fr @ fw fagar wiEd gam@
Wt % @A € fum A1 oA e g
T §, o # T sum w0 ¥ A
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9T ®F & Ay wswr 4@ wwwa, w9
T &Y g % fad 9% s
F1 & garfaa w awmat o fagen
ST A Y 1w o foregr & 99E TR
afrgfa 41 & fr g7 2= off diw wgd &
7 w1 9gw A= w1 fene s
& & fag wgr ar afsw o0 A9
g forar at w1 wowTT ag wanl
ag fagen gigw fod = fam ox =
ot wmam & W et EmTEE A @ @
 wife ag A fag=m <0 1 qw s
SrgH § &1 & ag s g g oo
ar Em & wefoar ..

oW WY . WA S W
Fare wew W Fn fie o ?

st gt (0% fame oA W
ST &Y Wy A A g 7

ooy wEYTa w1 e ar g

Ll
st armft - wETEn oY F e
TATA AT,

off wo we frddt : weqwr T,
st & oy & 0w fre @ e
w oF =iE g g TE W
avaT . .

MI@NW‘T#‘&W ¥
LL

oft armft : E AT AT T gU
it 0% 7 T TEE U W TR
A AT W WA SR 9T e
faavfr T H AT L.

m@l’n:m‘i‘(,ml

o it ;T @ qR T8 AR
foer =T |

oW W ;AT AT A%
foran
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oft arrEl 39T wAts g AEY g
g

wTow AW ;9= 0 a1 97 52
EEEIEE IR AR R IE
HAATT 37T 1 AEF & a9 |

oft armt : T T e & fo
ThF & 7% A aRigT F1 wEE ag
9T qAEGIN A W1 A faRen T
¥ e a1 WiT Ty, Foor wifx wgr-
IE9T A WEE) SMg & aiEmi | ma
T § a1 FT FOET GEAT A A=
it f& gy 2w § AT wow Tem i
ez fran wernt andt 7t wiHdr oy @
wr§ greme w9 Ad & € § ¢
TOHEH 4 §q GORTL & A fawen &
g fargu g

=t 3w T s, qfE s
HETT 7 WA T W WA FA 1 R oo
feor § wwlwg wfaw & wive ag 71
aFal @ f& 9% o5 99 &1 § qaq
Hel T qgAT g |

Haldia Refinery

+
*417. Shri Vishwa Nath Pandey:
Shri P. R. Chakraverti:
Shri P. C. Borooah;
Shri Heda:
Shri Indrajit Gupta:
Shri BR. 8. Pandey:
Shri Rajeshwar Patel:
Shri Vidya Charan Shukla:
Bhri D, C. Sharma:
Shri Yashpal Singh:
_Shri Kapur Singh:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Petrolenm and
Chemicals be pleased to refer to the
reply given to Starred Question No.
70 on the 1Bth August, 1885 and state:

{a) whether the negotiations with
foreign firms for the setting-up of
Haldia refinery have gince been con-
cluded: and
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(b) if so, the outcome thereof?

The Minister of Petrolenm and
{’hemicaly (Shri Humayun Kabir):
ta) and (b). No Sir. The negotiations
ire continuing.

st faverg qvdw : & ag STAew
wrgat g i ag frnfoeere ¥ % g
g1 gy 7

Shri Humayus Kabir: It is very
difficult to give a definite date, but
we are hoping to complete the nego-
tiations by perhaps 31 January 1588,

st fasware qig : g7 gfear =
Whw FTCATT eqTiva w7 § weAT:
faraat = =g gnm 7

Shri Humayun Kabir: Till the nego-
tiations arc completed and we know
the specific proposals, how can 1 give
the figures?

Shri P. R. Chakraverti: Which are
the firms which have offered to cary
out this project?

Shri Humayun Kabir: There are
taree specific offers: one is from a com-
bination of a German an American
firm, another is from the Rumanian
organisation and the third from a
French firm, CFP.

Shri P. C. Borooah: Will thiz re-
finery be fed by crude oil produced
in North-East Assam? If so, what will
be the length of the pipeline through
which the crude bas to pass?

Shri Humayun Kabir: At present
negotiations are proceeding on the
basis that it will be working largely
on imported crude.

Shri Indrajit Gupta: Since out of
these three offers mentioned by the
Minister, two are from private for-
elgn firms and one from a Govern-
ment organisation, T presume on
government to government basls, may
I know whether Government has de-
cided, at least in principle on the
question whether this new refinery
will e im the public sector or will be

Oral Answers AGRAHAYANA 3, 1887 (SAKA)
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part pfuﬂit-owrled‘ and part priva
owned? ‘o

Shri Humayup Kabir: 1t will e
public sector enterprise; it has been
decided that any concern in which
the Government of India hold 51 per
cent or more of the shares is a pub-
lic concern.

Shrl Indrajit Gupta: I did not want
that technical answer. I wanted to
know whether it would be in the pub-
lic gector or mot. He has said that
if 51 per cent of shares is held by
Government itwill be a public con-
cern and all that,

Mr., Speaker: That was in the se-
cond part of the answer. In the first
part, he answered that it would be
in the public sector.

Shri Hem Barua: At the same
time, he has said that it 51 per cent
of shares is held by Government,
then it becomes a public concern.

Mr, Speaker: Order, order, I have
not called him.

Shri D. C. Sharma: May I knuw
what attempts would be made in
order to make this kind of refinery,
when fully constructed, proof against
any future shelling or bombing by
the Pakistani people?

Shri Humayun EKablr: This is a
question of general defence. The
measures which are taken far the
defence of the country will apply
equally there.

Shri Kapur Singh: Once again
wrong English has been uttered on
the floor of the House.

Mr. Speaker: I am not
correcting English.

Shri Hem Barua: Prof. Kablr was
my professor in the University, He
speaks good English.

Mr. Speaker: I should ask the pro-

fessors and other literary persons to
it together and decide what should

be done.

here for
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ot owam fag : s 98 aiEgd
g Tt & Aty O s Tea de §

T I EM AT AT L
Shri D. C. Sharma: I think he was
referring to the Minister,

Mr. Speaker: Unless I identify a
Member, he should not stand up,
whoever he might be.

it e fog @ w wORIR Oy
TawT wwdl § fr o sTAatew ¥
FIL ZH 911 74 o (edw 6 wmfw
FAC WTOeT A% feg A Ay aare fear g

fw wre fgrgrariaal = s fam
[T 1 ag wTH T R Seaom &
Lig kLl g

Shri Humayam KEabir: The best
angwer to that is that Gen. Sarada-
nand himself is depending very large-
ly on foreign collaboration. ln any
case, we expect to be self-supporting
in the course of about seven years.

Shri Bhagwat Jha Aszad: s it not
a fact that from the point of view of
prospecting or refining or the neces-
sity of oil consumption in this coun-
try, Haldia coming up will be abao-
lutely a death blow to the Barauni
Reflnery and thereby to the cxpansion
of the country? Has this been usses-
sed or not?

Shri Humayun Kabir: The hon.
Member is not correct. In fact, as-
sessments have been made, and Haldla
is an imperative necesisty for  the
country.

Shri Bhagwat Jha Aznd: Absolutely
wrong.

Shri Kashi Ram Gupta: The pre-
gent position of the refineries is that
there is 20 to 25 per cent exitra pet-
rol. Will the Government see that
future refineries are so adjusted as to
minimise this production so as to meet
the contingency?

Shri Humayun Kabir: The point

mentioned by the hon. Member is
very much in Government's mind, and
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therefore in all new reflneries we are
taking steps to see that the production
pattern is such that the production
of motor spirit is kept at the mini-
mum.

Mr. Speaker: Next question.

Shrl A. P. Sharma: 426 may also be
taken up.

fgat &1 wax

+
* 418, st qo wio frAd :
=t go wWo wrRw :

w1 fen 5t g A g
war fin

%) fe=ft w1 g9 v ¥ fog
FOOT A B ST # g aar 41-
FT ge warfon feg §;

(@) mz-wrd v g e
#1 7§ foT g wfafa qru g
Mo, ard ey firer s & o e
we oY afwfdi gra feg wg e &
T A g

(n) wr 39% w7 % A qweaw
g T

(%) ofz =, 71 o &1 TER &
wwi % fog fafww afafeat @3 &
T AT § 7

foren wimrerr | I (s wer
) () & (). e aar qew
T 7w feat w1 g 1 [geverad e
ot | ¥fed den qw #-3229/65]

W, ST ST 418 F AT
v q2T 97 T WA TN frgww #®
ow ad@et ur af § foeer fie & |rowt
W & AN 477 ngan o faaw
¥ W@ (@) W owgi 1959 o g AW
1951 g1 wifEm |

ot "o ®io fERAY : oy & fafirw
TNl H A9 F1 A 1 wgry fea arar
¢ Iu% vreq % frafor o sfafas
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T g weaTasfl & aATH w7 ®TH
fm qrarem @ At § Wi SR fafra
TRATAT HIRF § w4t Agy 7

off W waty 2 i, A W@
TV a7 T1Aqq T T FH
& ag fimar wwaverg 71 # ) T AT 0%
wqrft qrmr fam  wexradT - wTEnr
At w9ma wzy & 97 frge
& oY IE% weadE J2H feed el
weRTET arar § Wit 9wy wigh
a® Ty srwTd § gad ggmm e

oft wo wro fy&dt : 3ur w2t wERW
st gz fafer § fie wre @oeT Wt
g Ao 1 e  wre gfean
theat % wrar o frer s @™
frua oY areft & swwT arem A fem
wren g, afe #dY fwwn srar g &1 9w
qerg ¥ seTifEave & fag s 9o
foarar g g 7

St W WA ;s T
g e wrem & A @ wgife
A1 WIT TRITT TATHT 7 AOAT Q%
Tl WAl @A § A fF wrw wwa
¥ FWH | §LAAT A W7 AW |

8hri 8. C. Samanta: Is it not a fact
that the work of the Hindi Siksha
Samiti of the Education Ministry and
the Hindl Salahkar Samiti of the Mi-
nistry of Home Affairs is similar, and
it so, why are these two separate
committees being kept?

Shri Bhakt Darshan: 8ir, I have
explained in the statement laid on the
Table of the House, in reply to part
(b) of question No. 418, thus;

AGRAHAYANA 3, 1887 (SAKA)
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“The "Hindi Salahkar Samiti
has been sct up by the Ministry
of Home Affairs
Government mainly on matlers
relating  to the progressive use
of Hindi for official purposes of
the Union and use of Hindi for
official work in Hindi-speaking
States. It also advises the Gov-
ernment on general matters con-
cerning the development and
propagation of Hindi. The Hindi
Shiksha Samiti, set up by the
Ministry of Education in 1851,
advises the Ministry of Educa-
tion on specific problems rela-
ting to development and propa-
gation of Hindi...... "

to advise the

ot quare few : w1 & o &
£ e 03 wva qopi T T A T
g, Tuw fea St gt fgrft =
arafgar g ?

sft www wutw o, St oY &
AEY ¥ wwar, #faT s age w
qg WA 7 FGgAAT g7 FF Fad gu-
afia draar # aaqn arf wCT 9w
fetkmmed far g my oy 7

oy wrefia W aw ¢

oft v win ¢ Afew gl 0@
& fF A Taadin geEr @
% 1 @@, 77 N FaEAwiv
arxat & fam gy L afuw ga ofe
=frga &1 sy
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Mr. Speaker: I might make that
point clear. I got a hint of it on that
day. There was insistence that when
a question had been linked with ano-
ther the Member must put iwo sup-
plementary questions.

Shri Hem Barua: That day you al-
lowed two.

Mr. Speaker: I did; it was for spe-
«ial reasons. There was a speciol de-
legation from outside and [ did not
want scenes to be created here. Other-
wise, I was humiliated and jnsulted
at that moment. I must make it clear,
T a question is linked with another
at the request of some Member or on
the desire of the House the sponsor of
the second qeustion has got only one
supplementary to put.

ot wy forwd : weaw agre, & 0%
qATH AEAT E | GO AT WA AR
Tt wrga @ e 9EF W R gEL &
|G AYET AT, AT AT FGT FLT 7

oW wErew : fee & ) o,
fe W ZTIR ¥ geRr g1, A 9
are fat g |

Dr. L. M. Singhvi: Are the govern-
ment aware that members of both
these committees, Hindi Salahkar
Samiti and Shiksa Samiti have been
fecling strongly that their task is
extremely frustrated in the matter of
propagation of Hindi and progressive
adoption of Hindi for various pur-
poses and, if so, whether the govern-
ment proposes to step up the pro-
gramme of implementing such re-
commendntions as they have made
and complet; their work go that there
is greater satisfaction reassurance in
the eountry about the govermment's
intention In the matter of propaga-
tion of Hindi?

8hri Bhakt Darshan: Sir, may I as-
sure the hon. Member that the re-
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commendations of both these com-
mittees are given due consideration
and most of them are implemented as
speedily as possible.

Shri Hanumanthaiya: Will the hon.
Minister please tell the House if there
was a suggestion made in the ad-
visory committee of the Ministry of
Education that a Central Hindi Uni-
versity may be established in the
south for this purpose and, if so, how
far has it progressed?

The Minister of Education (Shri
M. C. Chagla): About the idea of the
establishment  of universities, our
present thinking is that we should
not establish any new universities in
the Fourth Plan......

Shri Ranga: Except the Jawaharlal
Nehru university?

Shri M. C. Chagla: That was in the
‘Third Plan.

Shri Ranga: This also can be start-
ed that way.

Shri M. C. Chagla: If my hon.
friend will permit me to complete the
answer, to the extent that we (an
help the cause of Hindi there should
be no difficulty st all in establishing
university centres. The present think-
ing is instead of having all the ele-
borate machinery of the university,
vice-chancellor, registrar and build-
ings, we could have sufficient com-
plexes of colleges we could have uni-
versity centres as my hon. friend
wants us to pursue that idea. We will
certainly see whether it could be
done.

Shri Narasimba Reddy: What steps
is the Ministry of education taking
to propagate non Hindi languages in
Hindi areas and also how much money
has been spent so far or is allotted
for such propagation and have any
tangible results been achieved, and
also has the government found any
inclination on the part of the northern
gentlemen to learn any one of the
non Hindl languages?
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Shri Bhakt Darshan: Sir in the
Ministry of education we have got a
separate section for the development
of modern Indian languages other
than Hindi and Sanskrit.

Shri Narasimha Reddy: What is the
money spent?

Mr. Speaker: He has asked about
the money allotted, results achleved
and all those things.

Shri Bhakt Darshan: I have not got
the exact flgures with me.

Mr. Speaker: A statement may be
placed on the Table of the House.

Shri 8. N. Chaturvedl: May I know
if the Kendriya Hindi Shikshana
Mandal at Agra is meeting the de-
mand for teachers in the non-Hindi
States to the fullest extent, and whe-
ther there is any proposal for expan-
sion of this ingtitution and the open-
ing other institutions like that?

Shri Bhakt Darshan: Sir, our Cen-
tral Hindi Institute at Agra is being
gradually expanded; it is meant to
supplement the training of Hindi
teachers which is already being car-
ried on in different States,

Shri D. N. Tiwary: There are seve-
ral committees, both officia] and non-
official, for the propagation of lindi;
whether they are doing the work pro-
perly or not is another mater; may
I know whether there is any organi-
sation to find out what improvement
has been made in the propagation of
Hindi in non-Hindi speaking States
from year to year?

Shri Bhakt Darshan: Yes Sir. The
results have been quite encouraging
and we hope that in the years to
come it will get further momentum.

Shri Vasudevan Nair: In the [ state-
ment, it is said that it is proposed to
establish some Hindi medium schools
and colleges in the non-Hindi speak-
ing areas by the fourth Plan period.
May I know whether this does not go
against the standard spirit of the de-
ciston already taken at highest levels
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that the medium of instruction should
be the regional languages in the va-
rious regions, and how does this tally
with the declsion already on re

as far as as the Government 1s con-
cerned?

Shri M, C. Chagla: There is no in-
consistency. Ewven if ultimately the
medium of instruction in the differ-
ent universities will be the regional
languages, I hope the South will con-
tinue to study Hindi and the North
will continue to study non-Hindi
languages. There could be no objec-
tion in having schools and colleges
where Hindi can be studied and I
hope very soon we will have schools
and colleges in the North where non-
Hindi languages are studied. There is
no inconsistency between the two.

Shrimati Lakshmikanthamma: May
1 know whether there are any Hindi-
medium public schools in non-Hindi
States and, if not, whether Govern-

ment propose to set up More wl:ld.l-'
medium  schools for the non-Hindl

States?

Shri Bhakt Darshan: Sir, there are
some such schools run by private
agencies. We have been helping them
to some extent, Now, for the fourth

Plan, we have proposed that it the
State Governments desire, them, we

may give them hundred per cent aid
for opening such schools and colleges

wft TrtTeY - ATt Wt #
and T W aTw B A TEET AW
gs,mtmimmaﬁ
i ¢ Fery Pt sy, fian 8, wvwar:
fisar & 1 & g e e g f forr
Wﬁﬂmﬁﬁw-m
¥ forg wa & ufaw wa feur §, foen
daray 39 1w g ¥ fee e
Lo A

QWWW-T‘W“
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oY e o § gy

SATT ALY FH § 7

ot W T afer &
qAdT - gRE w1 wAwd & fau ag
o 3w g fx gk depa qfe
¥ 907 TegAr &1 agrar i wwh g
W frdt g9-adin graar § e
/1§ ©: AT §IA A WLAAT W 7 qF
TIF

ot TRTORA A9 § 3T 81 oW
@™E?

Shri P. C. Borooah: Hindi is spoken
differently in different Hindi-speaking
itates and this puzzles the mind of
the people of non-Hindi speaking
areas. So, may I know which Hindi
is going to be propagated In non-
Hindi speaking states?

Shri Bhakt Darshan: Sir this is the
very objective of the Central Hindi
Institute at Agra, where we  have
been inviting teachers from all the
non-Hindi-speaking States so that
they may learn the standard type of
Hindi. .

oft T W e ;¥ Oy ST
srgen g fir %fw of 7o ¥ & fedr &
WO 3T TR §, & ag wawe §
fie 97 & feedt i w1 wwy o e
aft §1 swm, gafio fa & w=me
W war % ferg @ fvar sarem ag
wrrvas wf aae g fr o o e
wretwT #1 fsfer iy T amt o
el & wei & g W oagfea
wwa feq o

sft W i AT, R A @ f
s wrar %1 g fien wawm B
wrafae adt § 1 9@ TR AETW @
gty § X & W swan g fe 3
R T ¥ faoww 5960 0

Shri Eapur Simgh: What steps, it
any, have been taken to cnsure that
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such propagation of Hindi at the high
level of the Government does not
tend to stifle the legitimate growth
and development of the non-Hindi
languages of India?

Shri Bhakt Darshan: Sir, 1 must
assure the hon. Member that this mis-
giving should be given up altogcther.
We have been encouraging all the
modern Indian languages simultanc-
ously with full vigour.

Shri Mem Barua: About the stand-
ard language, I am in a fix. Some
people from Patna tell me that the
Hindi spoken in Patna is the best;
some say the Hindi spoken in Bana-
ras is the best. Some say the Hindi
spoken in Allahabad is the best, Some
say the Hndi spoken in Delhi is the
best. May I know which is the stand-
ard Hindi?

Shrl Bhakt Darshan: Sir, in my
opinion, the Hindi used in the trans-
lation of the Constitution is the
standard one.

W T ST | AT gy oy

+
*410. oft wo Wo AMF
oft %o ®ro frdel :

w1 qrerd Aot g A € F
w4 fw .

(%) % frerd w9 Trogatr X
g a v § W forik are § qoeTe
1 ww W ¥ o s gd ¥ aa
TF WTETT 9T §9 q9 Tg-gai - ard
¥ goare wr few mgAemt oar oo
R

(w) w1 swrTATRT TETEET &
® ¥ A A9 TSA-FFE F1 OTMEAE
sfeamgai, wfgw gfez & aemar A7
TAH FEMEAT T wegoT Wik TR
TR, AAET K1 A2 7§ A7 w8
Tt AT e aEoq FTmE g
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(w) afz 4, & 3o #n1 s
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TEET SATHT W TR WA A
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(¥) o= S¥-790 &a w9
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o AT, T @ 17 § a0 aqa
wfafaaw, 1963 ¥ it frarr qwmd
A wferrfoad amrd o€ & 1 w7 e ¥
7 foedt € ot wewT & Arapar sgaeq
1 w1t qoper ¥ fedy wd0 7 gEAT
A foeft T ¥ s g afafay
# fraife atear & wqare s oft &

(@) =T (7). swmeT qeawst
ot wr§ Ffzmgat a4 wr forad
T AT ¥ wr srweqr qATH # wEw
qF | wrA saras T sty geaer
gl & o g7 a1 = g sfqfom
TTaAT ¥ wTAvERAT O § I WG W
afaw fafe & ¥ w1z aor =¥ ¥
wy § I wTg AT @R E

(7) g7 a1 sg@ IJvafeaqi
Faqr nfa fafiugt w1 o sfae fewor
1g darg ¥ aifaw swrgd qfwdwm &
fomr T § 1 & wfadea wfi =9 wayg
Frewfram gri R 0 s &1

Shri §. C. Samanta; Is it not a fact
that the public of Andaman and
Nicobar islands are constantly de-
manding a legislative assembly in the
territory? May I know whether in-
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stead of that, they are nlso demand-
ing thak,nore facilitics ani powers
should riven to the advizory come-
mitts o

Shrl Hathi: They have demanded
that their representatives in Parlia-
ment should be elecled and not ronu-
nated. They have also said that
there might be a legislulive assembly,
but the Constitution does not provide
for that.

Shri 8. C. Samanta: Moy I know
whether any separate discussion on
the reports on these Union Territor-
ies where there are legislative ssem-
blies will be taken up in this House
and thy molion will be brought by
the ministry itself?

Shri Hathi: When the Home Minis-
try's Demands for Grants come up
for discussion, these things can be
discussed.

ot #o  wio fyaft : W awy
HY-qEW 9T TAT 4T § 99 ¥ qen
mar ¢ f wfrritza o i oew
grarr & At § | WA § ag qer
ar qr

“the steps being taken to ac-
quaint the Parliament about the
progress made in making the ad-
ministrative set-up a success”,
ol o1 I A wrr k&
wAT e § fe A swafoe g
qiz dto =Zzn ¥ Az wv tem mar B,
o A% &1 TAE gy § I §aTy
w1 71 fagay § o qifftz O sa
art ¥ v w i afve e s g ?

st gt : oufufngfer &7 ao 0
g 2feel % §, ag &t T W
¢ oF a1 wifew 239 ¥ A3 § foa®
o 7w Hfehw | .
I am sorry, Bir, 1 shall give the
answer in English. Under article 230
of the Constitution, all these terri-
tories are being administered by the
President through an officer desig-
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mated by him. But under article
239A, it is provided that the Parlia-
ment may by law constitute legisla-
tures in the five States of Himachal
Pradesh, Manipur, Tripura, Pondi-
cherry and Goa, Daman and Diu.
Therefore, these five States have
legislative assemblies. Whether the
set-up works well there or not, the
legislative assemblies there can look
into it. So far as territories which
ure directly governed are concerned,
this Parliament has the power and in
the annual administration reports, we
have given details of their develop-
ment,

Bhri Harish Chandra Mathur: In
view of the government's accepted
policy to have only large States, may
I know what steps have been taken
already or are proposed to be  ken
now to see that these States are even-
tually amalgamated with the adjoin-
ing areas?

Shri Hathl: For the present there is
no proposal, except for the merger of
Goa, Daman and Diu, which is being
considered.

Shri Harish Chandra Mathar: Do I
take it that the government's policy
is to keep the under direct rule and
not merge them with the adjoining
areas? If that is not the policy, what
steps have been taken?

The Minister of Home Affairs (Shri
Nanda): There is no question of any
new policy being enunciated here and
now. The policy has been so far
operating and I think it can still be
an open gquestion. It is not for all
time that this set-up is going to be
there,

Shri Sham Lal SBaraf: May I know
whether the administrative set-up for
differeni centrally sdministered units
has been declared; if so, what are the
criteria on which such a set-up has
been agreed to?

Shri Hathl: Ag I said, it is not a
question of any agreement in regard
to the set-up. In the Constitution it
is provided that the Union Territor-
les are to be administered through the
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President. Under article 238(a) it
is provided that Parliament may by
law constitute a legislative assembly
and council of ministers, Thig is the
set-up, angd either one of these
two types ig functioning in the Union
Territories.

Shri Shinkre: Have the Govern-
ment by now realised that the very
nature of these Union Territories is a
negation of democracy as a result of
top much interference by the Union
bureaucracy; if so, may I know what
steps they are contemplating to take
to establish proper democracy in these
Union Territories?

Shri Nanda: I am sorry 1 have to
answer that. It is not a question of
any interference, but it js only help
and assistance that is given to them.

Shri Shinkre: You may call it help.

sft wy fowd : o g, frga
W1 femrae waw # fosdrromT gema
¥ fagra ®1 g 91 9T A0 w
#t gfer & o w7 el & W 9w
Tl M G, IAE! faer Y gfee
&, wTHTT w1 wriaf wA AT ¢

ot gt : ot aw sk et
wA w7 oaw oAd g o fgmmae,
e, oK QT weTge, fag L L L

ot wyq fowd : ww T G
affrady & arr § adf v | o gww
AU

W WERT S 9TeET g1 aar
fe 7 ot gfs ffeda §, @ @
g9t TG & qraT arx & faw e
sfgram fase @t wr &

oft wq fomd : ar A TEEa
F arr § &% gufg @ fem aaifs
& wrgm £ f% avn w wgrovg ®
fammar ary oY arfrw & ) arfaeeTe
7
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worw wEEw : wara faam Wy
ot gt cE A T EIE

st w0 fge mme : it o9 A
Famar ¢ f g gfram el ¥
afEwa 2397 & FOT HIT FTH &
@ & Afwa gad o afage 2l
% 3T X FEEPE T IAT F7F 54
aF WY T ] 74 F1 fae & 7

aw T %7 g% = whvw w74 fw
2390 & gatfaw w17 g1 7

ot gt : da7 A1 s wrE g
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Shri Hari Vishnu Kamath: Is the
House to understand that the pro-
posal made by the Prime Minister to
the Chief Minister of Goa, Shri
Bandodkar, in July-August last with
regard to general elections in  the
near future to decide the future of
Goa, the proposa]l] which virtually
shattered to smithereens the Glass
House at Bangalore—has been finally
shelved because of the emergency,
because of the conflict with Pakistan
or for other reasons, and is there a
similar proposal for Pondicherry also?

Shri Shinkre: Or, is it that 100
many glasses were broken at Bangu-
lore?

The Prime Minister and Minister of
Atomic (Shri Lal Bahador
Shastri): Well, of course, these deci-
sions are npeither modifled nor chang-
ed on account of the shattering of
glasses or breaking of glasses—] may
assure the hom. Member about that.
Perhaps, the hon. Member from Gon
is rather frightened of it more than

we. But it is true that on account
of the emergency we felt that this
matter could be postponed for the
time being.

Shri Hari Vishno Kamath: What
about Pondicherry?

Shri Lal Bahadur Shastri: That

question has not arisen at all
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Mr, Speaker: Next Question—Shri
Yashpal Si .

Shry Ylﬂl Singh: Char Dow
Shoonya.

The Minister of Education (Shri

M. C. Chagla): Question No. 420.

An hon. Member: Four Twenty
(Interruptions).

Mr. Speaker: Order, order.

WO WEG ¢ 420 # §r oAl
gy ffetfeee ¢ 7 g7 aw & wmATE
oA A1 TE

St ¥R T wHATY
Lo
Dr. L. M, Singhvl: Sir, it would be

best to abolish this numbey from the
Question List altogether.

7 0

Mr. Speaker: No, no; rather the
Members should detach themselves of
the idea that lies under that.

Shri M, C. Chagla: Sir, 1 appre-
ciate that there is 4 bad odour about
thia number, but I cannot help it.

India Offiee Library

+
+420. Shrl Yashpal Singh:
Shri Bhanu Prakash Singh:
Shri M, L, Dwivedi;
Shri 8. C. Bamania:
S8hri Vidya Charan Shukls;
Shri D. C. Sharma:

Will the Minister of Educatien be
pleased to state:

() the progress so far made in get-
ting the India Office Library shifted
from London and the difficulties in
bringing the same to India; and

(b) the time by which it iz expect-
ed to be brought to India?

The Minister of Edocatleon (Shrl
M. C. Chagla): (a) Attention of the
hon'ble Members iz invited to my
reply to Starred Question No. 203 on
25th August, 1965, No progress has
been made since then,
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(b) It is impossible to hazard a
Auegs at this juncture.

=t gana fag © 7z F707 {9
FEAT AT AT T2 AT 3AA fT H
qaIFAT WA L, A 4O H AT ET
BTt aw fazawraws w2 o 2
T arfaetra i T g vgi g 7
Shri M. C. Chagla: I am very happy

to tell this House that this is one
issue, perhaps the only issue, on
which Pakistan and India are agreed.
The difficulty, which is mainly proce-
dural, hus been caused by the United
Kingdom. 1 have been looking into
this matter ever since I was High
Commisioner in London. I have pur-
sued it here also. There hag been
considerable delay. I thought there
were administrative delays only in
our country but I find the delays in
the United Kingdom are even worse.

oft qurqre feg ;o fin @@ qatoT
ot %7 & ff amg 41 o€ feem @ & v
aiftfoms g/ @ & e o T &Y
Y & o1 2z fa2a w T & av findy v
TE AL

st qo Wo WHWT : @y AT 4z
faza & aorg wg W

oft qware o WA wgRw A
e fr feda & o wormafias 2f
g & i ® o A1 & FrA At §
fw gz *rd wemafar 30 & wror ger
g & ar fafewr avwre a7 qm W=
Uk g & T # qog & 7

ﬂ{'!om:mﬁm
®F arg Aff & | ¥z fadw & Fafaew
w7 &< faar § | fea §8 S
fmwa &

Shri Vidya Charan Shukla: This
matter hag been pending since 1957
May we know the procedural ditficult-
les which are holding up the decision
In this matter and which have been
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brought te our notice by the British
Government?

Shri M. C. Chagla: I ought to be
quite frank with the House and I am
prepared to tell the House what the
position is. At thp start the United
Kingdom tool up the impossible posi-
tion that the property of the India
Office Library vested in that Govern-
ment. Both ourselves and Pakistan
strongly objected to it.  Then, ulti-
mately, after a groat deal of rego-
tiations, the United Kingdom (sovern-
ment agreed that the guestion of the
right to this Library should be refer-
red to a Tribunal. The Tribunal was
decided upon. There were to be three

members to be selected from the
Privy Couneil. Then the difficulty
was who should select them-—whe-

ther the Lord Chancellor or India,
Pakistan and the United Kingdom.
Even on that there was not much
difficulty. Then the question was
what should be the terms of reference
to this Tribunal. Well, that also is
more or less settled. Then the next
question was about a section in the
India Office Library containing books
belonging to Nepal and another sec-
tion containing books belonging to
Burma. The United Kingdom Gov-
ernment wanted to keep out any ad-
judication with regard to this. We
were prepared to agree, but Pakistan
said that we must decide the whole
question. We agreed with Pakitan.
Now the only difficulty that remains
is what iz the law that the Tribunal
should apply. We suggested that it
should be Jeft to the Tribunal, But
the United Kingdom say that their
law officers have suggested that this
cannot be done and that we must
decide what the law should be I
have evolved a formula and I have
written to the Pakistan High Cum=-
missioner on the 22nd July whether
they will accept the formula which
we have evolved, and I have got a
reply on the 26th of July that the
matter was under consideration. We
are now in November and we have
received no reply. I have written
to our High Commissioner in London
to approach the Commonwealth Sec-
retary and request him to approach
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Pakistan and find out whether they
agree with this formula or they have
another formula to suggest. But there
has been no reply. So, as far as this
side is concerned, we are pursuing
the matter very vigorously,

Shri D, €, Sharma: What is the
formula that the hon. Minister has
proposed and what is holding up the
implementation of that formula by
the Pakistan and United Kingdom
Governments?

Shri M. C. Chagla: Since this matler
is under negotiation I do not think it
will be right 1o tell the House what
the formula is. But it js not being
held up either by the United Kingdom
or by Pakistan. I have received no
reply from Pakistan. The United
Kingdom Government also have sent
no reply as to whether they accept
the formula suggesied by ~e as to
the law that should be applicabic tn
decide the ownership of the India
Office Library.

Japanese Petro-chemical Experts

+
Shri S. C. Samanta;
Shri Subodh Hansda:
Shri M L. Dwilvedi:
Shri Yashpal Singh:
Bhri Onkar Lal Berwa:
Shri Brij Raf Singh:
Shri Gokaran Pramd:
Shri Madhu Limaye:
Shri D. D, Puri:

*421.

Will the Minister of Petroleum and
Chemicals be pleased to state;

(a) whether the report of the six-
man Japanese Petro-Chemical Ex-
perts' Team has been received; and

{b) it so, the main recommocnda-

tions thereof?

The Minister of State in the Minis-
iry of Petroleum and Chemicals (Shri
Alagesan): (a) and i(b). T shall refer
to the answer given 10 QRQuestion
No. 493 dated 8th September, 1965,
wherzin it wag stated that the survey
team organised in 1864 by Japan Con-
sulting Institute to study development
of petro-chemical industries in India

1917 (AD) LS—2
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had submi_f.ted its report to the Indian
Investme sentre,

Shri §, C. Samanta: May 1 know
whether the survey team wvisited all
the oil-producing areas in ladia where
there are possibilities of petro-chemi-
cal industries being fruitful?

Shri Alagesan: They visited most of
the places. They went to Koyali in
Gujarat, Bombay, Cochin, Madras etc.

Shri S. C. Samania: May I know
whether Indian experts were associat.
e with them or were they consulted?

Shri Alagesan: They had talks with
our eXports of the Oil and Natural
Gas Commission and others in the
country as well,

it amqre fog : @7 &% F | e -
A gt R 59§ |t g e i e
AT W1 §7 § ZwI{ 157 77 ¢6 A
§ o i 1 farcardr agt AT £
a1 §T1 AVEIT WA TA T (W ¥R &
faa wxq7 wvir fe o Fm wm A
facerer ¥ faé 59 & w10 a@AdE
1 WY ? A7 W e sTar
qOF E wAT w7 oag wgw B fw
"ERTITHZ &ST, @ FOWT 59§
fay 1 w3 77 i B ?

Shri Alagesan: Exploration i3 being
done by the ONGC with Russion
assistance and by Oil India. There
is no question of taking any respon-
sibility. Both these organisaliung are
responsible for exploration and results
are produced,

oft wy foywd : ¥ 92 Ir7 A4 2
o mraev? & avar fem o e aodl &
rTrsfaw mrr £1 740 7 -f{vea T
& w47 AT ¥T@M | A 47 AR
qET X A am wrrd, fadrat T o
arr 7wt gamy fon @, @ e =
=Wy #F ¥ fAr warmar 2
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Shri Alagesan: They visiled ail
these places. 1 do not have the re-
port before me, but, as I said, it was
submitted to the Indian Investment
Centre, Bul there are certain schom-
es which are buing inveshgaled
in Barauni; in fact, one private party
has also beepn licensed to start a
petro-chemical scheme.

Mass Civillan Rifle Tralning

*422, Shri Karni Singhjl: Wil the
Minister of Home Affalrs lLe pieased
to state:

(a) the progress made in the im-
plementation of scheme formulated by
his Ministry for mass civilian rifle
training;

(b) the number of rifles importled
for the purpose since Lhe scheme was
finalised; and

(¢} the number .of people being
truined year-wise under the scheme?

The Deputy Minister in the Minis-
try of Home Afairs (Shrei ). N,
Mishra): (a) (i) Number of centres
set up under the Civilian Rifle Train-
ing Scheme in the States/Union Terri-
tories is 873; and '

{ii) Number of persons < far train-
ed at these centreg is abnut Y3, 170

(b) Out of 20,000 22 bore rilles
being imported for the purpose, 5.000
rifles hove mlready arrived in Inda.

(¢) Year-wise break-up of peuple

trained is not available.

Shri Karnl Sloghji: Is it o fact that
originally, following the Chinese in-
vasion, it was planned by the Gov-
ernment that twop million. peopie
would be trained in the art of rifle
training every year; if so, what hap-
pened to that ambitious scheme?

Shry L. N. Mishra: We had not fix-
ed any target; but it is a fact that
after the Chinese aggression in 15962
we had an exhaustive and ambitious
plan for training civilian people andi
we opened 80 Many Cenires—as you
will see, about 700 centres—bul be-
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cayge of want of rifles and also some
organisation op  the part ol non-
officlal bodies the programme  could
not mike much headway, , Bul w
are trying to push up the programme
and we hope that the proframme wiil
keep up.

Shri Karni Singhji: In vicw of ihe
fact that rifle training as o whole js
a very expensive thing, may 1 know
whether the Governmeni have any
proposals to supplement the rifle
training on a mass scale with preci-
sion amir rifles to bring dowps the cosl?

Shri L. N. Mishra: S0 for o4 nclp
is concerned, we supply rifles 1o clubs,
As [or ammunition, people have lo
pay only one anna: the admission lec
is Rs, 3. It ig negligible and it would
not be very costly so far as the poo=
ple Are conzerned,

Dr. L. M. Singhvl: Mav 1 know
whether the Governmeny would recal!
the assurance given by the hon, Frime
Minister recently that armsz would be
distributed free, in large quantities,
in the border areas lo  scture  our
frontiers from any invasion from out-
side and would the Government spell
vut any scheme that may have been
formulated in pursuance of Lioe dec-
laration made by the Prime Minis-
ter so that either arms may be dis-
tributed free or arms on  subsidised
prices mayv be made available tn peo-
ple particularly in the western border
States of vur country?

Shri L. N. Mishra: Unfortunately,
I was not here when the Prima Minis-
ter made that declaration. I nad
answered a question on  Wednesday
last that this question was theroughly
discussed by the Chiel Ministers” Con-
ference and we decided to have home
Rfuards on a liberal basis in the border
States and to train them angd arm
them.

Dr, L. M. Singhvi: It is not a ques-
tion relating to home guards. My
question related specifically to the
free distribution of arms.
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Mr. Speaker: That was what was
discussed. This gquestion was put.
They said that they were not going to
distribute these rifleg o all people in
the border areas but that rpegulor
home guards will be (here jn the
border areas and the rifles wil  be
issued to them.

Shri Nath Pai: The importance of
training rcitizens in the use of rifles
cannol be exaggerated wien we sec
the dimension of the dauger that is
facing us all over the froniiers. 1
am afraid the Government hardly
realises thaq the sthemes are becoming
paper schemes, Is he awarc that, in
practice, the rifle training, like the
digging of trenches when (he bumb
attacks are expected, hus become a
huge farce and that the training given
is extremely superficial and, if so,
may I know what steps ore being
taken (o see thot, we are not deceiv-
ing ourselves and that the traning
is taken seriously and imparted
seriously?

—

The Minister of Home Affairs (Shri
Nanda): In the first place, there is no
guestion of any lack of realisation on
pur part about the importance of this
matter, that is, a very jarge number
of people must be trained ang also
partirularly for the border urcas—
the people there must be trained--a
force like the home guards in A very
large numbers is required. [ think if
Ihere are any deficiencies—there gre—
lhey should be made u» and we
should try to extend this as much s
possible.

Shri Man Sinh P. Patel: Is it a lact
that the rifie training is left to the
district authorities of the Btale Gov-
ernments and, if so. what assistance
is given to the civillan rifle clubs
created by the civilians?

Shri L. N, Mishra: As [ said, we
have got the civilian rife clubs in
every State and also at district head-
quarters and the training is also given
at police stations according ' our
present scheme. and the assistance
will be given in the form of rifles and
ammunition to train the people,
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oY wyrew wonwEE ¢ Tafe gw
@i g ¥, xa1 fw oz A9 A
7 w1, fx fraarrivm # 0 afer a7
frd wegt & 2 1wl A% AR F
Fwm sl oqifesmia 77 oma
A5G W & W a7 (@ " T
T ¥ wrara A7 w1 fr £ § w
WA T 45 ®LE FTT T T 95 g
/i owr wsET A iF o 2 &
FrAt SrEAT g fw agn g oemar o
1€ wriort 77 a4t 2, ofz oo o2
Ar a1 ?

oft ™o ato famy : 74 A17 A I
1 5t fomr B F5T & A azR
AT, rEfEiE AT wA F mom
qiwaT T4 A0 T oA 7, w1
7 grETd) geq oy ymEr WA A
arft 1 w2t A% Ifm o o T R Ee
A I EF IR L E AR T8
Fa% wfsfras m7e o Hlo Hito Mo
dYe ®lo H 25 AT T ' FIT T AT K
mefeA Ffmr A wd B FEpmoR
qIHAT FA1 & IFa @7 b (woew wm
vifes avs @ ma amr w10

Application of Artisles of Comstitution
to J. & K.
+

*423. Shri Hari Vishno Kamath:
Shrl Hukam Chand
Kachhavaiya:
Shri D, C, Sharma:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Heme Affairs
be pleased to refer to the reply given
to Starred Question No. 343 on the lst
September, 1965 and state:

(a) the details of the proposals
under consideration regarding the app-
licatian of certain Articles of the Con-
stitution to J. and Kash
State;

(b) whether such consideration and
consultation with the State Govern-
ment have been completed; and
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(c) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (c).
With the concurrence of the Govern-
ment of the State of Jammu and
Kashmir, an Order by *he FPresident
under article 370 of the Constitution
providing for the modified upplica-
tion to the State of the following
articles of the Constitution of India
for giving effect to the change in the
designation of the “Sadur-i-Riyasat”
to “Governor” is being issued short-
ly:

Article 222,
Article 361,

Article 367(4).

Proposals for application to the
State of the following uther articles
of the Constitution are under con-
gideration in consultation with e
Stute Government:

Article 81,
Article 325,
Article 3286.
Article 327.
Article 328.

Shri Harl Vishnu Kamath: May I
know whether those Articles under
the Constitution and those laws ol the
Indian Union which have so far been
applied to Jammu and Kashmir have
now been applied to the liberated
areas of so-called Azad Kashmir and
ig the jurisdictional authority of the
Union Government andi the Govern-
ment of Jammu and Kashmir com-
plete over &ll those liberateq areas?

No reply?

The Minister of Home Aflairs (Shri
Nanda): The question is such that it
does take a little time 1o grasp all
its import. ‘The guestion is whether
our laws apply to the liberateq areas
of Azad Kashmir also. We have
extended our laws to the lhiberated
areas of Azad Kashmir. At present
the adniinistration is being carried on
and all arrangements have been made,
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Whatever needs lo be (one, it will
naturally be in accordance with the
laws of the country.

Shri Hari Vishnu Kamath: | am
not satisfied with this kind cf answer.
Are you, Sir?

Mr. Speaker; That is being ad-
ministered by any special machinery
or the State Government of Jammu
and Kashmir is alministering those
areas also according to State laws?

Shri Nanda: Yes Sir, that is =o.

Shri Hari Vishou Kamath: Now
that it is officially known that the
Prime Minister will shortly be going
to Tasltkent and then to Washington,
is the Prime Minister in a position to
state categorically and firmly that bis
talks with the Soviet Prime Minister
and the American President w.ll not
be permitted to deviate into a discus-
sion on the internal affaics of the
Indian Union, particularly with refer-
ence to our relationship with Kashrur,
and with regard to the cxtension of
the Constitution to that State apd the
repeal of Article 370 at an opportune
time in the near future?

Mr. Speaker: That he has answered.

Shri Harl Vishnu Kamath: He has
not  answered that, What was
answered wag different.

Mr. Speaker: | have [ollowed him.

Shri Hari Vishnu Kamath: What he
said was this.

Mr, Speaker: Let him wait. I
shall tell him. Mr. Alvares comphs=
mented Mr, Kamath yesterday.

Shri Hari Vishau Kamath: [ do not
need his compliments,

Mr. Speaker: Mr. Alvares should
beware. ...

Shri Hari Vishnu Kamath: Let
him. ...

& SErTaT TTEN o sfET, I
VATHT WATE WAL A A FTOHIT T
¥ §raey § WA FIEIT R ST W@l
oF qur, °F faue qF g tama



3539 Oral Answers

1 8 /IS & 1% WITA FIHIT A FaT9 HAT
¥ avaey § 4t faota frar 8w faware
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& sfaurs # g1 370 w9 fow
TR W A AT Ty T AR A
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wTTA @I & oA e oow o
T A&7 WIWHTE &7 qreA w7 wfew
WIT FEd § WY gt W Wl
gT 370 ®1 #EAgW F @ w7 &9
g v g dar e Ty &1 @ur
370 1 #feaw ¥ w41 qff w1 faw
Fman ?

oo WEET W9 ATAHIE §E
FaTA T § A1 O A A e Ao
97§ Tgar & 1 & oF fowe & s
a¥w Agl ¥ wwAr | gafEw W &
= 7 feqr w%M 97 @UTH AEAT
Lol

ft qear ;W B qgET aw gk
Fa @ wifemmdz # w Aifa w1 e
&1 far mr & e 2@ 370 Sgfeme
d 21 w7aAT § wHify g g gW awl A
“it wfafa 7y w7 7 faen wiedr-
Zgw &1 99 fom gq w7 awa §

st e sedt  AEEEET
wTT wA Arferd, eqez aATE Ay

oY AR : WET aF oI g1 §EaT g
wqez fray o wr g

o T ag & awa R
wgi wE 7€ € wrfefieey am frh §
@ T % FATH & ar fmrar g o
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¥ AT H P § T A9 A TR 97 FeAT
:fw ot Licciciicio el | 1

frgr & Y gd H ga%T "I
T w9 g w1 gweT Al
T TV AT § Jra A w1
w17 €7 ¥7 97 39 919 fow w7 7w
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ot g wreAt ;s wETEA,
¥ gqrovy gRAmT awAT g . . .

woow WY ;B oW FoagA
YT forart, g & W o7 AT o A AT

oft g W wgATa | FET ATAT
F o AT AT w gy famn,
¥ welaga wF ¥ 7 9§ 77 aHIT
fom |-wm ¥1 gt agrge SAT A
wet grar # gy fomr @ s wvETT
I AT JU AT § QAT & AN
am o7 fmr At 7 oA aw g
ST gET AT 7 T, VT ATHTT Wt
3 Or7 T AT ST E & AT A I
#fw o1 FaTa gW 7 g9 F e few 2
I 97 gUT & AWML ¥ HOET amA
a1 frarc ot & av agy ?

st 77T : gE wAT g AT )

ot gw9 wT wEArg AT OF
sEgr W HaTE § W § oW W
sgaeqr Aga § ¥ amAE gAr T A
st %z fe @z ww gary T 3o
B 7 oy A AT AR SUTEA Xl
& vt g /a1 A 3u 41 397 fom
@1 & quen angan g fr few oo oz
AT g T ¢
Shri Hem Barua: It was yesterday

in the Rajya Sabha that our hon.
Prime Minister has said that not
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Kashmir only would be discussed at
Tashkent; that means that he would
discuss not only Kashmir bul other
Indo-Pakistan problems also. On the
other hand, on the floor of this House,
he said thet Kashmir would not be
discussed at Tashkent. May 1 know
what the uctual attitude of the hon
Prime Minister is towards this prob-
lem of discussing Kashmir st Tash-
kent? Is he going to discuss It?

Mr. Speaker: He has answered that
already.

Shri Hem Barua: Yesterdey he said
llke this in the Rajya Sabha. 1 had
read it in this morning’s papers.

Shri Hari Vishnu Kamath: Thal
was exactly my question. And it has
been reinforced now by my hon
friend's question.

Shri Hem Barna: May I submit that
1 had read it in this morning's news-
papers that he had said like that In
the other House?

Mr. Speaker: There are other re-
medies for it; he cannot raise it dur-
ing the Question Hour in this manner,

qF ®A T IAT | queda fagre
a7 qf araran e fage & a7
diaar £7 fagr war # fe steaa v &
47 *¢ sWATYr w1 T AL I3
qR €T WA FE oTY A AT AA 67
wi & agar 7 tx ag @IA A wA
Taye %7 A [F 57037 qlr7 § smyear
¥ owarx A IS AT )

Shri Hem Barua: This is o very Im-
portant matter. So, 1 would like 1o
make one submission about it

Mr. Speaker: | have not decided it. .

Shri Hem Batua: The Prime Minis-
1er made one statement here and he
has made another statement in the
Hajya Sabha. .

Mr. Speaker: This is mot the oeca-

sion for it; he can rxjse it by othar
methods or In eny other manner he
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likes, but not during the Question
Hour.

Bhri Ringa: Simply because some
Members do not make use properly of
the privilege of the House and try to
raise a point of order during Ques-
tion Hour, it is not proper to deny the
other Members the right to raise w
point of order even on a proper occa-
sion.

Shri Harl Vishnu Kamath: That
cannot be done under the rules.

Shri Ranga: That cannot be done.

WRITTEN ANSWERS TO
QUESTIONS

Report of Team on Development of
Andamins
*424. Shri P. R. Chakraveril:

Shrl P. C, Berooah:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:

Shri N. R, Laskar: °

Shri Sidbeshwar Prasad:

Will the Minister of
be pleased to state:

Rebabilitation

(a) whether the team of officials
that visited the Andamans to find out
the potentisls of rehabilitation of re-
fugees from East Pakistan, has sub-
mitted its report;

(b) whether an overall survey has
been made in this region by the ex-
perts:

ie) the eslimate of the Central
Government regarding the possibility
of seltling refugee families on agro-
industrial economy, duly financed and
developed: and

(d] the number of refugee families
alreudy rehabilitated there and the
number of families proposed to be
shifted by March, 1966°

The Minister of Rehabilitation (Shri
Mabavir Tyagl): (a) The drafl report
of the inter-departmental Team con-
stituted to prepare an integrated
resoufce development plan for the
islands is ready. It is expected to be
finalised very shorily.
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(b) An ‘over-all assessment of the
development potential in various sec-
tors has been made by the expert
Members of the Team. '

tc) Accelerated development for
which there is scope will create addi-
tional employment opportunities which
can be utilised for the benefit of mig-
rants from East Pakistan, repatriates
from Burma and Ceylon and also
others. The size of the development
programme will however depend on
the resources that will be available
for it.

(d) Two thousand eight hundred
and sixty-one refugee families were
rehabilitated in the Islands between
1949 and 1963, During 1984, about
200 Sahkaris and their families were
sent to the Middle Andaman. About
400 more Sahkaris are proposed to be
moved to the same area very shortly.

Four-year Degree Course in Delhl
University

*425 Shri K. N. Tiwary:
Shri P. R. Chakraverti:

Will the Minister of Education be
pleased to state:

ta) whether it is a fact that the
University of Delhi has set up a Com=
mitter to examine a propusal 1o in-
troduce a four-year degree course tn
improve the educational standards;

(h) whether the reorientation of the
honours gnd pass courses has been
supgested to equip the graduates hel-
1er to pursue higher studies and 1o
mect the manpower requirements of
the expanding industrial und public
undertakings; and

fe) whether similar studies are
being made in other Universitics 1o
improve the educational standards?

The Minlster of Education (Shri
M. C. Chagla): (a) and (b1, Yes, Sir.
The Committee will examine the

various aspects of the proposal.

te) Government has not received
any reporis of similar studies carried
out by other Universities. However.

a Committee of the University Grants
Commissiqgy has carried out a syste-
matic gation into the problems
selating to standards of higher edu-
cation in Indian Universities.

Propagation of Himdi

*426. Shri Yashpal Singh: Will the
Minister of Education be pleused to
state:

(a) whether he has seen the press
reports in the Times of India" dated
the 10th October, 10685 that the steps
taken by the Union Gavernment
propagate Hindi during the last 10
years have proved inadequate; and

(b) if so, the steps proposed to be
taken to popularize Hindi in the coun-

ay?
The Deputy Minister in the Minis-

try of Edwcatlon (Shri Bhaki
Darshan): (a) Yes, Sir.

(b) A statement showing the steps
being taken or proposed to be taken
for the propagation of Hindi is laid
on the Table of the Sabha, [Placed
in Library. See No. LT-6223/66].

eRTaTCORT W ovefte fax

*427. 1 ¥R W wENT :
1 wgerd AT a7 FMA A par
w1 fw .

(%) *31 ATET FI 2407 TTHIAT
" ywfoa 217 ars A 7 AuareE
1 TEifwA &1 71 7F g qd
" A faFr 51 9 frAm T g
arr

(@) afzzt, Frexawr @1 gy
aragr £1 gFex 7rea ¥ fam arerr
F am wreaf ¥ @7
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™o Wo fAm) - (F) @17 (W) w=
w41 F70T § carA B oW mAn avety
aifaen e & fag av erft grdamfy
W W oAk rw Toger erdanh o
wmT R
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Fourth Plan Targets for Fertilizers

*428. Shri Indrajit Gupta:
Shri Madhu Limaye:
Shri Bagri:

Shri Linga Reddy:
Shri 5. M. Banerjee:
Shri Subodh Hansda:
Shri Kishen Pattnayak:
Shri P. C. Borooah:
Shri Yashpal Singh:
Shri P. R. Chakraverti:
Shri K. N, Tiwary:

Dr. L. M. Singhvi:

Dr. Sarojini Mahishl:
Shri M. R. Krishna:
Shri D. C. Sharma:
Shri R. Barua:

Shri R. 8. Pandey:
Shrl Rajeshwar Patel:

Will the Minister of Petroleum and
Chemicals be plecased to state:

(a) whether it is proposed to revise
downwards the Fourth Plan target
for the indigenous production of ferti-
lizers;

(b) if so, whether this is primarily
due 1o the lack of firm assistance
offers from the U.S. parties; and

{c) the progress made in the execu.
tion of the proposcd Fertilizer Pro-
jects at Durgapur, Cochin, Madras,
Haldia, Mangalore and Kanpur?

The Minister of Petrolenm
Chemicals (Shri
(a) No, Sir.

and
Humaynn Kabir):

(b) Does not arise.

(¢) Duwrgapur: Civil construction
work is in progress and tenders for
machinery and equipment are ready
and will be issued as socon as foreign
exchange has becn allotted,

Cochin: The project study has been
made and foreign exchange is being
sought from US Aid.

Kanpur: A letter of intent has boen
issued and the detailed project report
is expected by February, 1966,

Madras: Detailed discussion
in progress with AMOCO.

are
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Mangalore & Haldia: The schemes
are still under initial stages - of
discussion.

Armed Police Personnel

*430. Shri Hem Raj: Will the Min-
ister of Home Affairs Le pleased to
state:

(a) the number of armed police per-
sonnel who were killed, disabled or
wounded in the recent Pak. aggres-
sion on India;

(b) whether their next of kin will
Le grantcd pensions:; and
(e) if so, the nature of the help

which the Central Government pro-
pose to give to the State Governments
for the purpose?

The Deputy Minister in the Minis-

tey of Home Affairs (Shri L. N.
Mishra): (a) The number of armed
police personnel killed, disabled or

wounded during recent hostilities  is
a3 follows:—

Killed—99
Disabled or wounded—159

(b) the personnel or their next of
kin will be granted disability/extra-
ordinary pension according to State or
Central Rules by which they are gov-
erned.

(c) the Central Government will
bear full liability for all armed police
personnel in respect of whom they
have agreed to meet the expenditure. .

Sphes

*431. Shri Krishna Deo Tripathl:
Shrl R. S. Pandey:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state since the Pakistani
aggression the State and Territory-
wise number of:

(i) persons arrested on the charges
of spying for Pakistan or for spread-
ing false rumours with a view to
spreading demoralisation;
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(ii) Pakistani citizens in India on
valid wisa indulging in undesirable
activities arrested or interned;

(iii) Pakistani citizens arrested
without valid visa since the conflict
began; and

(iv) Pakistani cilizens with expired
visas arrested?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (i) 12 persons were arrested
on chuarges of spying—6 each in Pun-
jab and West Bengal. The number
of persons arrcsted for spreading ru-
mours is not available,

(ii) to (iv). Two statements are
laid on the Table of the House.
[Placed in Library. See No, LT-5224/
65.]

Capitation Fee

*432. Shri P. C. Borooah:
Shri Linga Reddy:
Shri Kajrolkar:
Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 68 on the 18th
August, 1965 regarding the en-
trance fees to Technical Colleges and
state what are the main findings of
the fact-finding committee and Gov-
ernment’s decisions in the light there-

of?

The Minister of Education (Shri
M. C. Chagla): A statement is given
below.

Statement

The main finding of the committee
was that the instructional facilities
provided at these colleges were inade-
quate.

2. The Committee has recommend-
ed as follows:—

(i) The colleges should be given
affiliation on a year-to-year
basis and each year they
should be inspected to deter-
mine whether the necessary

instructional facilities have

provided. If a college
were to fail to provide the
necessary  facilities it should
be disaffiliated and the stu-
dents should be transferred
to other colleges.

(ii) The Central Government may
consider the question of assist-
ing these Colleges under the
“Open Door Policy".

3. Action on the recommendations
of the Committee has to be taken in
consultation with the State Govern-
ment and the Universities concerned.
The report of the Commitiee was,
therefore, forwarded to the affiliatling
Universities and the Government of
Mysore for comments. The Universi-
tics have furpished their comments.
The views of the State Government
are awaited.

Civil Defeace

*433. Shri Mohammed Koya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether during the present
Pakistani aggression, it was revealed
that equipment like the one for air
raid precaution for civil defence was
not adequate to meet the gituation;
and

(b) whether steps have been tuken
to set right these defects?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri L. N.
Mishra): (a) In the initial stage of
the recent hostility civil defence
equipment was found wanting in
some respects. Immediately ad hoe
arrangements were made to meet the
situation and by and large no work
was allowed to suffer.

(b) Special efforts are being made
to procure aquipments on priority
basis and it is expected that deficien-
cies would be overcome soom.
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Berne Convention of Copyrights

*434. Shri Sidheshwar Prasad: Will
the Minister of Eduecation be pleased
io state:

(a) whether there is any proposal
before Government to get out of the
Berne Convention om copyrights; and

(b) if so, when a decision is likely
to be taken?

The Deputy Minister in the Minis-
dry of Education (Shri Bhakt
Darghan): (a) Yes. Sir,

(b) A decision can be taken only
about August, 1967, when the revised
version of the Berne Convention will
become available,

Maps of Anthropolegical Department

*435. Shri C. K. Bhattacharyya:
‘Will the Minister of Education be
pleased tn state:

{a) whether some importunt majs
huve been missing from the Anthru-
pological Department;

ib) whether some of these have
‘been tlaken 1o Pakistan; and

(¢) if so, the steps taken against the
persons responsible?

The Minister of Edacation (Shri
M. C. Chagla): (a) Some maps have
been reported lo be missing from the

lihrary of the Anthropological Sur-
ver of Indii.
{by and (v). The matter s under
investigation.
Santh C ittee's Rec 1
tions

*436. Shri D. C. Sharma:
‘Shri Linga Reddy:
Shri Yashpal Singh:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
te pleased to refer to the reply given
10 Starred Question No. 181 on the
25(h August. 1965 and state the up-to-
dite progress made in regard to the
consideration and implementation of
the Santhahamh Cominitiee’s recom-

mendation?
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The Minister of State In the Minis-
try of Home Affairs and Minfster of
Defence Supplies in the Ministry of
Delence (Shri Hathi): A statement
containing the information is given
below.

Statement

Out of a total of 137 recommenda-
tions (including parts of recommen-
dations) made by the Santhsnam
Committee, 113 have been accepted,
7 have not been accepted and the
remaining 17 are under consideration,
us shown below:

[. Following 106 recommendations
have been accepted with or without
changes and implemented:

(1) Recommendations re-
lating to Gowvernment
Servants’ Conduct
Rules L]
(2) Recommendations re-
lating to amendments
to laws 15

(3) Recommendations re-
lating io the political

parties etr 1

(4) Recommendations re-
lating to Universities 1
151 Others 81
Total 1068

1I. Following 7 recommendations
have been accepted wholly or partly

and their implementation is under
consideration:
(1) Recommendations re-
lating to Government
Servants' Disciplinary
Rules 1
(2} Recommendations re-
lating to Amendments
to laws 5
(3) Others 1
Total 7
111 Recommendations not

accepied.
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IV. Following 17 recommendations
are under consideration:
(1) Recommendations re-
lating 1o Constitu-
tional changes
(2) Recommendations re-

lating to  political
parties etc. 4

(3) Recommendations re-
lating to Judiciary 1
(4) Others o 7
Total 17
Grand Total: 137

Manuil on Cenducting Enquiries

*437. Shri Bata Singh:
Shri Narasimha Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
that a large number of officers who
are directed to hold cnquiries under
the Civil Service Classification and
Control and Appeal Rules, find it difi-
cult to pursuc definite procedure in
the matter of conducting the enguiry
and recording evidence;

(b} whether due to the lapses on
the part of many offi;ers for not being
posted with up-to-date orders on the
subject. many decisions in  the dis-
ciplinary cases are set aside by the
(Courts of Law; and

(e) if so, whether Government pro-
pose to bring out a detailed Manua:
with clear-cut directions in the
matter of conducting such enquiries?

The Minksier of State In the Minks-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) It is not a
fact that & large number of officers
find it difficull to conduct Depart-
mental proceedings.

(b) It is not a fact that many deci-
sions in disciplinary cases are sel
aside by Law Courts for procedural
lapses,

fc) For facilitkes of enquiring
ufficers und for easy references CV.C.
propose to bring out such a manual,

Pak.
*438.

botage Celi in Kashmir

Himatsingka:
Shri Rameshwar Tuntia:
Shrimati Savitrl Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that in
Jammu and Kashmir State a Pakistani
cell had been functioning actively
which was responsible for many anti-
national sctivities Including arson and
sabotage in the Kashmir valley;

(b) whether our Security Forces
have been able to smash it;

(c) it so, how many persons Lave
been arrested; and

(d) whether any documents
seized from them?

The Minister of Home Affalrs (Shri
Nanda): (a) to (d). It is a fact that
recently a Pakistani Cell, which was
believed to have been responsible for
certain cases of arson and dissemi-
nation of subversive literature and
similar other activities, has been
smaghed by the Jammu and Kashmir
Government. A number of persons
have been rounded up in this connec-
tion. Active investigation into the
matler is in'progress. Ii will not be

were

in public interest 1o disclose any
details at this stage.
S5.P.E. Officers

*439, Shri Tridib Kumar Chaudburi:
Will the Minister of Home Affairs he
pleased to siate:

(a) the number of oificers of the
Special Police Establishmen! who have
been occupying their respective o ia
for more than three vears;

{b) the reasons for not transferring
them from these posis especially when
Specint

most of the officers of the
Police Establishmen! are
with the inwvestigation of irr .
and corrupt praclices in industrial and
trading estzblishments; and

(c) whether, 1n visw of tha enlargnl
scope of activilies of the Specia] Police
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Establishment which necessitates the
employment of many Officers of this
establishment and their coming into
contact with industrial and trading
concerns, Government have consider-
ed the desirability of periodic transfer
of these Officers in line with the re-
commendations of the Santhanam
Committee?

The Minister of State In the Minis-
iry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) (i) The
total strength of police officers of the
rank of SP. and above is 58. Out of
them, 6 officers are holding the same
post in the same Branch/Unit for
more than 3 years.

(ii) The total strength of Dy. 5. P.
is 121, Out of them, 7 officers are
holding the same posts in the same
Branch/1'nit for more than 3 years.

(iii) The iotal strength of Inspec-
tors and Sub-Inspectors is 382 and
174 respectively. Out of them 48
Inspectors and 14 Sub-Inspectors
have been working in the same post
in the same Branch/Unit for more
than 3 years.

(b) Most of the officers of Central
Bureau of Investigation are on depu-
tation from States. The normal term
of deputation is § years. The Services
of these officers (excepting LP.S.
Officers) are genecrally obtained for a
particular Branch. These officers,
therefore, gencrally stay at a Branch
for § ycars.

(c) Careful watch is kept on the
officers and as and when necessary,
transfers are made. Most of the
officers in Central Bureau of Investi-
gation are on deputation from the
State Governments, On their com-
pletion of term of deputation, they
are reverted and thus there is gradual
shifting of officers in the Central
Bureau of Investigation. ~
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Adoption of Villages by Universities

*440. Shri Muthiah: Will the Min-
ister of Education be pleased to state:

(a) whether, while delivering the
Convocation address to the Utkal Uni-
versity, he recommended that Uni=
versities and Colleges in India should
adopt a few viliages around them and
improve their living conditions and
remove illiteracy, insanitation and
poverty there;

(b) whether he has communicated
his suggestion to the Vice-Chancellurs
of the Universities; and

(c) if so0, their reaction to this sug-
gestion?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). Yes, Sir; the Vice-
Chauncellors were addressed on  the
subject in a letter, dated 1st Novem-
ber. 1965.

(¢) Replies have been received so
far from nine universities and their
reactions are favourable,

Inter-University Youth Festivii

*441. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Will the Minister of Education be
pleased to siate:

(a) whether Government have tahen
a decision not to hold Inter-Univer-
sity Youth Festival this year;

(b) whether Government considered
the suggestion made by the Prime
Minister at the 8th Inter-University
Youth Festival that the event should
be held in a village instead of the
capital of India; and

(¢) whethor the deteriorating stan-
dards of the performances have prom-
pted Government to put a stop to this
festival?

The Deputy Minister in the Minks-
try of Fducation (Shri Rhakt Dar-
shan): (a) and (b). Yes, Sir.

(¢) No, Sir, the standard of the
performances has had nothing to do
with the decision not to hold the Fes~
tival this year.
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Strengthening the Borders
*442. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
1o state:

(a) whethvr Government propose to
rehabilitate the ex-Servicemen and
other people who have been victims
of the Chinese and Paokistani aggres-
sion in the areas and vicinity of Indian
Frontiers  with Pakistan and China;
and

(b) if so, the details therenf?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) and (b). Proposals for
settling ex-servicemen in border areas
in certain compact blocks where land
may be available are under considera-
tion of Central Government in con-
sultation with the State Governments,
A scheme for Tripura hus heen re-
cently sanctioned,

Information under other items s
under collection,

Research in Astrology

*443. Shri Hari Vishnu Kamath:
Will the Minister of Education be
pleased to state:

{a) whether Government propose to
institute scientific research in Astro-
logy;

(b) if so, the details thereof; an<

{c) if answer to part (a) be in the
negative, the reasons therefor?

The Deputy Minisler in the Ministry
of Education (Shri Bhakt Darshan):
{a) to {c). This Ministry hos no pro-
posal to institute scientific research in
Astrology as such. Even though cer-
tain Institutions like the Yaranaseya
Sanskrit Vishwavidyalaya nre having
Astrology as a supject of study, in
terms of modern scientiic  develop-
ment, astrology has yet to estahblish it-
self as a full-fledged science. It would
therefore be premature to  institute
scientific Fesearch in Astrology at Gov-
ernment level,

Voluntary  Sanskrit Oreanisations
who inter alia are engaged in the

study and teaching of Astrology are,
howeve gible for g grant under
this Mimstry's scheme for  financial
assistance o Voluntary Sanskyi Or-
ganisations etc

et W oY RO @ e

* 444 o) gA AT FEMG
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Mystery Dwn;:enl Circulated in
rala

*445. Shri Harl Vishnu Kamath:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Starred Question No, 184 on the
25th August, 1965 and state:
(a) whether the inguiry into the

mystery document circulated in Keralg
has since been completed; and

(b) if so, the result thereol?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (o) Ye: Sir

(b} It has not been possibli tn trace
the origin of the document,

Retired Govi. Servants Employed in
Private Companies

1170. Shri Madhu Limaye:
Shri Bagrl:

W:ll the Minister of Home Affairs
be pleased to state:

ia) the number of retired Govern-
ment servantg who are at present
holding 'managerships or directorships
or gimilar high offices in private sector
companies; and

(b) whether Government propose
to put a ban on such Government
servanis accepting posis in companies
in the private sector?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Bhri Hathi): (a) C(overn-
ment have no information.

() Attention is invited to the reply
given on the floor of the House to
Starred Question No. 423 on 4th
March, 1964, Starred Questinn No. 189
on 25th August, 1965 wund Starred
Question No. 1280 on 10th November,
1965. The matter is under considera-
tion.

Reservation in Services for Milltary
Personnel

1171, Shrj Madhu Limaye:
Shri Bagrl:
Will the Mi.niste_r of Home Affairs
be pleased to state:

(a) whether Government have
received any request from the Punjab
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Government to the effect that while
recruiting and selecting personnel for
IPS. 1AS and IFS between 1967-70, 33
to 20 ver cent of the posts should be
reserved for armed personnel who
fook part in fighting against Pakistan;
and

(b) if so, Government's
thereto?

rraction

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
‘a) and by No Government have.
however, decided. as one of the mea-
sures fur the rehabilitation of the
released  Emergency  Commissioned
Officers. to reserve the following per-
centages of permanent vacancies in the
All India Services and the Central Ser-
viees posty dase 1 und Class II (non-
technical)  for released Emergency
Commissioned Officers:

IAS/1ES . 200

1P§ CR &1

Class I Service /Pusts 28,
(non technical}

Class T Service/Posts 1t

inon technical

This scheme was under consideration
of Government in consultation with
the State Governments and the Pun-
jab Government had conveved their
concurrcnge in the proposed reserva-
tion of vacancies.

Diversification of Studles

1172, Shri A. K. Gopalan: Will the
Minister of Education be pleased 1o
state:

(a) whether it ix a fact that the
experiment in the diversification and
ierminalisation of studies at Secondary
School level has not proved a success;

(b) if so. the reasons therefor; and

ied when and in how many s-hools
the experiment was started?

The Minlster of Education (Shri M.
C. Chagla): (a) and (b). Diversifi-
cation has been effected through the

h 1 pose schools. Their

of ip



3559 Written Answers AGRAHAYANA 3, 1887 ISAKA) Written Answers 3s60

working. however, has revealed cer-
tain deficiencies and efforts are be-
ing made to remove them. The defl-
ciencies have been mainly in respect
of good teachers and funds,

(e) Im 1955; in 250 schools.
Employees of Mahi Administration

1173. Shri A. K. Gepalan: Will the
Minister of Home Afairs be pleased
to state:

(a} whether the employees absorb-
ed from the old French Administra-
fion MAHI have demanded salary re-
vision and an interim relief;

(b1 the
thereto;

Government's reaction

(e} the difference, if any, in  the
salary of those employees and  the
employees who are working under
our Government in similar posts; and

(d) whether Government propose
lo bring them at par with others?

‘The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of

Defence (Shri Hathi): (a) Yes,
(b) to (d). The permanent pre=-
merger cx-Fron:h employees  were

drawing pay at  scales generally
higher than the scale of pay of equi-
valent Indian posts. These scales were
protected by the Treaty of Cession bet-
ween France and India. So, the question
of the upward revision of the scale
of pay of ex-French permanent em-
ployees did not arise. Temporary
pre-merger employees were given the
option 1o remain either on the old
French scales of pay or to come on
to the scale of pay and allowances
obtaining in Madras State. In  the
case of such temporary employees as
had clected to come on to the Madras
scales of pay in 1960, their pay was
fixed in such a manner that none of
them suffered a reduction in  their
total emoluments. Such employees
partake of the benefits consequent on
any revisions in allowances in Madras
State.

Permanent  ex-French employees
were not, matter of right, entitled
to  any ‘compensatory  allowan:e.
However they were  granted com-
pensatory allowance on an ad hoo
basis in 1960 ranging from a minimum
of Rs. 15/- per mensem to Rs. 35-
per mensem. This compensatory
allowance was raised in March, 1965,
and again in October, 1965. The mini-
mum compensalory allowance allow-
ed to such Government servants now
is Rs. 25/- per mensem and the maxi-
mum is Rs. 55/- per mensem.

Tt has been decided to give another
opportunity to such ex-French em-
ployees a& have not elected to come
on to Madras scales of pay fo come
on to these scales. The pay of emplo-
yees who will opt 3, come under the
Madras scales of pay will be fixed in
such a manner that thev do not suffer
any reduction in their ‘total emolu-
ments. They will thercafter be able
to partake of the benefits consequent
on the revision of the Madras rates of
pay and dearness allowance from
time to time,

armel & wEdy
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S E1A 9T fE a0 97T, 1965 ¥
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7 40 w77 G fA7 9, v grw fare
gfm & Awr safer godr A
feqa T & 7 ¥ 77 ¥ 319 IR0
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I T 35 WA faEifEEt & ow
o A A 97 fAgr o 3 A
aart [xa® syorer 71 s
TET TEAT G AT | TIT F W AT A
Ml waré T | gIaT ¥ A frw
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T | FET WA g AT
w31 AT & e fidm & o & g
JIT AT | UK qrAAT g W w7 gy mar
T W F AT TR IWOEA A
fafa aar sgavqr 1 xard w3 & fAw
gfma # wfeq qart af §

Bolghaty Palace, Ernakulam

1175. Shri A. K, Gopalan: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether the Bolghaty Palace
at Ernakulam is proposed to be leas-
ed to private individuals.

(b} if so. the reasons therefor;

(c) whether Government proposed
1p make it g Tourist Centre; and

(ed) if so, why that proposal was
sbondoned?

The Minister of State In the Minis-
try of Home Affairs and Minister
Detence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes Sir.

(b) it has been done in the interest
©of development of tourist traffic.

(c) Yes Sir.
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{d) The original scheme was drop-
ped as it was nol found practicable.
A revised programme has. however,
been tentatively proposed for the
construction of a 100 Room five sto-
reyed hotel at a cost of Rs. 30 lakhs.

Artificial Rain

1176. Shrl Hari Vishnu Kamath:
Will the Minister of Education be
pleased to state:

(a) whether research is still being
conducted on the production of arti-
ficial rain; and

(b) if so. the upto-date
thereof?

The Minister of Education (Shri M.
C, Chagla): (a) Yes, Sir.

(b) Of the 112 trial experiments
conducted so far at Delhi, Agra and
Jaipur, 80 have indicated positive
trend of result.

U.S. Graphic Arts Exhibition,

1777, Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

Pprogress

(a) whether one US, Organisation
have arranged for U.S. Graphic Arls
Exhibition for circulation in some im-
portant cities of India;

(b} it so, the details of the pro-
gramme and the cities approved for
the Exhibition; and

(c) the nature of the exhibits to be
displayed?

The Minister of Education (Shri M.

C. Chagla): (a) to (¢}, There are
two Exhibitions.
The US. Graphic Arts Exhibition

sponsored by the Asia Society. New
York, arrived in India in November,
1963, It is being circulated by the
Indian Council for Cultural Relations,
New Delhi and the itinerary in-
cludes Delhi—Lu: know—Calcutta
Madras—Bangalore—Hyderabad  and
Bombay. The Exhibition consists of
55 Etchings by leading American
artists.
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The other Exhibition of U.S, Gra-
phics sponsored by the National Asso-
ciation of Women Artists, New York,
arrived in India in September, 10965.
It is being circulated by the Interna-
@ional Cultural Centre, New Delhi and
the itinerary includes Calcutta, Delhi,

Chandigarh, Ahmedabad, Barods,
Hyderabad, Madras, Bombay. The
Exhibition consists of 50 Prints by 40
women artists of the USA.

Arrests of Foreigners

1178. S8hri Krishna Deo Tripathi:
Will the Minister of Home Affalrs be
pleased to state:

(a) whether some foreign nationals
i India indulged in anti-Indian acti-
vities during the recent Indo-Pak.
eonflict:

(b) if so, the number wf such per-
sons together with their nationality;
and

(c) the action taken against them?

The Minlster of State In the Minis-
try of Home Affairs and Minister of
Defence supplies in the Ministry of
Defence (Shri Hathi): (a) to (c): The
information is being collected and
will be laid on the Table of the House
B due course.

Awards to Civilians

1179. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have de-
aided to offer recognition and re-
wards for acts of outstanding bravery
and dedicated service performed by
the civilians;

(b) if so, the details thersof; and

(c) whether Government have asked
e state Governments to  furnish
tists of those who rendered merito-
rious service during the recent Indo-
Pak. conflict?

The Minister of State in the Minks-
try of Home Affairs anj Minister of

M7 (AD) L33

Defencegyfupplies in the Ministry of
Del'enoett hri Hathl): (a) and (b)
Civilions are already eligible for the
grant of Ashoka Chakra Awards
(Class 1, Class Il and Class II1) for
actg of gallantry which were institut-
ed in 1952,

(c) The cases of civilians who have
rendered distinguished service during
the recent Indo-Pak conflict will be
considered for the grant of Padma
Awards on the forthcoming Republie
Day.
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Deputy Tehgildars in Kerala

1188. Shri Pottekkatt:
Shri A, V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether regular lists werse
drawn for Deputy Tehsildars for Came
nanore, Calicut and Palghat Districta
during 1860, 1961 and 1962;

(b) whether any appointments were
made on the basis of the above lists;

{e) whether these lists have been
kept in abeyance and revised lists pre-

pared; and

(d) if so, the reasons for preparing
the revised lists without cancelling
the original lista?

The Minister of Btate in the Minis-
try of Home Affalrs ang Minister of
Defence Supplies in the Ministry of
Defence (8hri Hathl): (a) Yes Sir.

(b) Yeg Sir.

() and (d) Under the Madras rules
which were in force in Malabar area,
the promotions to the Dy. Tehsildars
Cadre were made on the basla of
merit and ability. In 1859 the Gov-
errrment ordered that the promotions
to these posts should be made on the
basis of seniority -cum-fitness prin-
ciple, These orders imd effect from
19th October, 1950 but before these
orders could be enforced, lsts om
selection basig were prepared and act-
ed upon uplo 24th September, 1063
Government found it necessary W
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review the appointments made from
19th October, 1959 to 24th September,
1962, Accordingly the Board of Re-
venue have prepared revised lists on
the basis of seniority-cum-fitness and
invited claims and objections, The
list will be finalised after disposing
of the claimg and objections received.
‘With the publication of the final re-
viewed list the earlier lists will auto-
matically cease to be in force.

Tehslldars In Kerala

1187. Shri Pottekkatt:
Shri A. V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the zonal system pre-
pared in the Cadre of Tehsildars for
the Malabar districts of Kerala has
been implemented in full;

(b) the reasons for promoting junior
Deputy Tehsildars by overlooking the
claims of seniors in this region; and

(¢) the steps taken to implement
the zonal scheme in this Cadre?

The Ministey of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No Sir.

(b) Pending finalisation of combin-
ed seniority list of Deputy Tehsildars
of North Zone comprising of Can-
nanore; Kozhikode and Palghat dis-
tricts, vacancies that mrose in each
district were filled up by the district
collectors on purely provisional basis
by promoting Senior Deputy Tehsil-
darg of the respective districts,

(¢) Combined seniority lists of
Deputy Tchsildarg for the districts
for the year 1957-58 were published
provisionally  inviting claims and
objections, These objections ure under
examination. Such lists for the years
1859 to 1962 have to be prepared and
published after reviewing the appoint-
ment; made on the basiy of the
seniority-cum-fitness principle.  The
provisiona] reviseq list has already
been publisheq by Board of Revenue
nviting claims and objections. The
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Board is examining the claims and
objections received for finalising the
revised lists,
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Increase in Populatiom

1191. Shri Karni Singhji: Will the
Minister of Home Affairs be pleused
to state:

(a) the cxpected yearly net im-
arease in India's population in the
next 10 years; and

(b} the expected yearly
orease in the 5 years of the
Five Year Plan?

net im-
Fourth

The Deputy Minister in the Minis-
iy of Home Affairs (Shri L. N.
Mishra): (a) According to the Ex-
pert Committee set up by the Plan-
ping Commission for the preparation
of population projection for plan pur-
poses under the chairmanship of the
Registrar General, India, the expected
annual incremse of population during
the ten years, 1966-75 woulg be
around 13:5 millions on the average.

(b} The expected annual net in-
erease  of populauon during the
Fourth Plan period, that is, 1866.-T1
would be around 13 millions,
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USA. Loan for Technical
Institutions

1193, Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to refer to the reply given te
Unstarred Question No. 1772 on the
Bth September, 1965 and stale the
outcome of the negotiations for a
loan from the Government of US.A
to meet the requirements of technical
institutes in respect of procurement of

equipment manufactured in  thet
country?
The Minister of Education (Shed

M, C, Chagla):
still going on,

The negotiations are

Petitions filed in Allahabad High
Court

_llstl. Shri Vishwa Nath  Pandey:
Will the Minister of Hoiie Affairs be
pleased to state:

(a) the number of writ petitions
filed before the High Court of Allahs-
bad trom the Ist June, 1985 to 31m
October, 1965;

(b) the number out of them dispos-
ed of; and

(c) the number of cases which were
decided against the State Government
or the Central Government?

The Minister of State in the Mink-
try of Home Affalrs and Minister of
Defence Supplies In the Minlsiry of
Defence (Shri Hathl): (a) to (c). The
information is being obtained and wild
be laid on the Table e¢f the Home
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Archasological Sarvey near lade-
Tibetan Border

1185. Shri Kishen Pattnayak:
Shri Bagri:
Shri Madhu Limaye:
Bhri Yashpal Singh:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2501 on the
22nd September, 1865 regarding the
archaeological survey near Indo-
Tibetan border and state:

(a) whether the detailed report has
‘since been received by Government;
and

(b) if so, the contents thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan)
(a) The Superintendent, Archaeolo-
gical Survey of India who made the
survey has submitted his report to
the Dircctor General of Archaeology
who is examining the same,

(b) Does not arise,

faga & wer sawAt

1196. sit wy fewd :
=t W

o fer S0 gy T A F
w4 fF

(%) =1 g & fwea & ag-
qugd & Wi FY  wrE W gAWAT
gt &1

(@) = @ SEWA & WO
Fa1 aeqe T A Af

(w) ofz g, @1 @ aEwl &

T feq o= & gra fegr g
L}

(¥) W@ aTer A ¥ waw
9T g foaen g =g fFar ?

oy Wt (s Ho o wArTAT) :
(%) s (w): o g

NOVEMBER 24, 1065

Written Answers 3574

P (n) fersen 5 o5 wwg w
o WX wEiEA wfas war
wEEHT  FTO fRE qar 4

(9) & gTa FTHT 43,680
w0 W Rl a3 & gewraer &

Working of Natiomal Counefl

1197. Shri Bhanu Prakash Singh:
Will the Minister of Home Affairs be
pleased to refer to the reply given te
Unstarred Question No. 610 on the
25th August, 1965 and state:

(a) whether the draft instructions
for the conduct of business of the
National Council have gince beem
finalised; and

(b) it not, when they are likely to
be finalised?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No.

(b) Some of the unlons/associations
of Central Government employees
have not pccepted the scheme in its
entirety. To the extent practicable
the Government wish to secure unai-
mity on the scheme., As soon as the
unions [associations agree, the draft
instructions for the conduct of busi-
ness of the National Council will be
finalised,

Death of a Delhi Police Official

1198, Shri Bhanu Prakash Singh:
Shrl Yashpal Singh:
Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is & fact that a
Police Official died with burns in
Chanakyapuri Police Station, New

(b) whether any inquiry has beea
conducted into the matter; and

(¢c) if so, the details thereof?
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The Deputy Minister in the Minbs
try of Home Affalrs (Shri L N
Mishra): (a) One Sub-Inspector of
Delhi Police who was living in the
Becurity Police quarters near the
Ashoka Hotel, New Delhi, committed
suicide by burning.

(b) Yes, Sir.

(c) On 20-7-1983 ai aboui 445 a.m.
the Sub-Inspector set fire to his body
after pouring kerosene il on  his
clothes. He was removed from the
kitchen of his house, which was lock-
ed from inside, with the help of the
Fire Brigade. He was immediately
taken to the Willingdon Hospital
where the doctors found him dead.
An request report under section 174,
Cr. P.C. was prepared and the dead-
body was sent for postmortem exa-
mination. The doctor opined that
that death was due to injuries rece-
ived from burning, The deceased
left four ietters in which he had
recorded his  intention to  commit
suicide, due to domestic quarrels, fin-
anciml difficulties ete,

Double Shift System in Delhi Colleges

1199, Shri Yashpal Singh: Will the
Minister of Edocation he pleased to
#tate:

(a) whether any asscasment has
been made of the anticipated mone-
tary savings by the introduction of
double shift system in Colleges in
Delhi; and

(b} if so, the details thereof?

The Minlster of Edocation (Shri M.
C, Chagla): (a) and (b). No specific
assessment for the purpose has been
made. It is, however, anticipated that
gavings will be in on-recurring  ex-
penditure to the extent of Rs. 10 to
15 lakhs per College,

Recognition of Diplonmas Issued by

East Pakistan
1204, Shri P. E. Chakraveril:
Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

{(a) whether Government have de-
cided to recognise the Diplomas of

Associ in Civil, Electrical, Mecha-
nical and Power Engineering award-
ed by the Board of Examination for
Technical FEducation, East Pakistan;

{b) whether the holders of such
Diplommg will be eligible for recruit-
ment to the subordinate posts and
services under the Central Govern-
ment; and

(¢) whether all facilities for promo-
tion to the higher category of ser-
vices will be extended to them with-
outl further examinations or tests?

The Minisier of EducAtion (Shri M.
C. Chagla): (a) and (b). Yes, Sir.

(¢) The holders of these diplomas as
wel] as other diplomas recognised for
appointment to subordinate posts and
services will be eligible for promotion
to higher posts if the rules and re-
gulationg of the employing Depart=
ments/Ministries have nrovision for
such promotion.

Merger of National Instiute of Sports

1201. Shri P. R, Chakravertl:
Shrl K. N, Tiwary:

Will the Minister of Education be
pleased to state:

(a) whether any decision has beem
taken in regard to the proposed mer=
ger of the National Institute of Sports,
Patiala and the Laxmibai College for
Physical Education, Gwallor;

(b) whether any objection has beea
raised by N.1S. on the ground that
the two organisationg werc engaged
in widely different activities, and

() whether Government have en-
wsured that the merger would link up
the actiyities and promote standard
of sporia in the country?

The Deputy Minister in the Minis-
try of Education (5hri Bhakt Dar-
shan): (a) Yes Sir, The Government
hold the view that to achieve betler
coordination between the twg Institu-
tions, they should be administered by
one Society.
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(b) No Sir; as far as Government
are avwure, the matter has not been
discussz| by the Board of Governors
of the W.1S,

(c) i3overnment are satisfled that
the priposed merger of the two Insti-
tutions ‘will make for better co-ordi-
nation between their activities and
will be in the interests of sports in
the country,

Typing test for Confirmation of
Government Employees

1202. Shri 5. M, Banerjee: Will the
Minister of Home Affairs be pleased
to gtate:

(a) whether Government have Te-
eently 1elaxed the condition of Typing
tesy as precedent to confirmation in
the case of the Central Secretariat
Clerical employees;

(b) if so, the details and nature of
the relnxation granted; and

(¢) the reasons for
relaxation?

The Deputy Minister in (he Minls-
sry of Home Affalrs (Shri L. N,
Mishra): (a) and (b). Yes; Sir, but
only in respect of temporary Lower
Division Clerks who (i) have attained
the age of 45 years or may attain
this age and (ii) have completed 10
years continuoug service in the grade
of LD.C. provided they have made
at least two genuine attempts to pass
the typing test and they are consi-
dered guitable for such confirmation.

{c) The relaxation was allowed in
wview of the fact that there is little
chance of this category of employees
qualitying in a typing test at 30 words
per minute because of their age and
but for the relaxation they will be
denied confirmation and penalonary
benefits,

granting the

Adviney Increments to L.D.Os,
1203, Bhri 8. M. Bansrjee:
Shri Eswara Reddy:
Will the Minister of Home Affairs
Be pleaied to state:
(a) whether Government have dis~
ssntinund the grant of 4 advance in-
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crements Lo the Lower Division Clerks
in Central Secretariat Offices;

(b) whether after the withdrawal
of this concession, the increments
were again given to a particular see-
tion of Clerks; and

{c) if so, the reasons for not granw
ing the increments to all the
employees?

The Deputy Minister in the Minis-
try of Home Affairs (Bhri L. N.

Mishra): (a) Yes, Sir, with effeet
from 28-9-1960.
(b) Some of the Lower Divisiom

Clerks had become eligible for the
advance increments from a date prior
to 28-9-1960, but could not be granted
the benefit before that date due to ad-
ministrative delays. Such persomns
were also made eligible for the con-
cession subsequently provideq they
were considered suitable for confirme-
tion in the grade of Lower Divisiom
Clerk from a date prior to 28-9-1980.

{c) The increments were disconti-
nued in pursuance of & recommenda-
tion of the Second Pay Commission,
as no such benefit is admissible %o
Lower Division Clerks in the subordi-
nate offices and there are no special
reasons for making a distinction bed
ween the two categories, The quee-
tion of granting the increments to all
Lower Division Clerks in the Central
Secretariat after 28-0-1960 does nod,
therefore, arise.

Expenditure om Sheikh Abdullah

1284. Shri Daljit Singh:
Bhri Hukam Chand
EKachhavalya:
Shri Onkar Lal Berwa:
Shri Jagdev Bingh Siddhamil
Shri Bade:
Shri Yodhvir Singh:

Will the Minister of Home Affatre
‘»e pleased to refer to the reply givem
to Unstarred Question No, 1732 sm
the Bth September, 1985 and state:

(a) whether any steps have Dwem
taken to reduce the expenditure =
Sheikh Abdullah.
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(b} whether it is a fact that his
wife meets him now and then and
works as a messenger between him
and his supporters and his son whois
a member of Pakistani delegation to
UN.O,; and

(c) if so, the steps Government pro-
pose to take to stop such meectings?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The details
of the gxpenditure incurred on Sheikh
Abdullah were given in reply to Lok
Sabha Unstarred Question No. 341
answered on the 10th November, 1965,
This expenditure is not considered to
be excessive keeping in view the cir-
cumstances of the case.

(b) and (c). Begum Abdullah has
been permitted by Government to
meet her husband and she is currently
staying with him. The Government are

vigilant and should it appear that
Begum Abdullah was becoming a
ehannel of political ermmunication

between the Sheikh and others, sult-
able action would be tuken.

Grih Kalyan Kendras

1205, Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased
%o state the progress so far made to
ameliorate the grienvances of the «m-
ployees of Grih Kalyan Kendras?

The Deputy Minister in the Minlstry
of Home Affalrs (Shri L. N.
Mishra): The Grih Kalyan Xendras
Board, which has now been registered,
is formulating ways and means for
raising funds which would ensure re-
gular payments und better working
sonditions to its staff,

Wrid Potitions in Punjab High Ceurt

1208, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
o state:

{a) the number of writ petitions
flad befare the Punjad Hixgh Ceurd

from \h"‘:si January to 30th Septem-
ber, 1965;

{b) the number out of them dispos-
ed of during this period; and

(e) the number of cases which were
decided against the State Goverm-
ment or the Central Government?

The Ministey of State In the Minks-
try of Home Affalrs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (c). The
information is being obtained and
will be laid on the Table of ihe
House.
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Inquiry Against D.G, Tourlzm

1209. Dr. Sarojinl Mahishi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1719 on the 8th
September, 1965 and state as to how
long the enquiry has been going on
against the Director-General of Tour-
ism and when it is going to be com-
pleted?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplles in the Ministry of
Defence (Shri Hathl): A preliminary
enquiry was registered on the 22nd
January 1984, A flmal declsion is ex-
pected to be taken shortly.
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Clash with Nagas

1211. Shrimati Renuka Barkataki:
Will the Minister of Home Affairg be
pleased to gtate:

(a) whether it is g fact that there
was an encounter between the armed
Naga hostiles and the Polite jn Nerth
Cachar Hills on the 8th October, 1065;
and

(b) i s0, the lossea inflicted on the
hostiles in that encounter?

The Minister of State in the Minis-
try of Home Affairg ang Minister of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) One armeqd Naga was shot dead
on the spot and one D.B, Gun, one
hand made rifle, one sten gun, some
ammunition and some olive green uni-
form were captured.
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Preparation for Olympic Games, 1998

1214. Shri Karni Singhji: Will the
Minisier of Educatlon be pleased to
state:

(a) whether jt is a fact that many
countries are already training thelr
athletes on high altitudes and whe-
ther the All-India Council of Sports
propose to hold a camp in a place like
Ooty for the Olympic sports to be held
in Mexico jn 1968; and

(b) if so, the details thereof?
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The Deputy Minister in the Minis-
try of Educallon (Shri Bhakt Dar-
shan): (a) and (b). Government have
no definite information about the
training being imparted by other
countrivs to their athletes on high
altitudes. There is also no proposal
before the All India Council of
Sports so far to hold a training camp
at a place like Ooty to train  the
athletes, It is, however, understood
that the Indian Olympic Association
which is primarily responsible for
preparing our athletes for the next
Olympic games, is seized of the mat-
ter. Government will give due consi-
deration to the Association’s propo-
sals, seceking financial assistance for
high altitude training, as and when
received.
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Madras Reflnery

1217. Shri Mohammed Koya:
Shri Kolla Venkalah:
Shri Yashpal Singh:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:
Shri P. C. Boroeah:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that serious
differences have arisen between Gov-
ernment and the National Iraniam
Qil Company and American Inter-
national Oil Company regarding tbe
fulfilment of the package deal of con-
structing a refinery [fertilirers wnM
and a petro-chemical eomplex of
Madras;

(b) it so, the wature of he diffeo-
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(¢) the steps taken in the matter?

The Minister of Petrolenm and
‘Ohemicals (Shri Humayun Kabir):
(a) No, Sir. The Agreement for the
refilnery was signed on the 18th
November 1965 and the other agree-
ments are expected to be signed
within two to three months.

{b) and (c). Do not arise.

Kerala Officla] Language

1218. Shri Vasudevan Nalr:
Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Govern-
ment have decided to use Malayalam
as the official language of the State
from 1st November, 1965; and

(b) if so, the details of the scheme
%0 implement this decision?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) and (b). The State Gov-
ernment have issued orders providing
for the use of Malayalam for certain
State official purposes with effect
from 1st November, 1965. A state-
ment showing the offices where the
use of Malayalam has beem permit-
ded is laid on the Table of the
House, [Placed in Library. See No.
LT-8226/66.]

One-year Teaching Course

1220, Shri P. C. Borooah: Will the
Minister of Education be pleased to
refer ty the reply given to Unstarred
Question No. 201 on the 18th August,
1965 and state:

(a) the decision taken by Govern-
ment on the recommendation of the
Mational Council of Educational Re-
search and Training for starting a
new one-year teaching course; and

(b) the action taken In pursuance
thereof?

~ The Minister of Eduocation (Shri
M C. Chagla): (a) snd (b). In con-

su]tatio?i:h the University Grants
Commisslon, an Expert Committee has
been set up to prepare a detailed
scheme, and il is proposed to imple-
ment the scheme during the Fourth
Plan period. Mcanwhile, it has been
decided to expand the four Regional
Colleges of Education to train larger
numbers of science teachers.

National Register of Indian Citisems

1221. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have dir-
ected the Assam Government to ex-
pedite the completion of the National
Register of Indian Citizens in the
State with a view to checking Pakis-
tani infiltration in Assam effectively;

(b) if so. the progress made so far
in its completion gnd when it is ex-
pected to be ready; and

(c) the reasons assigned by the
State Government for the delay im
this matler?

The Minisier of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shrl Hathi): (a) to
(c). The Government of Assam were
only requested to copy out from the
National Register of Citizens, 1931,
names and other detalls by each dis-
trict, sub-division, thana, village and
house number as they obtained im
1951 to verify whether a person sus-
pected to be a Pakistan! infiltrant
was In fact s resident of India at the
time of 1951 census. This has beem
done except in respect of certalm
areas of which the relevant registers
are now being made avallable to the
State Government.

Naptha for Fertilizer Plant, Kota

1222, Shrl Inder J. Malhotra: Wit
the Minister of Petroleum and
Chemicals be pleased to stale the ar-
rangement made Yor the supply of
naptha for the second fertilizer plamt
smanctioned at Kota?
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The Minister of Petrol and
Chemicals (Shri Humayun Kabir):
The establishment of a second ferti-
lizer plant at Kota is under discus-
slon with the condition that the party
will secure the naptha preferably
from indigenous sources.

Security Measures in Assam

1223, Shri J. N, Hamarika:
Bhri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Assam Pradesh
Committee had submitted a
memorandum to the Prime Minister
during his visit to Assam inviting
attention to some pressing problems of
that State relating to security and
transport;
(b) if so, the demands made there-
in; and

(c) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) to (c¢). An address of
welcome was presented to the Prime
Minister when he addressed Congress
workers at Gauhati on the 28th
October 1965, The address of wel-
some drew attention, inter alia, to
Pakistani infiltration and arrange-
ments for border security and made
certain suggestions. These points are
wnder examination.
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1224, st fedvee o ¢

ff W yow Ty

w1 gewtw WA qE T@T A F
win fr .

(%) war gOIC F THATE IR
e Y virmrfariter 31 ST T
wt w1 gex fem @' WK

(w) afz g, @& sum wg-
wgt wafoa ey ordq aer e
T gat wRow sy ?

NOVEMBER 24, 1865

Written Angwers 3590

gaute sl (sft mmft) @ (%)
31 gum o at ¥ wgr man §
gewam: I 31 o goet §
m A few 2 fag g s
fomr arr mor femm mar @1 W A
TN f O W@ § ar wifae &
fafen wraeamai & § 1 seqral awr
I wAT fEr o ww F A W OE
gl §Wr qER 9T G T &
[qewrem & woft wf, ifed wwr
qu fi-5227/65]

(&) wwr 7 93ar

Writ Petitions in Orissa High Court

1225, Shri Ramachandra Ulaka;
Shri Dhuleshwar Meena:
Will the Minister of Home Affsirs
e pleasced to state:

(a) the number of writ petitions
filed in the Qrissa High Court, Cuttack
during 1965-66 so far; and

(b) the number out of them in which
judgement has been delivered?

‘The Minister of State im the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri (Hathi): (a) and (b).
The information is being obtained
and will be laid on the Table of the
House.

Bhortage of Kerosene in Madras Stabe

1228, Shri Dharmalingam: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that there
s an acule shortage of Kerosene Ofl
in the villages of Madras State whioh
has effected even the lighting of the
bouses; and

(b) if so, the steps taken to aug-
ment the supply of Kerosene in that
State?

The Minister of Petroloum and
Chemicals (Shrl Humaymn Kabir):
(a) and (b). No repart of shortages
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of Kerosene Oil has been received
from Madras State since July, 1885,

Grants to Goa, Daman and Din

1227. Shrl Dharmalingam: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount provided under
various schemes during 1964-85 and
1865-66 so far to the Government of
Goa, Daman and Diu;

(b) the amount surrendered by that
Government; and

(c) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) the follow-
ing amounts were paid by the Central
Government to the Government of
Goa, Daman and Diu as grant-in-aid
for meeting revenue expenditure on
various schemes (both Plan and Non-
Plan):—

1964-85 Rs. 413.18 lakhs
1965-66 Rs. 117.70 lakhs
(Upto 1B8-11-85)

(b) 'Nr,!(nmunt was surrendered to
the Central Government by that
Government.

() Does not arise.
Secondary Education tn  Orisen.

1228. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
plemsed to state:

(a) whether any amount has been
sanctioned to the Government of
Orissa for secondary education during
1965-88 so far; and

(b) if so, the details thereof?

The Minister of Edoeation (Shri
M. C. Chagla): (a) The total funds
allotted to Orissa Government, dure
ing 1965-88, amount to Rs. 11,08,309.00,

(b) The details are given below:—

Amount allotted Programmes
during 1065-66
Rs.
5,00,000 Teachers Training.
1,00,000 Acceleration of Girls Education.
20,000 Training of Librarians.
21,000 Strengthening of Educational Adminis-
tration.
75,000 Pilot Project for Adult Literacy.
40,000 Educational Survey.
0,309 State Bureau of Educational and
Vocational Guidance.
3,68,000 Strengthening of Science Laboratories
15,000 Strengthening of Agricultural Stresm

in the

multipurpose  secondary
#chools.
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Enquiry against Officials in Orissa

1229, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of enquiries institut-
od ageinst the State and the Central
Government officials in Orissg during
the last six months by the Special
Police Establishment, Puri Branch
(Orissa); und

(b) the number of cases in which
inquiries have been completed and
Punishment awarded during the same
period? .

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) During the
six month period May to October,
1965 no enquiries were instituted
against Stale Governmentl servanis of
Orissa by the Special Police Estabe
lishment, During the same period 31
cases against Central Government
#ervanis in Orissa State were regis-
tered and taken up for enquiry/
investigation.

(b) Inquiries in 5 cases have been
completed and reports sent to the
Departments concerned for initiating
necessary action.

Misbehaviour of Officers

1238, Shri Ramachandra Ulaka;
Bhri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any cases of misbe-
kaviour with the people and their re-
presentatives by the All-India Service
Officers have come to the notice of
Government during the last six
months; and

(b) it so, the action taken against
mch officers?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shrl Hathl): (a) and (b).

NOVEMBER 24, 1965
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The information is being collected
and will be laid on the Table of the
House,

Scheduled Castes and Scheduled
Tribes in Goa, Daman and Dia

1231. Shri Kajrolkar:
Shri P. B. Chakraverti:
Will the Minister of Home Affaire
be pleased to state:

(a) whethser it is a fact that the
Scheduled Castes and Scheduled
Tribes in Goa, Daman and Diu are not
provided with the concession of re-
servation of posts in Government ser-
vice and other facilities which are
given to them in other States; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The castes and t{ribes which should
be treated as Scheduled Castes and
Scheduled Tribes in Goa, Daman and
Diu have not yct been specified; this
matter is still under examination. The
question of reservation of posts and
grant of facilities will arise only after
the Scheduled Castes and Scheduled
Tribes in the territory are notified.

Teaching of Hindl in Madras State

1232. Shri Vishwa Nath Pandey:
Shri Kinder Lal:

Will the Minister of Education be
pleased to state:

(a) whether the Centre has mgreed
to meet in full the expenditure in-
curred by the Madras Government on
teaching Hindi in the State; and

(b) if so, the total amount of such
assistance and the manner in which
the money will be spent?

The Deputy Minister in the Minks-
try of Edocation (Shri Bhakt Dar-
shan): (a) and (b). The Centre ren-
ders financial assistance on hundred
percent basis to all the Governments
of non-Hindi speaking States (inelud-
ing the Government of Madras) under
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the following schemes included in the
‘Third Five Cear Plan:

(i) Appointment of Hindi Tea-
chers in  Primary/Middle,
High/Higher Secondary
Schools in non-Hindi speak-
ing States,

(ii) Etsablishment of Teachers'

Training Colleges for Hindi
Teachers.
In addition to the above, grants are

given to Voluntary Hindi Organisations
on 7597 basis for propagation of
Hindi in the non-Hindi speaking
States (including those located in the
Madras State). During the Third Five
Year Plan, grants amounting to
Rs. 66.42 lakhs (i.e. Rs. 64.65 lakhs for
appointment of Hindi Teachers and
Rs. 1.77 lakhs for Teachers Training
Colleges for Hindi Teachers) have
been paid upto 1964-85 to the Madras
Governmenl. During 1085-88 grants
amounting to Rs. 28,00,000 (Rs. 25
lakhs for appointment of Hindl
Teachers and Rs. vne lakh for the
Hindi Teachers Training College) are
likely to be paid to the Madras Gov-
ernment. During the Third Five Year
Plan so far, 3 total amount of Ra. 1.77
lakhs has been paid to the Voluntary
Hindi Organisations in Madras Staie
for propagation of Hindi.

Trombay Fertilizser Faclory

1233, Shri Himatsingka:
Shri Rameshwar Tantla:
Shri P. C. Borooah:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have ac-
cepted a proposal to treble the produc-
tive capacity of the Trombay Fertili-
zer plant;

{b) if so, the additional cost to be
incurred thereon; and

(¢) the inerease in production after
the scheme is implemented?

The Minisier of Petrojeum and
Chemicals (Shrji Humayun Kabir):
fa) 1o (c), A proposal to expand the
Trombay Fertilizer Factory by about

1917 (Ai) LS—4.
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llﬂ.llﬂ‘tonnes of nitrogen involving
an outlay of about Rs. 27 crores s
under consideratioh.
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Biology Teachers in Delhi

1237. Shri A. 5. Saigal: Will the
Minister of Educatlon be pleased to
state:

(a) the number of teachers in the
Directorate of Education, Delhi, pos-
sessing Post-Graduate quulifications
in Biology for the teaching of Biology
in Government Schools since 1856;

(b) the reasons for not pramoting
any of the teachers referred to in
part (a) above to the higher grades in
vacancies arising since 1857;

(¢) she tota] number of vacancies
of Principals filled up by the Delhi
Bimie through the UPSC. during
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sach of the years from 1967 onwards,
the percentage of candidates recruited
from (i) each community amd (ii)
State; and

(d) the number of candidates hail-
ing from Kumaon and Garhwal areas
recruited by Delhi State in vacancies
filled up during each of the years from
1987 %o date?

The Minister of Education (Shri M.
C. Chagla): (a) to (d), The informa-
tion is being collected and will be
laid on the table of the Sabha.

Memerial for Tippu Sultan

1238, Shri Linga Reddy:

Will the Minisier of Education be
pleased to state:

(a) whether the Mysore Govern-
ment have suggested a suitable
memorial for Tippu Sultan 'The Tiger
of Mysore’ at Devanaballi, his birth
place in Mysore State;

(b) if so, the action taken thereon;
and

(c) whether the Central Government
have proposed to put up a suitable
memorial 1o perpetuate his memory?

The Deputy Minister in the Minis-
try of Education (Shrj Bhakt
Darshan): (a) No such suggestion has
been made to the Government of
India.

(b) Does not arise,
{c) No, Sir,

Joint Meetings of Staff and Adminis-
tration

1319. Shri Daji:
Shri Warlor:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Central Secretariat
Bmployees Associations and Unions
have also the system of holding month-
ly or bi-monthly meetings with the



3899 Written Answers AGRAHAYANA 8, 1887 (SAKA) Written Answers 3600

Administration and the Minister as is
the practice in other employing Minis-
tries of the Government of India, like
Rallways, Defence, Posts and Tele-
graphs Department and Civil Aviation;
and

(b) if not, the reasons for not adopt-
ing m similar system in the Secretar-
iat also?

The Minister of State In the Minks-
try of Home Affairs and Minlster of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Whenever there are any points
of substance to be raisel. The Ser-
vice Associations or Unions can  ask
for a personal discussion and the re-
quest for such discussion always re-
ceives due consideration.  Questions
affecting service conditions are  in-
variably raised and discussed in the
Staff Councils of various Ministries
which hold regular periodical meet-
ings. In view of these facts, it s
not considered necessary to hold re-
gular periodical meetings with  the
Service Associations or Unions,

Senmilerity of L.D.C's »is a vis W.D.C.'s

1240. Shri Daji:
Shri Warler:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether he is aware that in the
offices participating in the Central
Secretariat Service Scheme, Lower
Division Clerks have become senier
to Upper Division Clerks; and

(b) if so, whether it conforms to she
principles of equity und fairplay amd
whether it is in the interest of effi-
ciency in the Secretariat?

The Depuly Minister in the Minis-
try of Home Affairy (Shri L. N
Mishra): (a) and (b). A statement
is laid on the table of the House.
[Placed in Lidrary., See No. LT-5228/
68].

Premetion of the Lewer Divisien
Clerks

1241. Shri Dan:
Shri Warler:

Will the Minister of Home Aflairs
be pleased to state:

(a) whether it is a fact that ae-
sording to the findings of the Second
Pay Commission, the promotional
avenues of the Lower Division Clerks
in the Central Secretariat Offices are
leeg than their counterparts in other
Departments; and

(b) if so, the steps taken to increase
the promotional avenues for them, es-
pecially in view of the fact that they
are recruiled on the basis of an All-
India Competitive Examination, which
makes selection in their case very stff
and enables Government to attract to
the Secretariat Clerical Service the
best available talent in the country?

The Deputy Minister in the Minls-
try of Home Affairs (Shri L. N.
Mishra): (a) No. Sir. Taking all fac-
tors into consideration, the Pay Com-
mission had remarked that there docs
not seem tu be any significant diffe-
rence in the total promotion pros-
pects available to a Lower Division
Clerk in the Secretariat and his coun-
terpart in the other offices.

(b) Does not arise.

Kerala Culitvaters

124¢. Shri Vasmdevan Nair:
Shri Warler:

Will the Minister of Mome Affairs
be pleased to state:

(a) whether Government are aware
of the sufferings of the cultivators re-
settled at Manja Mara in Kerala State;
and

(b) if so, the steps taken to  help
them ressttle without difficulty?

The Minister of Siate in the Mials-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Bl Hathl): (a) Goverr-
ment have received representations
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from the settlers pointing out
difficulties and asking for
concessions;
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their
further

(b) Proposal to give more bamboos
and cadjan leaves, free supply of
bannana suckers, vegetable seeds etc.

are under consideration of Gowvern-

ment.

Study Leave to Government Officers
1243. Shri Madhu Limaye: Will the

Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No, 108 on the 4th
November, 1965 and state:

(a) whether the restriction on offi-
cers whereby they cannot retain Gev-
ernment accommodation for a period
exceeding six months goes against the
intentions of the Second Pay Com-
mission who had recommended liberal
grant of study leave to Government
officers who intended to pursue higher
studies in India or abroad;

(b) if so, the action proposed to be
taken to rectify the position; and

(e) the facllities, other than leave
which are provided to officers whe
undertake higher studies?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (c). The relevant in-
formation is being collected and will
be placed on the Table of the House
as soon 8s possible.

Communist Activity in Kashmir

1244. Shri Hari Vishno Kamath:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that several
pro-China Communists of Punjab have
entered Kashmir; and

{B) if so, the action being taken in
the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathi): (a) The Gov-
ernment have no information to this
cflect,
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(b) Does not arise.
Allment of M.P Delmus
1245, Shri Biren Dutta: Will the

Minister of Home Affairs be pleased
to state:

(a) whether Shri Dasaratha Deb,
MP. detained in Damka Jail is sul-
fering from T.B.;

(b) whether he has beam kept in the
Rajendra Prasad Hospital, Ranchi: and

(c) whether Government
ts relemse him on parole for
ment?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Shri Dasaratha Deb is suffering from
slipped inter verteberal discandis and
is under treatment in the Rajendra
Medical College, Ranchi.

Proposc
reat-

(c) Ag he is already under specia-
lised treatment, the Government of
Tripura do not consider it neccssary
to release him on parole.

Undertrials In Tripura

1246. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a large
number of under-trials in Tripura
are refused bail even though they are
arrested under ballable section;

(b) whether all the under-trials,
including MLAs are denied class I;

(c) whether all are handcuffed and
reped while taken to court; and

o) if se, the reasons therefer?

The Minister of State in the Minis-
try of Home Affairs and Minisier of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No under-
trial prisoner arrested for a hailable
offence is refused bail.

{b) The classification js made in
ccnsideration of  status, education,
mode of living and nature of offence
alleged to have been committed. One
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MLA, arrested in connection with a
wolitical murder, was denied Class I.

He was released by court on  bail
later on.
(c) and (d). Undertrials are mnot

generally handcuffed and roped while
taken to court except when the alleg-
ed crime ig serious and there is ap-
prehension of escape of the prisoner
or of his being violent.

Kercsene Quota in Nerala

7. Shrl Podbekiats
Shri A. V. Raghavan:

Will the Minister of Petroleum and
Chemieals be pleased to gtate:

(a) the gunta of Kerosene allowed
to a family per month in Kerala; and

(b} whethar there ic any proposal to
increase this quow 7

The Minister of Petrolewm and

Chemicals (Shri Humayun Kabir):
(a) For non-clectriied houses—3
litres per month.

For electrified houses—1 litre per
month.

Owver and above these quotas,

#pecial permits are bemng issued for
cooking purposes in Municipal areas.

(b) No, Sir; but the matter is
wnder constant scruliny and the guota
will be increased when the supply
Ppusition justifies it.

Vacancisy ia NEFA Administration

1248 Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of posta of Base
Buperintendents or Circle Officers that
have fallen vacant and created im
NEFA gince 10481;

(b) the respective pumber of locml
and non-local personnel appointsd %o
these posts; and

(c) the special attempt made to
recrait local men for this particulsr
cadre of posts?

xé
The Minister of State in the Minis-
iry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Year-wise
figures are furnisheg below:—

Number of posts that have fallen
vacant including newly created posts
in NEFA in 1862, 1963, 1964 and
1965 are 15, 22, 16 and 28 1espective-
lv. The number of posts which have
been created in NEFA in 1962, 1963,
1464 and 1965 are 6, 3, 14 and 1 res-
pectively.

(b) The number of local personnel
cppointed to these posts s given be-
low —

1962—5, 1963—2, 1964—Nil, 1965--7.

The other posts have been filled by
non-local personnel.

(¢} To attract local personnel into
thig service, relaxations have been
made in educational  qualifications
Nnrm:lly the muinimum  educational
qualification for becoming a  Bas»
Superintendent or Circle Olflicer is a
University Degree. However NEFA
Loys who have passed Intermediate
examination or the pre-University
course are also  eligible for these
Fuosts. The qualifying marks in the
written examination have also bueen
relaxed in the cose of NEFA candi-
dates, for whom the age limit  has
Eeen prescribed at 32, Two special
examinations were conducted in 1965
te recruit NEFA boys in *his parti-
cular cadre.

NEFA Becretariai Buildimg

1249, Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased 1o state:

(a) the estimated cost of the cons-
truction of NEFA Secretariat Bull-
ding; and

{b) the progress made in Ha coms-
truetion?

The Minister of State In the Minis.
try of Home Affairs and Minister of
Defence Ewpplies in the Ministry of
Defence (Shri Hathl): (a) According
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fo the information supplied by NEFA
Aaministration the estimateg cost is
Rs. 20,10,000 (Rupees twenty lakhs
ten thousand) approximately.

(b) Re-inforced concrete structura!l
work is reported to have been taken
up and is in progress.

12 hrs,

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

(1) InTRUSIONS BY CHINA
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The Minister of Defence (Shri ¥. B.
Chavan): On November 18, 1965 at
12.00 hours a party of fifty Chinese
soldiers intruded, for a distance of
about one mile, into North Sikkim
across the Bomchola Pass on the
Sikkim-Tibet border. An Indian pat-
rol party moved into the area and
on seeing the party, the Chinese
intruders withdrew to the Tibetan side
of the border. This was al about
13.00 hours the same day.

On November 20, 1985, at 10.00
hours, forty armed Chinese soldiers
crossed the Sikkim border through
Kongrala and intruded nearly two and
a half miles deep into Sikkim terri-
tory in the vicinity of Gayum Chhona
lake approximately three miles north-
east of Dongkung in North Sikkim.
An Indian patrol was sent autl to the
area of intrusion. When the Indian
patrol party was about 500 yards from
the Chinese, the Chinese started with-
-drawing into Tibet. The withdrawsl
waa corapleted by 18.00 hours.
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Again, on November 21, 1965 at
18.00 hours over 30 armed Chinese
soldlers intruded into Sikkim to a
depth of 1500 yards in area north-
west of Bam Chho. On seeing our
patrol, however, they withdrew into
Tibetan territory.

Protests have been lodged with the
Chinese Government regarding the
above-mentioned intrusions.

As the House is aware, there has
been of late a number of Chinese
intrusions into Bikkim territory.
Government cannot but view with
grave concern these continued and
increasingly unprovoked aggressive
activities of the Chinese troops. Goy-
ernment are, however, keeping a close
watcdh on the situation, and I can
assure the House that we are pre-
pared to meet any eventuality.

Mr. Speaker: Has he any informa-
tlon about Daulet Beg Oldi in Ladakh
also, because 1 have received another
notice on that?

Bhri ¥. B. Chavan: Yes; [ have some
information about that.

On the morning of November 19 at
08.00 hours about 60 Chinese soldiers
in two heavy vehicles intruded into
Indian territory near the track junc-
tion in the Daulet Beg Oldi area well
to the west of the ‘line of actual con-
irol'.

This is my information.

oft oo Ty : 7 ATET Oy
a1 gwAT § fF qEE wagaT A Wy
mr ferd T8 weam g€ ¥ oo
W e w % § f
S Frr A, S oA gw wn f ax
™ T " @ AfeR oy g Ad
"rar & fr ag ufawon w2 g E 7

Shri ¥. B. Chavan: It is true that
singe September onwards besides

these, nearly 25 intrusions have taken
place in all the areas, in the demili-
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tarised zone in Ladakh, in Sikkim, in
NEFA. That is why I have made a
reference about the number of intru-
sions that the Chinese are making in
these areas. When the intrusions take
place, it is rather very difficult to
anticipate where they are going to
intrude; otherwise, they won't be
intrusions. S0 one has to keep a
watch on these matters, as to where
the Intrusions are taking place.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Is it not aggression?

Shri Y. B. Chavan: Intrusions. The
intentions are aggressive; there is no
use denying that fact. But it is not
that type of aggression where they
want to come in and stick to those
places when they have come in. I have
given my own assessment about |t
because they want to provoke us into
something. 1 think we should be
rather very careful in not getting pro-
voked by these things.

Shri Hem Barua (Gauhati): On a
point of order. He says we must be
very careful in not getting provoked
by these intrusions. Even when the
Chinese intrude two miles into our
territory, our Government do not
know about that. When they have
come inside of two miles, then they
wike up. Now he says we must not
get provoked. Why should we not be
provoked? Why should we not beat
them back, drive them out? 1 do mot
understand.

Shri Y. B. Chavan: You do not
understand. But this is our position;
this i= our aftitude, Tf you do not
understand it, I cannot help it

Mr. Speaker: Unless T agree to a
question bemg put, the hon. Minister
would not answer. 1 was going to
ask the hon. Member which article of
the Constitution or rule of procedure
had been violated where I was called
upen to give a ruling on the point of
order,

o T woimge wfigun (AT
arefes mmaT  fa@w ans. .
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Shri P. B. Chakravertl (Dhanbad):
In the context of the Chinese aggres-
sive designs against India as evidenc-
ed by these increasing intrusions in
that well-defined international border,
may I know whether Government has
made it abundantly clear to China
that Government will not stop at that
trontier but will go ahead and make
its own aggressive designs also
evident?

Shri Y. B. Chavan: We have cer-
tainly made it very clear to them that
they are carrying on these aggressive
activities and we certainly take a
very serious note of them. But cer-
tainly we have not said that we would
like to do the same thing as they are
doing; we have not seid that.

ot wy ford () ¢ g
Ferey HuT o7 wTAY WY g o AT
T ATRRY R o T & AT AR
oy ywTw A% & fAT ORI T w-
amgr we Th } wEife af o g arf
¢ dwEdn wiell & ot ¥ gEE q-
fas Iver wgi @ mf wmar T g
@l ww & v A} fafeew A I
wrgr war g1 et e ey
* G A off e wrk wr ek
s fwar wrar WY Ay Ay wvEi
1 forvey § @ o)\ TR Av
w0t w1 wr§ g fwar s ¢
Bhrli Y. B. Chavan: 1 have under-
stood the hon. Member's opinion abaut

it. About Daulet Beg Oldi, we are
trying to get further facts.

ot wy oo ;10 ATOW A ¥
ammroagt a7 K

ot wmeew W Ay 3w
fufen & wn g fx WSy
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[=r awro Ty
1 foafr & & @ &
T AyE W M ¥

I must wait for further confirmation.
‘We will have to watch the situation
from time to time. That is why 1
have said that we are certainly taking
the necessary action about that matter
also.

Shri Daji (Indore): The hon.
Minister said that there have been a
number of intrusions, and some of the
questions put here suggest that our
armed forces are not equally vigilant.
I want the Minister to make it clear
to us whether there have been any
clashes where we have actually driven
them out, or whether in each case
they came as they liked.

Shri ¥. B. Chavan: In some cases,
as the hon. Member is aware, clashes
did take place, and there were casual-
ties on both sides,

o TW wAgT wfgar ;w0
sff g ?

sft owemow W & A
g

Mo TM wAMT wfgm: TF-
uTe HL g AT Ay ugr F wiy—
T TE F A |

eI WEET AT A% ¥ o AIRAT
oy A wTN, o9 a® g AW
w

e TR wange Wifgar : K & o
5% Wl w71 &, foEw W gEewd
g §, v faegw e ¥ fraw A
s Freak a-h am oAt
g 81 et wEr wETd fn el
WERE W A ¥W R AL FU A
@ ag F wF

weaw st T Qe T A,
wEawgw g
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e T wAngT Sl : W wfa-
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Shrl ¥. B. Chiavan: As a matter of
fact, in Sikkim there is no demili-
tarised zone. The demilitarised zone
is only in Ladakh and NEFA area.
S0, as far as Sikkim is concerned,
this is well defined international
frontier, and they are coming across
the international frontier,

Shri D. C. Sharma (Gurdaspur):
The depth to which they are pene-
trating is increasing day by day, and
from 50 yards it has become 1,500
yards or something like that. Also,
they are having these intrusions not
only in Sikkim, but also in Ladakh.
May I know if the Government has
taken any steps to see to it that our
border forces are adequate enough to
deal with these intrusions which may
lead some day to fresh aggression?

““Shrl ¥. B. Chavan: I think I have
mentioned this particular aspect in my
statement. I can tell the hon. Mem-
ber that it is true that in some cases
they are coming rather more inside,
but we will have to see the signi-
ficance. Possibly they are trying to
probe our defence preparations. We
will have to interpret these intrusions
from that point of view.

Shri P. K. Deo (Kalgshandi): In
season and out of season we learn
with distress that China has taken to
the law of the jungle in committing
aggression on India and has forfeited
her right to a place In civilised society.
May I know why, in spite of this, we
of all persons, who are the victims
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of this naked aggression, should advo-
cate the seating of China in the United
Nations, which is a civilised body?

Mr. Speaker: Should that be decided
in this?

Shri P. K Deo: A categorical
answer is demanded. It has exceeded
all limits of endurance. Of all
nations, why do we advocate the seat-
ing of China in the United Nations?

sft qerer (wfzwr) @ St fs e
wEE A wg1 8, fasww WX agrw w
#rr g i At qats
wsidafgat a3 W & g A ¥
T gg ey kfE o= wwi #
waifay g % o 4 o aORTT
T @ W IEs arr W A =
& @, A fer g w dw ark,
wft FOFTC W N1 A Hifa A e
% gg arvr wrgan g f5 R qoe
Sl Y o WET ¥ g7 wO & Ay
fafre ®7 3 g @i e @l
9 ww aw A A &faw W E, @
918 g fod m g a1 F gA W
s odc vt B

Bhrli ¥. B, Chavan: Well, Sir, 1
think I have made it very clear that
from most of the places they have
intruded, they have returned back.
We were careful to sec that they did
not stay on there.

e T wAgT wifgw & fas
Ty ot wrgen § 5 wfaeen Wl
fow fam ow o fad famr @
i, fgrgeam & it o

ot gen wx weww (FE)
T #?
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Papers Laid
on the table
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12.16 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ALL INDIA
Seavices  Act

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): I beg to lay on
the Table a copy each of the follow-
ing Notifications under sub-section
(2) of section 3 of the All India Ser-
vices Act, 1851:

(1) The Indian Police Service
(Recruitment) Amendment
Rules, 1865, published in

Notification No. G.S.R. 1558
in Gazette of India dated the
23rd October, 1065.

(2) The Indian Administrative
Service (Recruitment)
Amendment Rules, 1845, pub-
lished in Notification No.
GSR 1556 in Gazette of
India dated the 23rd October,
1965

(3) The Indian Administrative
Service (Probation) Amend-
ment Rules, 1865, published
in Notification No. G.S.R.
1560 in Gazette of India dated
the 30th October, 1085,

(4) The Indiam Pollce Service
(Probation) Amendment
Rules, 1885, published In
Notification No. G.SR. 1581,
in Gazette of Indla dated the

30th October, 1965,
[Placed in Library. See No.

8222 /85].

LT-
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1217 hrs.
LEAVE OF ABSENCE
Mr. Speaker: The Committee on

Absence of Members from the Sit-
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tings of the House in their Fifteenth
Report have recommended that leave
of absence be granted to following
members for the periods indicated
against each:

-

(1) Shri Kolla Venkaiah:

{2) Shri A. K. Gopalan

(3) Shri Ananda Nambiar
(4) Shri V. T. Patil
«5) Shri Biren Dutta

{6) Shri R. Umanath

(7) Shri V. Govindasamy Naidu
(8) Dr. Saradish Roy
{(9) Shri P. Kunhan
«10) Shri Vijaya Bhushan Singh

Deo
«11) Shri Kamalnayan Bajaj

18th September to 24th September,

1865 (Twelfth Session) and 3rd

November to 10th December, 1865
(Thirteenth Session).

16th August to 24th September, 1865
{Twelfth Session) and 3rd to 21st
November, 1865 (Thirteenth Ses-
sion).

8th to 24th September, 1965 (Twelfth
Session).

Tth to 24th September, 1985 (Twelflth
Session).

16th August to 24th September, 1065
(Twelfth Session).

Bth 1o 24th September, 1965 (Twelfth
Session) and 3rd November to 10th
December, 1985 (Thirteenth Ses-
sion).

3rd November Lo 10th December,
1865 (Thirteenth Session).

3rd November to 10th December,
1865 (Thirteenth Session).

3rd November to 10th December,
1965 (Thirteenth Session).

3rd to 25th November, 1965
teenth Session).

3rd November to Znd December, 1965
(Thirteenth Session).

(Thir-

I take it that the House agrees with
‘the recommendations of the Com-
mittee,

Shri Hari Vishnu Kamaty (Hoshan-
gabad): Sir, I have to submit with
regard o two items mentioned here—
Nos. 3 and 7. No. 3 is with regard to
hon. friend Shri Ananda Nambiar and
unlike the other colleagues he has ap-
plied for leave, not due to his illness
but his mother’s illness. 1 want to
know whether the government is
making an experiment with regard to
the rel of left ¢ nists .

Mr. Speaker: He has gone back
again. If he sees that, he would know
that he was on parole for sometime.

Shri Harl Vishno Kamath: That
was not mentioned here. No. 7 s
about Mr, Govindaswamy Naldu, Ap-
parently he has applied for leave be-
fore the beginning of the session and
the period applied for is from the be-
ginning, that is 3rd November, 1985
to the end of the session. Does it
mean that unfortunately he is rather
badly ill. We would like to know
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whether it is on account of any seri-
ous illness, and whether he is getting
proper treatment.

Shri Vasudevan Nalr (Ambala-
puzha): I think a little clarification
is necessary. Even when he is on
parole I think he has & right to leave
of absence from this House on the
basis that he is under detention though
due to his mother's illness he is on
paroie. Actually, the reason for giv-
ing him leave of absence all these days
was that he was under detention.
There is difficulty because even if he

is on parole he cannot attend this
House.
Mr. Speaker: The difficulty of the

Committee is that Mr. Nambiar must
have applied on that ground and
therefore they have recommended
that. I agree with him that he must
have put in that ground in the appli-
cation,

Shri Hari Vishnu Kamath: Can he
attend the House while on parole?

Mr. Speaker: |
information.

cannot give that

Shri Ranga (Chitteor): That iz a
point which ought to be considered by
you. When a Member has been kept
under detention and government
thought it fit to release him on parole,
he ought to be allowed o come to the
House during that period, if he chooses
and if he finds time to go over here.

Mr. Speaker: That parole is for a
particular purpose, not for all other
purposes. How can he do that?

Now, may 1 take it that the Mem-
bers agree to the report?

Several hon. Members: Yes.

Mr. Speaker: The hon. Members
concerned will be informed accord-
ingly.
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12,20 h“

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

SEVENTY-FOURTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Seventy-
fourth Report of the Committee on
Private Members' Bills and Resolu-
tions.
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1221 hrs

ALL-INDIA SERVICES
MENT) BILL*

(AMEND-

The Minister of State in the Minis-
try of Home Afflairs and Minister of
Defsnce in the Ministry of
Defence (Shri Hathl): I beg to move
for leave tn introduce a Bill further
to amend the All-Indla Services Act,
10851,

‘Published in Gazette of India Extraordinary, Part II, Section 2.

dated 24-11-88.
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Mr, Speaker: The guestion is:

“That leave be granted to
introduce a Bill further to amend
the All-India Services Act, 1951.”

The motion was adopted.

Shri Hathi: I introduce the Bill.

12.22 hrs.
BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL

The Minister of Education (Shri M.
C. Chagla): I beg top move:

“That the Bill further to amend
the Banaras Hindu University Act,
1915, as passed by Rajya Sabha,
be taken into consideration.”

An hon. Member: What is the time
allotted?

Mr. Speaker: Seven hours.

oft e w wew (2aTw): g
W ®TH T W, WY @ FY ATE |

Shri M. C. Chagla: Sir, since the
Bill was introduced, it has gone
through many transformations both
in the Joint Committee and in the
Rajya Sabha. I should straightway
eome to the most controversial mat-
ter which is the question of the name.
We took a decision as Government,
and I think it was a right decision,

that we should leave the question of .

the name to the free wvote of the
House. I myselfl feel that there are
certain matters which cut across
party lines, and in a matter like this,
where strong feelings are held, it is
much better that Parliament by a
free vote should declare what its view
is. Therefore, the Government offi-
cially has taken up no attitude on that
matter.

May I now shortly trace the history
of this Bill?! When the Bill was in-
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troduced, the origina] name was kept.
It was then referred to the Joint Com-~
mittee, and the Joint Committee by a
very narrow majority came to the
eonclusion that the same name should
be continued. Then the matter came
to the Rajya Sabha and the Rajya
Sabha, by an overwhelming majority,
decided to change the name, the name
that now appears in the Bill, namely,
“Madan Mohan Malaviya, Kashi Vish-
wavidyalaya”. Now, in fairness 'to
the other House, when I gaid, “by an
overwhelming majority”, I must say
that only two Members of the Rajya
Sabha voted against it. My impres-
sion is two. Was it three? (Inter-
Tuption).

Shri M. R. Masanl (Rajkot):
Ruthnaswami spoke against it.

Prof.

8hri M, C. Chagla: Only two voted
against it. At the wvoting only two
voted. In any case, an overwhelming
majority of the Rajya Sabha took that
view. In fairness to the other House,
I must point out to this House, what
were the considerations that weighed
with that House in not accepting the
declslon of the Joint Committee in
changing the name. The first, and the
main consideration, was that the
Banaras Hindu University is a natio-
nal institution, an all-India institution,
and it should not have a denomina-
tiona] name. That was the main con-
sideration. The second consideration
was that the Banaras Hindu Univer-
sity owed its existence, its inspiration,
to Pandit Madan Mohan Malaviya.

Shrimati Lakshmikanthamms
(Khammam) : The hon. Minister
said.

Some hon Members: Not at
stage.

this

‘Mr, Speaker: Has confusion arlsen
now, even in the beginning?

Shrimati Lakshmikanthamms: He
said Government have not taken any
stangd on this. Is he pleading now for
a change? (Interruption).
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8hri M. C. Chagla: T do not think
I have said anything which requires
clarification. The second considera-
tion that weighed with the Rajya
Sabha was that this university was a
memorial to Malaviyaji and his name
should be associated with the univer-
sity.

The third consideration was that the
principle for which the university has
stood, the emphasis it has placed upon
the study of Hindu culture, Hindu
philosophy, Hindu literature and
Hindu background should be main-
tained. While removing the name
‘Hindu’, it made it clear that no dis-
respect whatever was Intended to
‘Hindus. This was made clear from
the fact that the name of Mala-
viyaji who represented the best
traditions of Hindusim was made
part of the name of the uni-
versity. Also, the name “Kashi”
which if T may say so calls up many
ideas, many aspects of Hindu philo-
sophy and Hindu culture was also
made part of the name of the univer-
sity. You will notice that it is not
Varanasi, but Kashi. For any Hindu,
Kashi stands for something very im-
portant. These were the considera-
tions which weighed with the Rajya
Sabha.

Shri Bade (Khargone): If there is
no difference between ‘Hindu' and
‘Kashi' why this change?

Shri M, C. Chagla: T am telling
this House in fairness to the Rajya
Sabha what weighed with the Rajya
Sabha in coming to this decision. Ul-
timately it is for the Lok Sabha to
decide on merits whether it should
accept the view taken by the Rajya
Sabha or alter it.

Let me put the arguments against
changing the name. I want to be fair
to this House, because the House has
to decide on merits. The arguments
against the change are: this is not the
time to raise a controveray. We are
facing Pakistani aggression. We have
many more important problems to

AGRAHAYANA 3, 1887 (SAKA) Hindu University 3620

(Amde.) Bill

deal with fnd we should rather think
of those problems than raise an un-
necessary controversy at this juncture.
My request to this House is that
whatever view it might take, the
decision should be on merits and we
should not be influenced in any
way. -

Shri Hari Vishnu Kamath (Hoshan-
gabad): No whip at all?

Shri M, C. Chagla: I am mention-
ing something much more important.
We should not be influenced by what
is happening in the Banaras Univer-
sity today. We should not give the
impression either to the Banaras Uni-
versily or to the country as a whole
that we are going to be pressurised
by the agitation carried on by the
students. I think it will be a danger-
ous precedent to lay down. I have
been telling the students that Parlia-
ment is supreme. Parliament must
assert and re-assert its supremacy.

Dr. M. S. Aney (Nagpur): 1 can
understand we should not take into
consideration the students’ agitation.
But why should we not take into con-
sideration what is going on in the
whole country against this?

Shri M, C. Chagla: 1 say this to
the whole country, if it is necessary.
Parliament represents the whole of
India and Parliament is supreme. My
friend Dr. Aney, for whom I have the
greatest regard will permit me to
say—I do wish to emphasise this—it
would be a terrible precedent if it was
felt by the students of the university
that they can pressurise Parliament to
change its view by their agitation.

Shri Bhagwat Jha Azxad (Bhagal-
pur): If Parliament takes a decision,
how can it be said thal it took the
decision under pressure? (Interrup-
tions).

Mr. Speaker: Members are free to
exercise their discretion. Whatever
they think is desirable in the interests
of the country, they will take all those
things Into consideration.
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Mr. Speaker: Order, order. No
discussion can be allowed now.
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Shri Vidya Charan Shukla (Maha-
samund): Sir, they should mot be
allowed to interrupt the Minister like
this.

Shri M. C. Chagla: Sir, 1 want to
clear up this misunderstanding, parti-
cularly with reference to what
(Interruptions).

Mr. Speaker: Order, order. The
hon. Minister should be allowed to
econtmue his speech. There should be
no interruptions at this moment,

Shri M. C. Chagla: 1 wam to clear
up this misunderstanding, particularly
with regard to what my hon. friend,
Shri Bhagwat Jha Azad said. If this
House takes the view that the origi-
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nal name should stand, we will accept
it, we will bow to it and say that this
is the view of the House on merits:
All that I am saying is that in the
course of our debate we should make

it clear to the students......
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An hon. Member: That 1s correct.

Shri M. C. Chagla: We should maxe
it clear to the students that we are
not encouraging indiscipline, that it is
wrong to have these strikes and it is
wrong to have this agitation. That is
all that [ am saying. No country can
be great without discipline. A coun-
try can have all the gqualities in the
world, but if it does not possess dis-
cipline it cannot go forward. I think
this has been proved by the fact that
we have resisted Pakistani aggression
and given a beating to Pakistan be-
cause we were disciplined and united.
Therefore, we must deplore and con-
demn the agitation that is going on in
Banaras. That is all that I am asking
this House to dn. 1 am not suggest-
ing that we should not reverse the
decision of Rajya Sabha. This is the
House of the People. You have every
right to reverse the decision. I have
pointed out the consideration that
weighed with the Rajya Sabha. I am
only saying—not that you will not ul-
timately decide on merits—far be it
from me—that in the course of the
debate—]1 am saying this specially for
my {riends on the opposite side—let
us make it clear to the students that
this is a wrong way to approach Par-
liament. They should not have struck
work, they should not have closed the
gates of the University, they should
not have donme all that they have
done. Therefore, we should deplore
and condemn indiscipline. As I said,
our decision is based on merits and
not because the students have done
this or done that.

Shri Brij Raj Simgh: Then suggest
the right way for them.

Mr. Speaker: Order, order. The
hon. Minister may continue. He
should not give way to anybedy.
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Shri M, C. Chagla: This is, Sir, as
far as the name is concerned.

Let me now turn to the other altera-
tions made by Rajya Sabha. First of
all, let us see what happened in the
Joint Committee. [ will not weary
the House by pointing out what the
original proposals of the Bill as intro-
duced were because this House is
familiar. But what the Joint Com-
mittee did was this. The offices of
Rector, who was the Governor of
Uttar Pradesh, the Pro-Chancellor
and the Pro-Vice Chancellor were
abolished. The dusignation of the
Treasurer was changed to “Finance
Officer™. In place of the post of Pro-
Vice Chancellor a new post of Rector
was created which shall be whole
time and salaried. The composition
of the Committee constituted for selec-
tion of Vice Chancellor was changed.
That was an important change made
in the Draft Bill, the proposal that it
should consist of two persons of the
Executive Council and a nominee of
the Visitor. Now it will consist of
two nominees of the Court and a
nominee of the Visitor who shall also
be the Chairman of the Committee.
The other important change iz that
the Vice Chancellor will not be eligi-
ble for appointment for g second term
of five years. The Joint Committee
also restored the Standing Committee
of the Academic Council. The provi-
sions that the Court shall not interfere
with the Executive Counci! in the day-
to.day administration of the Univer-
gity was deleted and the Commitiee
left it to be regulated by convention.

Next comes a question which was
also controversial, and that is the
power of affiliation. (Interruptions).

Mr, Speaker: It seemg my voice
cannot reach the hon. Members. The
hon. Minister may kindly resume his
seat. Even my voice does not reach
some Members. They are oblivious
that the whole proceedings have stop-
ped They are sill continuing their
talks.
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Shri Barua  (Gauhati): It
reaches us all right.

Mr, Speaker: But only they ignore
it.

Shrl M. C. Chagla: T am dealing
with the question of afflliation. If you
will note, in the principal Bill the
idea of Banaras University was that it
should be a residential university.
The principal Bill says “An Act to es-
tablish and incorporate a teaching and
residential university”. Now, two or
three colleges were affiliated. When
we introduced the Bill we said that
no further college should be affiliated.
The Joint Committee took the contrary
view and said that any college esiab-
lished within a radius of 15 miles may
be affiliated to the Banaras University.
When it came before the Rajya Sabha
they changed that position and the
provision that has now come before
you is I think a very satisfactory one.
namely, that no new college establish.
ed after the Act is passed should be
affiliated. There are two or three eol-
leges still within 15 miles radius which
are not affiliated. If they want to be
affiliated, they should be affiliated;
but the process of afliation should
stop there. I think it is very impn:f-
tant that we should maintain the resi-
dential character of the Banaras Uni-
versity. The preamble itself says so.
That was Malaviyaji's conception of
this University and I do not think it
will be right to change that concep-
tion.

There is & new statute vesting full
powers regarding discipline and dis-
ciplinary matters of students on the
Vice-Chancellor. In view of what is
happening now, the House will agree
that the Vice-Chancellor should h'we
full powers to maintain discipline.
There is a statute which vests the
power of discipline in the Vice-Chan-
cellor.

The Joint Committee took the view
that the present incumbent of the
office of Vice-Chancellor and the Re-
gistrar should immediately vacate
office as soon as the Acl came into
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force. The Rajya Sabha has altered
this provision. This was also a very
controversial provision. 1 would ap-
peal to the House to maintain the
position taken up by the Rajya
Babha . . .

An hon. Member: No, no.

Bhri M. C. Chagla; I hear "no, no"”
from somewhere. Let me explain the
point. What Joint Committeg was
trying to do was by a legislative fiat
remove two officials without giving
them any opportunity to show cause
against any charge that might be lev-
elled against them. The Vice-Chan-
cellor came and gave evidence before
us, It was never suggested to him
that he was guilty of any maladmin-
Istrationn. The Registrar did not even
come before us as witness. And yet
the provision as passed by the Joint
Committee was that, as T said, by a
legislative flat they should be remov-
ed from their offices. This will be a
very bad precedent. We have article
311 of the Constitution guaranteeing
certain rights to services. Article 311
does not apply to these officers but the
spirit of that article must apply. I do
not think this House will be a party
to a proposition that anyone should
‘be punished unless he has been given
an opportunity to show cause in his
own defence. Therefore, with respect
1 think the other House was right in
not accepting the proposal of the Joint
Committee.

Then, as far as the composition of
the Court was concerned—I need not
go into the details—the composition
was altered to have a less number of
officials and to give a greater repre-
sentation to graduates and to donors.
Similarly, the composition of the Exe-
cutive Council was changed. There
also the official element was reduced.
You will find that in all these provi-
sions the Visitor has been given the

* right to nominate less members than
it was when the Bil] was first intro-
duced.
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Then, representation was also given
to the principals of affiliated colleges
und instead of the existing number
five persons will now be elected to the
Executive Council. The number of
Visitor's nominees was reduced from
4 to 3. This is as far as the
Executive Council is concerned.

Then, we have given further secu-
rity to teachers under statutes 30 and
31 relating to the powers of the Vice-
Chancellor and the Executive Council
with regard to the removal of teachers.
That has been redrafted. The Vice-
Chancellor has now to report to the
Executive Council the circumstances
under which the order of suspension
is made and the Executive Council
has power to revoke that order. The
Executive Council can remove a
teacher only by two-thirds majority
of its members.

Then, there is one important statute
which also led to a great deal of
debate. There is a new statute pro-
viding that the membership of stu-
dents’' organisation shall not be com=-
pulsory. May I say a word about this?
A students' union can play a very
important role in academic life. Those
of us who have been to English uni-
versities know what role they play.
Take the Oxford Union for example.
It is one of the greatest student socie-
ties perhaps in the world. It has
produced a large number of British
Prime Ministers and people of great
eminence, but the admission is volun-
tary. It would be unthinkable in
Oxford for anybody to say that a
person who does not want to join the
Oxford Union should compulsorily
join it and pay fees. That is the
provision in some of our Central uni-
versities and, if I might say so, all
our trouble is due to this fact. The
students' wunions become powerful
organisations. They are often made
the playthings of politicians. The
President and the Secretary acquire
powers because flnances are large.
Therefore, what we have proposed
is—1 think, it is a very salutary pro-
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vision—that no one should be com-
pelled to join the unien. They are

perfectly free to establish associations
and unions, but [ do not see why there
should be compulsion as far as mem-
berghip is concerned.
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I may add thai while we have made
the admiss on lo membership of stu-
dents veluniary, we have introduced
a new statute which will set up a
students’ council on which there will
be rep esentalives of teachers and
students to look after the welfare of
students. This is a new provision and
a very salulary provision. 1 think,
one of the causes ol trouble in our
universit.@s is that there is not suffi-
cient contact between teachers and
students end very often teachers do
not know what the grievances of stu-
dents are and the students do not
understand the difficulties of teache:s.
To avoid this we have provided that
a students’ council should be set up
on which there should be r-pm-n-
tatives of teachers and students
that they sit round the table uu!
discuss each other's problams.

Shri Harli Vishoo Hamath: Good
idea.

Bhri M. C. Chagla: These are the
main provisions of the Bill. I do not
want to take up more of the time of
the House because when we discuss
it clause by clause 1 may have to say
something on wvarious clauses. 1 will
mow ssk the House to eonsider the

WY (Al) LE—§

AGRAHAYANA 3, 1887 (FAKA) Hindw University 3628

(Amde.) Bill

Bill as p‘gd by the Rajya Sabha.
As fa. a3 the nume is concerned, as
1 said, it is lefit to the free vote of
the House and the House wil]l decide
‘m its wisiem, in ils judgement. after
considering all aspects of the matter
as to whether the name should be
retained or not.

Shri H. N. Mukerjes (Calcutta Cen-

tral): What is Government's view?
(‘nterrup.ion),
Bhri M. C. Chagla: Government’s

view is to leave it to Parliament. My
hon. friend no mally asccuses us of
being subjected to whips and not
being free to express our opinlon.

Dr. L. M. Singhvl (Jodhpur): Let
us have it more often than when it is
embarrassing to the Government.

SBhrl M. C. Chagla: There is no
question of embarrassment at all.
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Mr, Speaker: Order, order. I cannot
force him to say anything. Motion
moved:

“That the Bill turther to amend
the Banaras Hindu University
Act, 1915, as passed by Rajya
Sabha, be taken into considera-
tion.”

Shri Harl Vishnw Kamaih:
are amendments.

Mr. Speaker: Those amendments
are not opportune. At this moment
they cannot be moved I suppose.

Shri Harl Vishnw Kamath: Why
not?

Mr. Speaker: If he has to say any-
thing, he might say.

There
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Shri Hari Vishnu Kamath: I have

an amendment in my name which T
seek to move . . .

" Mr. Speaker:  Moving of it will
come afterwards.

Shri Harl Vishou Kamath: I am
not moving it actually. This is an
amendment which 1 seek to move:

“That the Banaras Hindu Uni-
versity (Amendment) Bill, 1965,
as passed by Rajya Sabha, be re-
committed to the Joint Commit-
tee"

Mr. Speaker: Under what rule?

Bhri Harl Vishou Kamath: May 1
invite your atlention to Rule 77(2)
read with Rules 126 and 127. I do not
go strictly by the letter of the Rule
but by the spirit of it also. Therefore,
I would like to argue on that basis.

Mr. Speaker: That is
culty ...

my diffi-

Shri Harl ¥Vishou Kamath: You can
apply your judicial mind and appre-
ciate the spirit of the Rule also, I
would make a brief submission that
under these Rules it is admissible.

At the outset, may I say that my
amendment is solely motivated by the
consideration which has been sp very
wel]l put by the Minister before the
House that the House should not be
pressurised, that it should not even
give an impression of having been
pressurised by violent agitation by
any section of the community outside?
Therefore, the amendment will give
an opportunity to this House, to Par-
linment to reconsider this matter in
a calmer atmosphere—it will give time
for frayed tempers to cool down—and
to reconsider the whole thing in a
sober and a judicious atmosphere.

Mr. Speaker: The whole purpose
is that the discussion of the Bill be
adjourned. That is the purpose.
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Shri Hari Vishnn Kamath: That

is the purpose—that is rather unfor-
tunate. Only yesterday the Prime
Minister announced that it would
come up today. May I request you to
construc Rule 77(2) somewhat ]iber-
ally? What does Rule 77, sub-rule (2)
say?

It reads:

“If the member in charge ...
—that is, the Minister here—

... moves that the Bill as
reported by the Select Committee
of the House or the Joint Com.
mittee of the Houses, as the case
may be, be taken into considera-
tion . . .

—the only difference here is that it
has come from Rajya Sabha; that s
all; that is the only difference—

. any member . . .

—I am one of those members—

" ... may move as an amend-
ment that the Bill be recommit-
ted . . "
Mr. Speaker: 1 follow that.

Shri Hari Vishnu Kamath: Now,
Rule 127 also refers to a motion that
can be made in the House with refer-
ence to a Bil] originating in the Coun-
cil when a Bill has come back from
Rajys Sabha. Rule 127 applies to
Bills which have been transmited by
Rajya Sabha and Rule 77 applies to
Bills which are taken up in this House
after the Joint Committee stage. If
you put these two Rules together and
be liberal in the interpretation of the
Rules, as the spirit of the Rules de-
mands on the present occasion, in’
these extraordinary circumstances, 1
would very humbly and in all earnest-
ness appeal to you that the House
will be within its competence—it will
be within the powers of the House—
to recommit this Bill to the Joint
Committee of both the Houses so that
the Joint Committee can sit and deli-
berate on this matter and the Bill can
come within two or three days or by



3631 Bdnaras
next week before this House for its
passing.

Dr. L. M. Singhvi: I have a brief
submission to make on this either now
or later. I had also written to you
in this connection.

Mr, Speaker: That is a different
thing. You want the discussion to be
adjourned?

Dr. L. M. Singhvi: No, Sir. What
I wanted to say was that under Rule
77, it seems that only the member

in charge can do any of these
things. ...
Shri Hari Vishnu Kamath: Any

member can move an ‘amendment.

Dr. L. M. Singhvi: My submission
is that in order that the temper on
this whole thing may cool off, that a
proper consideration of this whole
matter may take place and that this
House may be better able to gauge
public opinion and to see the pros and
cons of the whole situation, the hon.
Minister himself should bring a
motion before this House that this
Bill be re-committed either to the
Select Committee of this House or the
Joint Committee of both the Houses.
But this must be decided before the
matter is raised in this House. My
brief submission is that the Govern-
ment has also to make up its mind
in respect of such vital matters; it
cannot abdicate its respomsibility; it
must come forward; it must review
its stand. They are leaving it to the
free vote of the House as if they have
always been persuaded to leave
things to the free vote of the House.
‘They are doing it now only because
it is embarrassing to the Government.
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The recommittal can only be made
when the Bill comes in & report form
after the Select Committee or the
Joint Coammitiee 'has considered it,

but not after one House has passed
it.

Shrl Harl Vishnuy Kamath: Liberal
construction, I think?

Mr, Speaker: How can that be
liberalised? Any member Is entitled
to move that amendment to the



Banaras

3633 .
[Mr. Speaker)

motion for consideration when it is
first brought before the House fo-
consideration after the report s
received from the Select Committee
or the Joint Committee. If it had
been done in the Rajya Sabha when
the report was presented and the
motion was made that the Bill, as
received from the Joint Committee,
be considered, then it would have
been the proper time for this motion.
But at this time when one House has
passed it and we have to consider it
as passed by Rajva Sabha, then this
connot be made. I am sorry I am
unable to agree.

Bbri Harl Vishnu Kamath: T only
submit that the spirit of the rule is
more comprehensive.

Mr. Bpeaker: Even the spirit does
not allow me to agree to it

Dr. L. M. Binghvi: Then the sug-
gestion for adjournment of the motion
may be taken up. I have reliable
information that the Governmen! is
going to reconsider the matter,

Mr. Speaker: If a regular motion is
moved, then I can put it before the
House.

Shri Harl Vishnu Kamath:
that further di
be adjourned.

1 move
lon on this moti

Shri H. N. Mukerjes: You will put
this motion without dlscussion? Thisis
a peculiar method, a backdoor method,
of doing something which affects a
matter of principle. Is the House pre-
cluded from discussing matters of
principle?

. M. Speaker: This is a motion for
adjournment of the discussion. If they
do not want it, they can vote agalnst
it.

Shrl H. N. Mukerjee: Members are
‘entitled to know. Whatever reasons
I give may not be flattering to my
hon. friend. 1 am entitled to know
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more dotails so thal I can vote accord.
ingly.

Mr. Speaker:

I am sorry these are
not the rules

Shri M. R. Masani: The only argu-
ment given for postponement is that

the Government is abdicating its res-
vonsibilities. ..

Mr, Speaker: Those who want to
oppose it can oppese it. It was only
vesterday that we took a decis'on to
discuss this here today. Now a motion
is made for adjournment of discus-
sion. I am helpless.

The question is:

“That further discussiopn on this
motion be adjourned.”

The motion was negatived.

Mr, Speaker: Now this motion for
ronsideration js before the House.

Shri Harl Vishnu Kamath; Have
vou ruled out my amendment for re-

committal of the Bill to the Joint
Committee?

Mr, Speaker:
aut

Yes, I have ruled it

Now it is only the time that has to
be discussed. Seven hours have al-
ready been fixed. The Business Ad-
visory Committee and the House have
taken that decision. [ have now to

fix the time limit for individual
speeches, Will 15 minutes be all
right?

Shri Harl Vishru Kamath: 30
minutes.

Dr. L. M. Singhvi: 30 minutes,

An hon. Member;
each member.

Mr. Speaker: Then we shall have
to curtail it at the end. T find that a
very large number of members want
to participate.

20 mlnutes for

RN |
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Shri Inder J. Malhotra (Jammu and
Kashmir): You fix 15 minutes for
ea~h, but what happens usua.ly 1s
that more time is laken by the speak-
ers who participate early and uitimai-
ly those who are al the end hardly get
any chance to speak.

Mr. Speaker: It is for the members
to apply some restraint on themselves.
What can I do? If the Congress mem-
ber wanis a larger number to be
accommodaled, they shoud be con.
tent with ten minutes each.

Bhri Hanumanthalya (Bangalore

City): 15 minutes is the reasonable
limit.

Mr. Speaker: Would 4, 2 and 1 be
all right?

An hon. Member: There are not

many amendiments.

Mr. Speaker: Then we shall have
5 hours for general discussion, I hour
for clause-by-clause (onsideration and
1 hour for the Third Reading.

Shri Krishnapal Singh (Jalesar):
1 quite appreclate the desire on the
part of Mr, Kamath and others that
the discussion of this Bill should have
taken place at a later date. But due
to the unfortunate decision of the
Rajya Sabha to tamper with the name
of the University, a situa‘ion has aris-
en which regquires that consideration
of the Bil' should be taken up ecarlier.
Therefore, we are left with no other
choice than to start with the conside-
ration of the Bill.

I personally am vehemently opposed
te any change in the existing name of
the Banaras Hindu Universitv. My
Deputy Leader, Shri Masani, while
speaking on the Ameniment Bill te
the Muslim Allgarh Unive-sity Act,
made it absolutely elear thet our Con-
stitution and our communily are net
secular, We have a multi-religious
community. Our countrymen are in-
tensely religious. If you think it over
for a moment, you will come ta that
conelusion, I come from a plase—it
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is Mathull Sunere we sot lekhe of
pilg.ims every vear  without amy
kind of propaganda, they come and
visit the place because is holy.

i3 hrs,
|Mr. DEPUTY-SPEAKER in the Chair]

Only the other day | read in the
papers that at Alluhabad we are going
0 have a fair which wiil attract as
many as iwo million people to the
meiag and Government are spending
something uke Rs. 27 to 38 lakhs on
the ar.angements. Calling people
like this them as secular is rather un-
fortunate. 1 think that these enthu-
siasts of secularism who in season and
out of season want to impose their
will have broughi about this situation
witn whizh we arc faced today.

Therefore, 1 wish to make it clear
that although I am personally opposed
lo un; change in the name of the uni-
versity, my party is liberal enough to
permit [reedom to every individual
Member to vote as he likes.

Shri Gaori Shankar Kakkar (Fateh-
pur): As the Congress Party bas
done.

8Shri Erishnapal Singh: 1 am glad
to say that in this particular matter
the Congress Party is following our
example,

Those who wish to introduce a
change in the name of the university
oul forward arguments that the name

Hindu' or ‘Muslim' or an other
such name in the names certain
institutions in our ecountry would

have some unfortunate and undesir-
able effect on the people or on  the
products of these lnstitutions [ say
that this is comtrary to what has sc-
tually happened. Especially, the Bana-
ras Hindu University has produced
some prople who are known for their
patriotism ang for their nationalst
views.

Secularism, even if we were a secu-
lar State, does not prevent people
trom following any religion they like
no- does it preven® them from having
institutions as they like. I suppose in
4+ se-ular State people are free to
have the right to pumne thelr inetitu-
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tions as they like; the Muslimg are
free to have a Muslim institution or
call their own institutions as Muslim
institutions, Christians can name their
own institution as Christian institu-
tions, and so on; I do not suppose that
these names will do any harm even
to a secular State. But in a State or
a community which is multi-religious,
and which believes intensely in reli-
glon, it will be very unfortunate if
people have not the freedom to call
their institution in the manner they
want it to be called. Therefore, this
fear of the enthusiasts of secularism
that the retention of the name will
bring in a conflict among communi-
ties is absolutely baseless. What we
need is that we should see that all
the communities live in harmony and
that can only be done by a proper
study of religion.

No religion teaches conflict. No re-
ligion wants that people should fight
with one another. Therefore, I think,
ingtead of discouraging the study of
religion, we should encourage the
study of religion. When I say this,
1 am conscious of the fact that this
preaching of secularism had a very
unfortunate effect on our young men.
We see people complaining about
various kinds of corruption, wvarious
kinds of adulteration, black-market-
ing, this, that and the other, which I
must say, have sprung up only recent-
ly. One of the reasons for this state
of affairs is that we have tried to
divoree religlon from our lives and
that has had a very unfortunate effect
on the character of the people. There-
fore, it is time that instead of preach-
ing secularism, we should preach that
people should follow their respective
religions.

Then, some people argue that the

name Banaras Hindu University or.

Aligarh Muslim university or the
name of any other institution founded
for the purpose of any religious study
will do harm to a democra'ic system
of government. That argument has
been repeated several times, I would
like to draw the sttention of those
people who put forward this argu-
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ment 1o the fact that some of the
oldest democracies at present are
non-secular; they are religious States.
If no harm has been done to any of
the religious communities who live in
those countries, I do not see why we
should be afraid that the retention of
the name will do us any harm or do
any harm to any of our communities.

Besides, there is something peculiar
about. Hinduism, ang I think that it
is recognised by everybody. It has
been the most tolerant religion, We
see that from the most devotional forms
of preaching we have had people who
have not had any faith in God such
as the Charvakas, and they also had
a position in society.

Then, let us take the question of
the treatment of the different com-
munities. Some people think that
Hinduism has been rather hard, and
I am prepared to concede that in some
cases it has been hard, but still com-
pared to what treatment has been
meted out by the people in democra-
tic America or in the British colonies
to the aboriginal inhabitants in Hindu-
ism they have fared better. What has
happened to the Red Indians? What
has happened to the Negroes in
America? How have they been treat-
ed? Compared to that Hinduism gave
a deflnite place in the society to mem-
bers of every community and I am
glad to say that now it has given
equal opportunity to members of any
community to rise to the highest level,
That, 1 think, stands o the credit of
Hinduism, and therefore, those who
think that the name ‘Hindu' in a uni-
versity would do any harm to any
other community are taking up a
rather unfortunate attitude.

Finally, on this point I would like
to say that the founder, the late
Maden Mohan Malaviyaji was no less
a patriot and no less a nationalist than
any man living Iin India today. I had
the honour of being assoclated with
this University in the very beginning.
My brother being a donor, nominated
me to the Court of the University in
1920-21. 1 was there foy three years
and T was able to see how Malaviy=jl
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wag devoted to the
how he loved this
Hindu University,

University and
name Banaras

An Hon, Member: No.

Shri Krishoapal Singh: [ am per-
fec.ly right in this. 1 think I can
claim that I know Malaviyaji much
better than probably you do. He was
my father's great friend., He treated
me as & kid. I used tp go to him
without any announcement or intima-
tion, T just used to enter his house.
He used to send me lo differenl places
on behalf of the University for rais-
ing little subscriptions or on some
other work; he used to take me with
him when he was visiting places like
Bharatpur and other places where |
was known. He used to introduce
me to people. In fact, it was he who
introduced me to Mahatma Gandhi in
Mr. Srinivasashastrie’s House in Delhi
in 1816. So I claim a little acquaint-
ance with this University and the way
in which this name was given fo it,
I am sure it would be a great mistake
on the part of this House to tamper
with that sacred name Banaras Hindu
University, So much for the name of
the Banaras Hindu University.

As regards the other changes which
have been introduced by the Joint
Committee, the hon Education Minis-
ter has described them in detail. I
need not repeat all of them
I would just mention one or two
points. The Standing Committee of
the Academic Council which  was
proposed tp be abolished in the draft
Bill was restored. That was a very
important change. Also, the com-
position ang powers of the University
Court were enlarged. These two
changes have improved the Bill a
good deal.

There is one point, however, which
1 would like to mention, that is the
way in which affilliated colleges will
be treated by the University. That
was one point which was pot decided
in a very happy manner. According
to statute 36, every membr of the
board of management of an afliated
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colleges tﬁich seeks to be admitted tc
the privileges of the University will
have to be approved by the Univer-
sity. 1 think this is not fair from the
point of view of the University; it is
not fair from the point of people who
will be offering themselves for mem-
bership of such boards or managing
committecs, After all, the colleges
are situated within a radius of 15
miles of the University. They are
old colleges; they are very good
colleges and the membership of the
board is intended for those who are
either related to the donors or are
people who hold respectable positions
in the society. I ask the House to
consider whether it is fair that a man
who offers himself for membership of
such a board or managing committee
should allow his name lo be approved
by the University body. I think in
that case most people will fight shy
of offering themselves for member-
ship. It is absolutely unnecessary
because after all, before a college is
admitted to the privileges of the Uni-
versity, the University will send out
a team of inspectors who will go into
every detail including the type of
managing committee that that instl-
tution possesses. There is, therefore,
no need to get the name vetted. I do
not think It looks very well; I think
that the proviso under statute 38
should be deleted and it should be
left open to the managing committee
to elect any member they like to be-
come their colleague, As I said, from
time to time, the University would be
sending out inspectors and if there ls
any change needed, they will certain-
ly take that into consideration.

e wWifem ww - FIEW AT,
ww ¥ ag¥ o & qg guim & aw
e yf fis tw e v TRTC o e
ot gn oo ¥ fawee fiog
frvafagrern & A & fredr i
wuw g awA wrar k| AE
serwri e § Wi €@ dve-
sty ofrfeafn # qw TA W ¥
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Shri H. N. Mukerjee: I cannot claim
the kind of intimate association with
the Banaras Hindu University to
which reference has been made by
my hon. and respected {friend Dr,
Govind Das, whom we are very happy
to see here after a long period of
absence, nor of my hon. and gallant
friend Shri Krishnapal Singh, and I
can recall only ome item of associa-
tion. That was, when I was a stu-
dent I went over to Banaras for parti-
cipation in a debate competition, and
I happened to have been a recipient
of a gold medal. I am referring to it
not because of the gold which the
Prime Minister may wish to draw
away, | refer to it because I remem-
ber that on that medal were inscribed
the words Kashi Vishva Vidalaya—
not Banaras Hindu University, but in
Nagari the words written were Kashi
Vishva Vidalaya. And 1 am glad to
notice that this fact has been in the
minds of many of my friends in the
Joint Committee who have pointed
out that the original intention of the
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founder of the University would be
best served if we have today the name
changed to Kashi Vishva Vidyalaya.

Dr. Govind Das has told us that
Pandit Madan Mohan Malviya, as was
very characleristic of him, had the
humility to ask for deletion of the
honorific ‘maharishi’ from his name
and he told us that he was such a
modest man, as all great men ought
to be, that wherever his soul might be
he would be pained if he discovered
that we here in this wretched planet
have named a university after Madan
Mohan Malaviya. I am not particu-
larly in the know of the where abouts
of people after death but this I know
that if I were a believer like Dr.
Govind Das presumably is, that if a
soul inhabits heaven according to his
computation, Malaviyaji would have
gone to heaven and not to the other
place. If a soul goes 1o heaven it no
longer is bothered by the impulses
and emotions which trouble us here
on earth and we need pot bother
about the soul being disturbed by
what we are doing. On the contrary
we have a duty by the people who
inhabit this planet; we have a duty
by the people who live in our India;
we have a duty from time to time to
remind them of the great men of our
country, particularly a man of the
stature of Madan Mohan Malaviya.
Therefore, though generally I am not
in favour of naming universities after
individuals, there may very well be
exceptions just as there is in Berlin
a university named after a great
scholar, Humbolds. Here we might
very well name a university in very
exceptional, cases after a particular
person. Pandit Madan Mohan Mala-
viya was the heart and soul of the
institution in such a fashion that he
was the creater of the university.
and he was the person who sustained
it and caught hold of Dr. Govind
Dag's father and Shri Krishna Pal
Singh's father because they  were
among those who answered the sum-
mons to come and assist him in the
foundation of a great institution, =
national institution and in these days
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that was why it came later to be
known as Banaras Hindu University.

Shri Kashi Ram Gupta (Alwar):
What about personality cult?

Shri H. N. Mukerjee: The difficulty
today is that everything is overshad-
owed by this question of nomencla-
ture and 1 was very sorry, and I
should say, almost indignant—Mr.
Chagla is not here for, I suppose, some
satisfactory reason; I am not so sure—
1 was very disturbed when he told us
as if it was a very innocent matter and
that government had made a very
liberal gesture by asking the House to
vote just as it pleased; government
had not made up its mind about it.
Is this the way the government of this
country functions? Government had
nothing to say; he said that the House
can discuss this matter on its merits.
What has the government to say with
regard to the merits of the case? What
is the business of government, when
it proposes a matter for consideration?
How is it that after having taken a
forthright stand on so many lssues be.
fore, how is it that having appeared
before the Joint Committee as well as
all the other committees with almost
synonymous objectives—government
took part in discussions and were par.
ticipaters in decisions—now how is i
that government comes forward be:
fore this House and says that govern.
ment does not know its mind or a
least if it knows is rather chary abou'
it, apprehensive and nervous about
expressing it because, God knows,
whose corns they might be treading
on, what communal difficulties might
arise in UP.? And therefore gdvern-
ment chooses to keep mum about the
who'e thing. 1 protest against it
taking shelter under the cover, which
is quite patently an absurd cover, that
it is & liberal gesture that government
is making to this House, the House can
decide this matter on its merits; they
are taking shelter like this on this
very important izssue which is agitat.
ing the country. You cannot run
away from it merely by postponing
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discu:.’n here and now. Govern-
ment does not tell us what its mind
is. Somebody might say: after all
what is in a name, a rose called by
any other name would smel] just @
sweet.

Shri D. C. Sharma
Certainly not.

(Gurdaspur):

Shri H N. Motkerjee: Communal-
ism stinks wherever it is, whatever
you call it, in whichever language,
would stink and all that sort of thing.
But in this case what happened? I
presume that after some thought—I
credit Mr. Chagla with some capacity
for thought—I presumc after some
thought some measures were going to
be adopted by the countiry in order to
fight communalism in certain centres,
particularly in certain centres of learn-
ing. It has so happened that the Edu-
cation Ministry is such a particularly
capable custodian of its responsibili-
ties that the Central universities—
for the honourable exception of Delhi
perhaps where academicians rather
thun government are responsible for
whatever credit the university has
won—all the central universities are
a hot-bed of the kind of activity
which ought to be anathema to =&
decent society, and the supervision of
the Central government has been so
effective that whether you Ilook at
Visva Bharati or Banaras or Aligarh,
you find an unsavoury scene, the less
said about which the better. In regard
to Aligarh University the other day
when the Minister was here having
discussion—that was also a sort of 2
discussion largely on account of gov-
ernment’s ineptitude and inability to
make up its mind, inability to keep its
own house in order—at that point of
time it was suggested, and the Joint
Committee worked upon that hypo-
theses, that while merely by deleting
the word Hindu from here, Muslim
from there, Jain from a third place,
or Buddhist or Sikh, whatever it may
be from other designations, we could
not solve the problem of communal-
ism, though that is granted, that we
cannot merely by eliminating the
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word Hindu or Musim from a parti-
Cuwar institullon make it really and
tru.y noa-coinmunal and secular and
democratic, sumectimes symboolic ac-
uons be:ome very umporiaal; some
umes &4 beginning ha; gol lo be made,
a beginning whi.h might have very
serious and very important repurcus-
sions .ater on, and it was on this hypo.
thesis and this hypothesis alone that I
take it our colleagues of the Joint
Committee thought, so many of them
who had given their separate notes
and the Members of the Rajya Sabha
who by an overwhelming majority ac-
cepted this change, they gave thought
to this aspect of the matter and they
decided that we should make a begin-
ning with the Banaras Hindu Univer-
sity and we should go ahead aimost
straightaway; in regard to the Aligarh
Muslim University also Mr. Chagla
has promised only the other day tc
introduce a measure in this very ses-
sion and said that the nomenclature
would be changed more or less corres-
pondingly. As a result, all of India
would not become non-communal;
everything would not smell 'ovely in
the Indian garden but a beginning
would have been made and the attack
on symbols and other things which
savour of sommunalism would be pur-
sued properly and therefore we would
Ret that image of secularity about
whih we are really and tru'y proud
in India to shne in the eves of our
own people a: well as the rest of the
world. It is & very seriows matter in-
deed. Tf Mr. Chagla or his friends—
T do mol know whal kind of [riends
he has go! now; | find him so often
being embirrassed by the friendships
he has rerently acquired in political
life—I do not know whether they do
or do not take seriously this idea of
a secular programme, In that case
our faces are golng to be tarred all
over the world over the i«sue of Kash-
mir. If we at all take seriously the
idea that Tndia is a secu'ar demo-ratic
State which 1 claim it is, while Pak.
fstan is not, if we treasure the notion
which I am sure we all do that Kash-
mir is a part of India—a Muslim majo-

rity State as part of \he Iadian Union
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is a fact which is in itself a tribute
0 the jdes or indign secuianiiy=-u on
Lidul Dasis wu Lace au wne world, if it
15 be:ause o: Lnal that the Mus.um in
Kuasumur unus it in oraer o remain
wilhun the tramework of the Indian
Union, it these are important matters,
nothing shouid be said or done by
governmen. or by Parliament which
would tar the image of India which
we have put up before the world.
What we are saying today is being
watched by men like President Ayub
Khan. What would they say? I
wouid nol blame them if they said
that. They would say, they tried in
India to start an anti-communal cam-
paign by changing the names of cer-
tain universities where the communal
label had occasionally given rise to
difficulties, as it did In the Aligarh
Muslim University only recently and
us it continues to do in a place like
Banaras; they would say there is an
agitatien that is got up in Banaras—
vesterday the Minister told us that
the Jan Sangh and the Hindu Maha-
.ibha gol up an agitation; we read in
the papers that the hon. Member for
Banaras City, Shri Raghunath Singh,
a former Secre'ary of the Congress
Par'iamentary Parly, was telling the
Members of Parliament thut he had
sent a statement to the press asking
for the retention of the name of Bana-
ras Hindu Universitly—they wou'd
<l v that Parlinmen! was pressuris-
ed inte accepling the ki:d of thing
whirh these propapgandizts, ~ommunal

propae indists inp Bfnora: and  else-
where, sre now Lrving ta do. This is
cexactly what they would sav. You

could not sav they are far wrong. It
is @ very serious matter.

1 know Mr. Chagla personally, sure.
ly, must be very per'urbed about this
matter. Mr. Chagla has & secular
mind; as u fun-tioning po'itician he I8
trvitpg to adjust himse!f to the kind
of surroundings he has chosen to keep
company with, which he does at the
presen! moment. Tt would be a very
diffiu't jeb for him, but perhapa as
& decent, human isdividual be s &
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very secu'nr personality. I am sure
he feeis thal pere vas o beginning of
the atlack on communalism.  [1 was
not the end of a story; merely making
Banaras Hitdu University the Kashi
Vishwavidyalaya, we do net eliminate
communalism. Merely by deleting the
word “Mus<lim" from the Aligarh Mus-
lim University, we do not eliminate
communalism. Bul il is a beginning,
a symbalic beginning, an Iimportant
beginning, something which is going
to be followed up, and to that extent,
1 am sure personally he must be per-
turbed—he ought to be—if my reading
of him is at al' ~orrect. But Govern-
ment does not seem to take it serious-
ly. Here is 8 measure which suggests
to the enemies of this country that
India is tarring her own image of
secularitv, that India iz beginning to
take a certain course of things—

8hri Vasudevan Nalr (Ambalapuz-
ha): Skri Raghunath Singh is can-
vasting inside the House. ([nferrup-
tion ),

Shri Raghonath Singh (Varanasi):
Canvassing for you.

Mr. Deputy-Speaker: Order, order.

Shri H. N. Mukerjoe: I should say
in regard to Banaras, as Rome |is
claimed to bhe the elernal eity in
Europe, se Kashi is our elernal city.
Here in Kashi is the Vishwavidyalaya
which had been started by Pandit
Madan Mohan Malaviva, something of
the svmbol which this country surely
wants to preserve and develop.

Quite a number of interesting things
were sald by my good friend, Shri
Krishnapal Singh, and he sald some
rather peculisr things also. He said,
for instance, that many great States in
the world are religious States and we
can also be a religious State. Of
course we can be. Pakistan is an Is-
lamic State; may be some great States
are religious Statess We might
choose 1o be 8 religious State; if that
was the view of the Swatantra Party,
1 would not mind it. because after
all, the views of the Swatantrp Party
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do n‘*ﬂnlter so far as the people and
their fulure are concerned. But he
said this; that some great States are
religious States, and we may also be
s0. He talked—correctly talked about
some puculiar features of Hinduism
which are very grand—the tolerance
of Hinduism and all that sort of thing.
It is exactly because of this that the
character of Hindu civilisation can
come out in the words "Kashi Vish-
wavidyalaya” named in that way and
not with the addition of the word
“Hindu",

This is a country where our civilisa-
tion hag been predominantly of Hindu
thought. But our forefathers never
tried to use that word “Hindu" in an
exclusive manner. After all, the
result has been that “Hindu, Hindl,
Hindustan"—even though that trinity
of words has been arrogated
by certain people to take to near-
faseist connotation—these words have
been used by Hindus and Muslims
alike with reference to the whole
country.

‘rggw THY feram? wTow § T v
gt & o0 w7 & Tyt garer”

o) gge fny (sgEme) ; arfe-
A & FrErr ot ag vy A )

Shry H. N, Mukerjee: This is the
kind of thing which was sald by
Muhammad lqbal who was one of the
proganitors of Pakistan. (Interrup-
tion).

Mr. Deputy-Bpeaker: Order, onder.

Shri H. N. Mukerjoe: When Wwe
talk about Hindu civilisation, we
should have a sense of proportion. In
s0 far as Shri Krishnapal Singh has
pointed out, it ig very good—this to-
Irrance of Hirduism the expansive-
ness of Hindu thought, ils comprehen-
siveness of approach. As Dr. Govind
Das also said, the Hindus comprise not
only the believers but also the non-
believers. We have been, many of us,
brought up in the Hindu faith; that
dees not mean that a secular State
rivey its support to purely communal,
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denominational institutions which, in
their actual working, are found to
encourage fissiparous and communal
tendencies. How can we get away
from the fact that over and over again,
in Banaras, in Aligarh and in Visva
Bharati and other places, particularly
in Banaras and Aligath, the communal
poison has been found to work? We
have seen that when the communal
poison works, the Hindu and the Mus-
lim extreme communalists combine, as
they did in the case of Aligarh only
the other day. This kind of thing has
gone on far too long, and we must try
to stop it. That is why I take it that
the overwhelming majority in the
Rajya Sabha wanted to change the
name to Pandit Madan Mohan
Malaviya's name as part of the no-
menclature of the university and to
call it “Kashi Vishwavidyalaya”.

If in normal circumstances we were
discussing this matter, I would have
pointed out certain things which I have
felt; there is the Kashi Vidyapeeth
and we are now having the Kashi
Vishwavidyalaya.  All these things
would have come up, but 1 am not
going to stress those things because in
Banaras and elsewhere a certain agi-
tation has been started against it
Everything clse has been evershadow-
ed by the fact of this agitation, and
I would ask my Hindu friends, who
are practising Hindus, professing
Hinduism, enthusiastic Hindus, evan-
gelist Hindus—whatever else they
might be—please do not forget the
basic things in Hindulsm. If you are
a real, good Himdu, what would you
like to feel likke * Would you not
rather say, quoting something like
this, from Nirwanshatak:

C g F T A F ATy we Ay §

A grawTaTY:
# guf 7 qrgf 7wy A
wefragrrey fragy fnaey”

That is what we want to be.
If you belong to Banaras, if you be-
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long to Kashi, do please try to pro-
ject your ideas on the sublimest
things. Do not think of the petty,
little, communal lollipops which you
can pick out of your political confec-
tionery. Do not let yourselves be ex-
ploited by the miserable communal
element and try to pull back the
wheels of history. And do not forget
that if today, we do this,—if after all
this discussion, if after a prolonged
confabulation in the Joint Committee
‘which met for several months and
after the Rajya Sabha, by an over-
whelming majority, decides something
—the addition of the word “Hindu"—
because of the anti-communal, and
secular, democratic posture which we
have taken up—very rightly taken
up—at this posture of time, when we
ore flghting Pakistan over Kashmir,
then, our face will be smeared with
dirt to go on in the fashion in which
Shri Raghunath Singh, for instance,
wishes the House to go.

I ask the Government not to abdi-
cate its responsibility. Government
must take courage in both hands. I
know that Government always likes
to take the line of least resistance,
whenever communal factors come up.
But Government should have that
much courage to whip up its Members
to find out if there are people who
want us to tarnish the image of India,
and to see that they would not be
allowed that kind of freedom, in the
name of freedom to vote, in the name
of the liberal opportunity given to
Parliament, to vote whichever way it
likes. This kind of miserable thing
should not be permitted to be practis-
ed in this country. I would not have
put it in this way, like this; if it was
in that context, I would try to put it
in that context. I have tried to re-
mind Government of this, though Mr,
Chagla, who is busy otherwise, 1s not
giving his attention to whatever I say.
I know he is much too busy otherwise.
He has got a very difficult task. He
would not be able to do it 1f he has
not that courage to do it, If the Gov-
ernment has not got the courage and
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the imagination to act today in the
way in which it should.

Therefore, I say—quite apart from
the little matters, small matters about
which I had a good deal to say but I
would not say—that this is one matter
which has overshadowed the whole
thing. If you fail it here, you fall the
country. You fail the future. History
will not forgive you if today by lack
of courage you fail. That is
exactly the point. Whateyer
Hindudom might say, if India
today does mnot stand on her
feet and say, “we are launched on
a course of secular democratic pro-
gress, we shall not be deflected from
it by any kind of propaganda in Ba-
naras or Aligarh or elsewhere and we
arc  going forward”, if we do not
choose to do that, we shall be dirtying
our own face. I do hope Mr. Chaglw
has the courage to tell the Parliament
that he would not like the Parliament
to be a party to that kind of miser-
able thing.

oft fedvar e (TR
IO WEED

oft qwafa o (weHt wRT)

FIreae wpred, & ot sy favafaarey
¥t #Y e {1 wmTew & wre-ary o
el Sadt gfowd o dwad o
YT wrg 617 o agi A e fadtear
1, ¥ faug & w e &, Oy & qwr
Tarar wmgan § o eufaw ow f sle
ey iy

ot fagvat www : JUTSTN WETEA,
wrrfrr faren w=ft & aarem feeg gfa-
afadt & grrg & N AW E frgaw o
arg AT &, & sEAY whw w0 of
T W FEGT AT, Afw 1) v
graew i & favin w0 &7 qerT W wTe
GTESE FIAT ATEAT |

qxeft ara favafoaeg & &
wreaew i & ot B g & T wwet A

(Amdt.) Bill
mimuﬁm-fu‘m T wr
91T §F T KT W GURE W 5T
oy feq g irfamammy gv w
faniaw a7 fawiw v 7% &, 59 avaraor
#1 a7 ot qfefrafogt gov anr 8,
IR 6T F T §U R O e
¥ ®Y, ATN-EAW K7, §F W H
frvi & nfge 1 A afafa & s
q% 4T HTHET T4 97 O S -
faw1e & a1 594 7 gw fag @
Iq% aT Ty A A W, e ot
w1 Fre-fawry & a1, €@ wrew §
v fra7 s (v o gak wqew
 faitus & qutega ot wea fiel o
e g afrfeafa & 30 gfez & sfew
7 grm fa ga favafewa & amm @
#1E ay ofreds 7 w7, et amg &
frafy fart wYr frvafagmgi &
% wvaeg #, @ forrer seqray & enae
¥ graeg ¥ gmT qTAR o1 AR T
&, ot fawre 7g &, oe € O qo
iy oft &, I wAw 7w w1 A fed
arg | yafam g gfee i & 1A e
& fawrrrg e Ay AEaT g

agHl a1 A1 ag § fr e aq g
favafagrers gama mar & aawr &
AT g\ §0 % ox gArT Tt or fie
spfed) & qim a7 favafagi=gi & a9
T wrd W A A% 7T ;AR B,
TIET A W gW qA 97w e
wwz ot ot | vmafer & F a% sfew o
wmav AT g (% orR wlm e
7 fomAT 70T ¥R 1T AT 5,
fore® e g 3faa gom (6 &=
favafwaragi % A & safewi & a9
A AT AT |

Q% wAlg BXE AWET A
inrtqﬁtfﬂiiirlﬁ'i!mﬁhrm
Tk’
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sy fageae wamg - grft arw g &
fe ot ot $:drg fzalaama &, 373
gryaifis mw a Mz wF o qevafow
AME KT WA F farig ¥ fowd maw
a9t & vA ow2H 7 ft Wit gH AeA &
argT ot agd Firane wravw 3z WA
T & W7 wAw A7 AT gra 7oA
fnar wfeagi ¥ cq 17 %1 & agufq
AN AT § AT 5q THT F wvarHA faw
¢ & ®din foafagm=ai & 1 grw-
eifrw arm g, Sz 01 gfiam, gastend
9T FURT TEHCTAw FarmT w3l )

X gqaa & qguT g o §am A0
TR K A WAAT 7204 § W1 A fava-
frarea w1 ataraoy aaEa & ) A%
fae o ot aga 33 ®rar qgar
alfwa wrg &1 & g o wmAaw g fw
W g AR A qftagd &7 gq §, ar
ag Wt afw o fe & op TWTaeT
wow, wie favafaurm & avamaor w
¥ 41 jfez & mw wrvow waw,
gme sl rnqmaag § e ga
favatagimrg i a7 7 @1 "arw g
afrafadi’ war I gt 7 72T g
nradTg Fioft favafamera” e Wi )
afes oF glr & A st fa-
frare’’ & Wi

wg aw ¥ wrAwrll g, A wEA
HEA wiAdy & s 7 A7, iAo
wgrq weqr §1 wew fam, foegly 3@
FaM § Teira Forer & wrew 1 grm
@ ¥T §ax 7% favafawiag # HYq
1, aft @1 41 | IAR LA WIIIT AT
qw A & a7 gar Toa & e o Y IR
favafaarers w1 A formn, ga¥ sy
“feg" wez ® aam A@ fea, afew
“wreft frvafaarag’’ wg 1 39 fam-
frarerg & waer & o0 €2 Wl gk, v
b “woh foafreeg” frar o
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¥ 159 770 ¥ & ag I9T o7 wEvaw

aAaT g oW @wT & §e ag

qA17 T@Ir agm g (w39 favafaar

I F AW 49 & favaisamm”

WY

Zw T ggeqe ava ag § fm wqer
wfafa & o5 qama fem a7 fy fogre
w1 gzt fam i | wgh aw O wARD
g adma fwgt 3w favafaw.wg
1 @ wEnEl #1 w5 § 0 owT A%
fwad ot gogaefa 3q frvafaarag #
g E T AaA F WA o A Y
g fem & gt oafa o
wE i 3, W ayry A% ¥ 9T
T & 1 Cyvafwarag w1 Az A &
ferg w1 1 aoqvTTw Tz AW gwr R,
agt & X wARTR AATALA §, WAT
e q77 q'9% feeaad fed ow
sfer a7 &, 41 2z st fogre

zq fwq wre agem afafa & 0g
qure foat a1 f o & 78 ®@A &
1, a7 ¥ favafearay & s o
w1 gz feur 9w, &t 79T qW w98
qura &1 @Yere w T q1fge g1 1 A
o wrwy 71 A § {w dqw wfefa &
WU ¥ §6 F O § woA Al 0TS
fedie faar § 1 wgt aw 78 FmwTd §,
o aw fedt o wge afafa &
muw ¥ A W% fede Wl T g
T §W @ § 946 aga aw s
gt fawrr @, o @ feafor & v
afufr &t smawm & mow ¥
wifgw ar, #fww aF avwdd o anew ay
& i 3% W fawre 1 wgw wfufa
qv wre ¥ wrfww € 9 aw g 0w
¥ wEwA ge, A1 IEA T urs frid
& femm

gt goere gt §, W faen
wereg wrge §, wwt pEit sl
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feretr w=it S & fie x@ favafrara
AT =T, AF WIA WEW &
WIET TF 9717 A5 a1, 71 3a% fag
ag wer s § fe ot & damn
&1 g1 fear sk |

T oft vk aF &, fomi arag &
¥ wegea werq ¥ fde s g g o
qeeft ae ot g & (i wreit wET i s
w1 wit favafagrg & sag v &
fae ga fadaw & ot vaw fivar m
¢ =g aiar afva § 1 og T fasgaw
wina w5 § fe el T &
3 F3 91wt favafrarm § gvag
§i AET, 51 0w Fiww, g favafaar-
Ol ¥ ge=q & wg fefa faegw
wifem, waw WX oF T@ ¥
wagAT AT AT EE 4 | g8 fog
ag faa § fr woft we & oft wrdr
wiefl favafageg s qaz €i 7

wrAA firem w=R & W) W 58
A g ata fem g 1 agapa § 0w
frsret T Frarfdi % frwear amy
¥ e favarfirarers w2z wifem
AT &1 AY 1 & Gar awwan g e
0z GETY §T A% & Fve & gy §
WL 7 #Aw it favafaaem ¥ afes
¥z & o1 gat fawafaary § 3= fre-
faureat & WY OHY ®izE wafasw
Y 'qeAT &t 90§ afsw wEw
ST | ot WA e o {1
qadl ¥ @ ¥ §F 9 g fear §
fr feeet favafaeno & fear ¥
et & o o A favafoare §,
feafa aoearg aft &, wredt AFF 4
FFT S W AT 97 fEr s
wifgy i war w70 v faest fava-
fraraa =t fegfr I o o=d et

1917 (Ai) LS—8.
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< &, fome &7 gfee & awi g awre A
gfaend g FAT I T § A g
o fiedt Fary ¥ iy Wi W
fawafraneg 1 1 AT S9r @ o«
Lot R R Aok e g oo 8
faa wrewt #1 e & @ &7 R
WFRATY g7 A FavavTeE ot eqreAT
Y I wrEwl &1 oy favreret
¥ qrert w91 T ) @ R, A W
qEATAC ¥4T ALY aAT AT Wy § ag
T A¥) TINIT & | XT ATET W ATE
Wt \OETT T ST AT wifgd o

14 hra.

& gt aw wit favarfrgmeg &1
g ¢ & weATaT W T Oy O e
e favrg w9 & srefom wom sigm
fir QT wman § f fafaw owg aoerdt
¥ a7 g gUeT ot farfaareat
w1 eqrAT & fAw OF N § 17§
o § 1 oF ¥ I 7% gw frefresy
T W g AT (@ amw A
goR & ¢ favafeaemt & oW
feg wim & gfd w@ 1 FO
Gar warw & fe ¥ awT oW
farsfaeem & feft * i
¥ A arfed ot weaw favafaareg
¥ fret faig fagg & wqeeam Wit
gva wwgw ¥ srAeqT w87 9T
T &R Arfgy | wfe gy 9w A
t s gowe 3 N oeflm s@mmeg
xrt &, A ¥ Fawafaeren @ Td €
o7 Fvx wergw & A goqT and §
7 g% ¥ FE grrag swaear 7 4,
i W g Y &, T e
araEt s ) & 1 free) frrfaare
& &1 % P Fwmr & werer & AT
qTHA gg ¥ @ ¢ fE awi aw 9q-
HHT T FAT ¢, o sgrmrETeT
® at wret sragA fear o @ g,
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[ fadsax wam]’
gax fam war gavfe £ sgaegr £
X T g FiwT Ty Favafamagi 4
¥R 3fee & Frar g @ ¢ ag fefw
I 7 & | 9T GO T Freit fava-
faarerg & gare & faw, 9a% =T #r
%1 I35 & faw 17 g awt & o 7
oY gt AR, 34 AOT # qfF & fAw
o fate amar €, wrer aat 7 v
% arz qF fadyw amar & v & fosr
A iEg ¥ g9 A #1 6 IR
& ¥ fr 3 39 favafaarag & Qar
Fraracy gAarda fomay gy & g
1oy favafaares faeror o qF wgea-
qur #+8 &1 g /T agt o) fre
st A1 Faer fmanfa st & gaw A
F'g 7@ wH afeF TF @ F AT
w7 egrr 3T FYT TERAT AT TR
T & &7 ¥ a7 TF £q9 G0 F4 |
sa ¥ fow a7 wer s § i a
& %1 9T favafaareg § 979 fava-
framal ®r fafax faqqr & foo,
FeRaT sy & e fadty 9 & gfar
2w fawfae fwar smg

wat aw v frwafegem e
wae & & forerr wedY 9gem & @ &
¥ gg I19 AT AEAT § {5 A9 § ATy
farvafoarem & g ¥ AW @ ¥ Ay
IgA ag w¢1 a1 & 3@ sy H}
T gepfa § weuga & fag
oF FAT YT & w7 H, geRdT
q0qr & =7 ¥ fawwga w0 @y §0
% 9@ ¥ s agm 7 v ag
wri favafrarg &) WA gl
W TEAT HIGT ¥ OF FEEAGW WEGAT
¥z % wy ¥ frefan v ) Fife
w1 | TgTAF AT GEEfT & W g,
wrii Fegfe ¥uw gy aesfa gt
&, v wepfa & et o o gEd
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gepfaat s § st gamt & & A
fawmsr qoU § sEF @ § oWy
g1 " gw st fawfaasm ®
fawis &7 &1 gger AN ®T AN
favag & rfew W= qgT weEm A
q forg 9 et wY = ¥ @ WY
wit favafearan &t a0 Gt
EY 7% T9 WTEW T qrerr o4 &%
a&i | fore o & ey ot A wTeY
faraforarem *t sqrem %Y 4t 5w WA
# gart aw & o ot gad favafaurem
¥, w¥ favafaeray @ | fee o wrafg
W1 7 st favafagmg £ wai wgren
o, 17 AT €Y gF e F vy 9rfgd o
T Argfa & 3 o o # forr R
ToaT qd¥ fowr gafy ¥ IdmT gt
w9 | I WAt # oft ¥ fag,
firen ¥ s=pfea faww & foro aradfig
ot & wvir favafrar 8 w6
91 | 7g TF &< ® a7 & i faow g9
agt & it favafaaeg & ot -
T 79 T faesr awg & g wew
%1 W @ T3 faar smm @ ")
oF @41 frafq agi vew Y T
gq favafaarea & 07 oF gdT aF
¥ frmi &t st favafsasm s
¥ wOa qrAT 9% ) gafaw fomr
forrr 7=t & & 9% @M g 5 Ay
T ¥ st gfad T 9w frvafagrem
# a1 afew 57 favaframg # gmen
w1 Wl TaT ®9 31, Ia% W A§r a6
TYIEYT LA, HT ATATICN TET WATAN
fore¥ w=a ag §led 7a7 AgH A-
A1 FT W TR EH G A® | AR
g¥ @ @ ® wr § vwar afgd e
&% 39 favafeory %1 vfem 2= gq
ATAT A & A7 F wAg ¥, Taw!
qg AW AFT FANT FEAT IR A
AT HEE & | g TR A1 0% aw
grm Jafs Ot grew I awd
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w1 3§ wrEw %1 gfa ¥ ag favafaoey
FEAF G 0

™ nEt & arq & geer gwda
w7 § W I et f e A S
quiEl o wmAw fowr w@ q@
ST £ )

wit favearq qeim (¥Ewg)
JqTeaw WEEA, €RA ¥ wiRA A7 g4
wgag A faaow wiqa (wm § ag a9
€ wgege & 1 Hedr wgisw o fawe
sfer &, fosr fam § odoo
g % § A 5w &40 § oA W
& glewrr ® giar 9fieg § wqa
foar ¢ sed g &) =g, WA R
Al afew A= ¥ ST K qAowF
qTE Ag a4 § | A% q@ & @9 AR
w1 gy § fr faq ofefeafaal %
g ag faqew weaw fem §, sew
qE W | WTH B N K 9T QAT
OFAT AT T KW ¥ 3§ P, EW W
et R ¥ wg A gE g A ewm
FETATO § X9 q7g &1 frwEma
serry wr, fraaw arr qmfiw a8
qr 1 79 fadqe ¥ g4 amw fgg
gfarfadl & sqm qt dlea  weawRga
aradm fr &1 aw g w7 & fag
g ¥ 1 % gwwr o falw T E
¥ arg  {w aamew fpy afmafd &
wEl ® g 9T AT HEA WA
e g o wive 7 faan oo 2AE (g
gfraedi & A9 F7 g2 T W AL
wradm off 1 AT TEF @9 wivw
T arar & & awae ¥ 1w 3o
"Rt ®1 W12 qgua o g mee
grogifoe wer afy b, afew Wi
Hepf o1 oy s ¢ Ty e TR
¥ wrf anreifawar aft zond §
frg Frvsfaeerm & oot d avewafos
s A ofr & afew g fr xer

AGRAHAYANA 3, 1887 ’(s‘nun Hindu University 3664
4

(Amdt.) Bill

T WA sgrar v & T
aradrr fr wer 4ft 4 o1 wredT
wepfy & dsw & | I W oD
FrE f5fr e & anwmfiw oA
&Y T 9T 7 A7 areymnfas w4 w1
ST T JT I G AT 0wy
frar qr 1 stgT o IW ATEAT 8T gey
R a1 @A gy favafaaisa & aim
w1 AW T g &, 99 wET & ek
wgwa ag fim wdfw go% fod o
&a1fre alwr § g7 31.Fe old &
ara § aarw foyg gfrafed w0 A
T A1 gRAT §, W A SO A
TRET W1 EwAT | JgT aw grE Al gy
w1 g §, 39 ® afq @ (edrer oy
e gzrawfe A & Afea & awar
wTg Z fr wq aw A age A oA AIw
fafraqs amw & fpgwax g,
T FET §, Ty wEy §

% At wwer : 9AE AR T
aTH Wi |

xft fwworre qedg : 3T ¥ At F
Wew s o fam g & gwmar
fr m# ad fotge « wren ¢ of
IIH AR F TEAA W7 {55 G e,
afer o & wor | Tmw fog
gfrsfedt & war fieg A 997 8,
waeram ot aga B, da diogd § {wf
T faa o7 qai § o7 womew A £
o gfvafedl & w7 ga8 w1 JR-
wrfas wraar off & A1 & wEwe g (e
T fey gfrafwdi £t me 2 =7,
wTq WA wredw gfafedl mw oA
T FIT |

d1 7 F1 wgren 3 e fo wrfiw
Y & wfer gawr wwex §, o diw ¢,
#fem & wwen g (% senfim o o
o B i F7%T anfrr s £ ot



3565 Banaras

[ favamng amia]
% | s @ ag dtar fe amedl oft
& ATH & F7E e e, A8 i e oft
¥ AR ¥, SETgTATH AgE AT ®
o gATEE QW E AT F o f )
IR A w14 (Far gaw ) 39 &K AW
¥ a1q @A & geAa g {® gl

& g

oAt STt & qaerrat iy T '
g wifwe 7 afwfedt §, =
g g e oy gw 3 @ @
QT ag W A8 § fF ga gug § ofew
weA HNEA AreEEm ST & enEd <
3% Fagrai ¥ wrf aofoada femr a1l
5 ag & ofradw & wrf swer  Agf
¢ 1 afx ¥e 9 & ofadw & § o
fatimar wram @Y g+t & a1 qan
wam F1aT wrfgd, afws  arererfoear
aY WAt & faei ® §, 9C § §, =mEm
¥R waoow v IOF & I Y
RETAT WA a9 o Ag TEN g
eufad g7 a1 a7 g T & fa=me
&t wifgd | & 7 qwwar s aw
forg afrafedt & frg wez 1 ger
¥ 4 a1 gArg wefaw giafa &
qafaw mex & ger 2 ¥ gHIR uEi ¥
qreqaTfawar @ew g1 w1adl | gow-
erfawat T atg A @ew € &Y g
augEfowal oF &w g1 g4t § o
gw @i w1 foewr €, e 1 afy
wrerfusar #1 aw w0 & (50 0g
wTH fFan wmar & §1 ¢4@ 11 I #
g & &%t

*fs gz Frewfios mEe ¢
fatr 38 wfgd f& @ o= war R,
aw & WL A AEAT w1 gk § A
w1 g ol 1 3w, & @ 01 7@ WAL
wt i az &% ¥ e ToO wwT A O
faaaw w1 .5l 5T w1 &, dfew
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dqee afnfa ¥ gea @erT adi fean
g1 | @ st w739 afefe F1 qe=
agt ff S/ @ g T w7 et
N 17 IY 75T 4T T g HwTT
aff feor | SE® TR W T W
AT T |

widT WAt & gt Fmemar fw
wriw gEeg werd & oued fawtd sy
e 7 fAy Wi AT 3 ¥ A,
Ty ot weot arw § 1 & qmw W
w7 9T § 5 agt o< faad ot @
wTr & & o ¥ 9T e MY § Oy
#rr &, Ffiw g &Y merr & o ST
SrTER & T T Y g A wrfed
wrae wfafs & e ow 1y fadas
weqa fwar mar SEd agy gg el
o1 fis SAaT A wraTy weAr ST )
I & |t g fadms smar 0 e
oy wgi A¢Y am A Ay & wgr
wtgar § e sqwr afefr & ot amr
etz ¥ § 9% Wy @ WP )
Ty @27 ¥ 0 wfowre &, 7% A
ardt &, gitw ard §, ag N o sfe
gWH §T %41 & |

o ¥ @19 §re Iogeafy agew
®1 N wfawrc gad faat @ § 3w
o1 go frgan A gy wifs
i FEw waw wfuwr famn o &
Y T HTH EC AV G WTEAT ©T GHTAT
WAy | FF I WOA AT
wiweT & fad qiw af ¥ wafa Tl
§ =9 B A A T ariy

ot & fad wgr T § e oy
g9 & 99T [T § ¥y W
w & forlr \vwer ¥ eraT € | oE AR
% & frza won wTgE § ug fr
A¥wT N fagaw ¥ @
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o ¥ @ |7yt wawm Ta fe e
i ¥ 7% a¥ fagr Wi o fewy §
ot gy w1 FETgowr oY fear @
& T g fr oE® S wfre A
AT WA |

W W & a9 It w finly
far n% § g7er & wwda www

ot grax fay : Jemmw wEE,
v fgg afmafad faw o a9y
g wk sqw & ag fricT wem fn &
| fawr ®r adqr frodw, wamfos
o gyt WA ¥ T E 1 e
g &g & 7% eqez WA} F qwervar
f& wgrmT wraE oft & fsa wrame
¥ afra ft 73 wI¥ TI™ ) ewd A
W 1 9T gEI gAY WIT ¥ fim
ot g1 gl &1 qww # A a1 went
wif, 7 qomen w7 wew fgg
oIt

ot wear w new coar {1 agl
AT |

oft qwOr A Yy qeW & A wrmw
arssa £ ara ad kAW atowy T@f
g a faq wafam & owmax
ar B 39 § warfaw o7 9 w7 gy
AEt 8 oE FEE AR ow oad
wfvws g7 %7 & 7 mIz & agy X
WAN 7 OAT FA A KT qUAT ) I
oY WA gz WOk A gfes g
w7 41 | ag wfee oy of fs & oo
wraer i T Mifarz 2 ¥ waZi vy fwe
e g o1 v g o o
T g wfaaEmai g w#
¥ R¥TT & faaraaT A w1 ot ge
frare wT oW & 1 aET @ agwi
¢ fx ot frara faesft § 991 %1 o g
fgg wrr w s §

oft fore arom (@i ) - svgwr
*1 =gt w T fifay )
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st grax fag - W feerrd

e F | agt faw awdt & | gw o

for¥ gt § | g€ T & of qEny

& s wik & wiew e ? §
A AT WveT @ |

ot i pwolf et 3 favwte
&%, oo ¥ favarw 7 6%, g
w Wiz qf=eh § gEr A wd, Afew
WTay ag WTEY & TATHT W ATAA i,
ax W gw It fgg way K "
weTT & ®nr ot fgeg § g8 &7 v
sRio7 ot {13 At § 1 WA oW Ay
w1 & gy weEl T AT

¥ ox frims w1 gt § fe
ug W1 weg fipy &, Faa®y g2y & fard
off wmen W oy fadss A oa
39 ¥ gerw & il oy avmacck fis
afz Agafon m £t ofamad 0y
wrRga g g me g ey
# wry Frgere o g & W feg
o WA gl wer TR Al el
aw oo famg # 74 9 foaewn &
Tt &% | oY TR 1w & 7 A=
a¥ wrt gmETw ¥ | ag I AN
FAAIGT gA1 ALT , P o7 0T AT
AT gw ¥ ) @ W) ATEA A
gor qfz § g4 v w7 fzar 4t
FOT g7 &7 gW X @17 | A
mmwi}qmmmﬁ
w & fegw aw T AR XA
qGR At ST #7 ag awie Ad g,
o fit fr g g w2 %1 &7 A
g, wra ot B T AT i § 0 AR
forr wEl % Wz Aew & w7 ¥ fg
g7 @ w8 T IWO¥
ug ez g1 97 ¢ fe g & afre a
& & fgg w1 ot ®Y arX
vy agt N efaat g § e #
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WEHA WIEdT oA FT JE AT F
frradnafig) saframanm
¥T 37 F wWFAT ¥ 9fa ;g geg
w1, I9 € ToAq g AIEA | AgE
o F, IT & WA AT wETAT A A
SE Wy 9T 93, sawT 9 i
fom | g 37 T & wed g
fert Fx faat & ot fomi & fac o<
T @ oy 4yt fE gm@r €@y
grft ogir 1 wiIw gReT ¥ dar
w0 W wT § ) X FE A faie
w0 AT A qfr 97 Wy IH @y w1
w0 ga W fsga A ama g
37 &1 W w4 ) K agm fw 9 fng
weE §, ag w18 aegmg Ag § 1 g
gl w1 g @ % wis fam #
7 A, foop &1 wmA A, @9
wexim & s, fod AW Wi W oo
wi & 1 ga fgegat ® § wix fgg a4
FIF TO 44 T FT g g9F §41C
8 | as (wd gaim % @i
YT AT T 9’ F1 aERRIfE W,
Uy ag WA w AT § | gwE ar &
HAT F G AGF

TF T £33 qasi St A A
W AT aF ) Tg wWo4r
far a4 Defafar g7 2 & w1 g v
fafrsr o 2 at ¥ ? Fagwfc w
|3 K | &4 wfom- gd  AThAr
W g d {ra, §f a1 el w feg,
7% w1 44 H Ta fawdr g,
TR wg fe g fufafm ga g @
T | g1 IAK A6 AT K AN W
4T A § 1 oy afx T ag 0
W AT §ig ag % (% 4R
fey qfeafads at fgrg qufeg wrer
o w1 & fr wdmy qfem afaEfedr
¥ qfeqw wizaT §, o9 a1 @ T
it atwef; gd) e sogelt wefag
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gifi—gafar @& M & T 9.8
wAd 14 w1 @, qgl w0 e ney
wz s, g #v¢ atmdr Ad 8§,
feagw o comdr @ o wd &,
qA THATT g0 805 & ' g (W
g oF weawg § W wrerifew i
T wrf Ilaw @y T § Hagmw
naqye ¥ fay, LSl ¢ qma, am i‘-‘fi ?
A 7 it (w a0 fyg 5 faw
qEi T g 9@, w0 g &0, &
&t ar 7, ooy a¥ wivnsa faa of
¥ f& qw & w1 faw o o1 WAl
& QU H Maar | qug ST At ad o
faags mar = 1 & a1 s Wl
FRGA ST § At Wi g ewe
T gw 4w a gmi vl
fra ¥ g7 v & FT gwG i am gt
Wigw Wi 7 g w< &, gH e
qa1 & &t (& g % (a7 a3 8T
¢, foemn aw wew 1 fisg woalRd
# & so wiowe & 1| IAHA I 80
sfowe & w19 Swdl 7@1 | q@ TET
wd & 1 serifesT | AT aE N
@ W0 gEwe, TR &9 S6d § )
wéd 40 aTF & ualid oA @ wg
weifer § @7 oF T ATTF &
ot mgafid, § ag a1 &, aegiaw ?
varrifer & ¢ fiig i faw wff
wrt, &% ad4d = g€ 1 8 w9 W@
¥gaT § (% ag q@wu oo §, 50
TR0 § €5 6 &1 (% WL qg 40 3T
M wA WA w0 qrfn dr sfafen Wi
A X W AW H AT NI 9 NGE
T 81 T, ST i qRET ST § |
56y & et § % wnaafow § g
W | TEHA T aF W @ I
afefr wis afi | v ¥ @ W@ W
&3, wiw fewn 1 oww qfer & wiw
qE & famdi 1 e dw A 0 gl
wiafy o waaraeft & wivor ot g gt
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Wi ad gwi ®TAA 9% wraT §
T 7w 34 o7 favame w0k 35 @A
E ) ¥mw owlm Aff § 1 oft @A
wr Wi el & orar o a8 fog A
drar o wx e afe gwfsw feg
Wiz Y geTn wrgey § fn Wi w7 et
t fr a8 guwy mfre aff § A
qx AT & wleges 9T AT anya T
7K WA frmoar a3 areaw
ot {11, oy WhTEr A & g &
&7 a7, T g fama & @rew ¥
9T qIE W AEAT WA oW
wafag @ i &5 01 g § o\ 7 g7
¥ vz qy M ¥ 93, @, q@ Ot oy
AT 997 { g% WO N &7 AT ANy
w€(AT WS & A1 I A1 Tgr F TO
A7 a4 mga @ §, dv =4
qRana @ g, o {r fgqaa ¥
aai w1 e quew qora g 1 ow@
wT ®T 979 7 fgdl wg? % foq af
st /T gt fug W §, 98 wwr
wieqa §14T & 1wy, foig ez &, ¢1A
fams mx & wiv a1 Wi wfaat
T wlaaTT #71 @15 37 Faw &.fudg,
g wligar £1 17 & fog wlgg
59 wideTT &1 & & fauw a7 aq
go¥ fmrar o § L . .

Mr. Deputy-Speaker: Please addresy
the Chair.

Shri Brij Raj Singh: I may face
anybody, but I am add-essing you,
Sir, When I say, karaten hain, I plead
that they do it.

Mr. Depuly-Speaker: You mus
look at me.

Shri Brij Raj Singh: It is not neces=
sary. Why should I look at you
always? I will be looking at the
House but I will be addressing you.

ot weawfr ww et (wgwT) ¢
faft et angw, o gF @nE T
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wri‘gg 1 & wrrifas weaw & oAl
gt § (wwww) & smdw e d
934 wES § . (e )
% w9 & fg weg av {6 78 0
& qanfawa 7@ w1 @r g, & s
g § (w dkw o= ¥ fpg ne
qr a1 T 7

Mr. Deputy-Speaker;: You may

have your own vew. There I8 no
point of order. Please sit down.

ot warerw fy © STy A,
o fog g Wi AT feg g & @
§T T o YW W f o geEiere ff
& g Al AA WA W |
a & A e w1 A wmE e
#s aren, g7 W.050 ) Reawfaw Wt
ST WY w19 A A o § ot s o
#.f57 | s T § A W @ Ny
2 & oF T T fAdeA W g
G GE A & T OF GaAn qim,
©F gEAT qEar |

oot wwen Wt (279T)
Imow TEIRT ¥ ®E{m g &
TR aft ¢ qeAtere o o 9 A
wraqg v & gt e 1 g wwsaT
w1 (wwwa ) fadt €7 e wgan
ag sef 9qr & w{ew A g
(wawwwr)

unq.mﬁrg: T ATE ST
A § A1 WIT F1 TG FEOT 95 RO
wq wa § fv ura w1 o ¥F )

ot arefey (mAi) ;T e
¥ off a1 vt iar & 1 (sowww)

ot garew fog ¢ ITOw SERA
q# s wTn A WA | WA
qEET qi WATW FTE FwTH SO few

T &1 & ayr wwW U0
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& fAatm s€0, 99 9 T §,
TR T AT ¥ | wgw fafaees
WIEH FR FU Ayl wred A1 A qF
wrg aff, TAdrar arIer ¥ A Mg
¥ &Y A1z w27 AT T TGO F Wi
# wiw A1 9% o § I9% wrow F
gl F wax faa § Joom avET W
T AW I AT | I FaT 4T
fe & frg £ 10 & are Sy o, @
¥wgarfe & fyg §, forg g\ mfssa
 y@F1 AT W qTar, <o FEsiEY
w8, F37 % 5w AT gAeer
an ey %1 FT g a0 § qrarwa
QAR ATIN P, Iz AT FFOTE G
A R KW IR 7 AT TFIFL AT
NeA R G s F Az ag A
ArATTfaT ®7A &1 oW &qrT g
¥ ? 5ifs vy s s & fog @
oY ax aff w7 f& & g fag &er
DR wE g & feg 7, o @i
qIEHT @ TAA, 7 I TR qr Aoy
g AT, T TI04 AT A oA Al
TTY 712 Wi H A ¥k A7 qz 4w
farr s amr s ¥ 5 & frg €
1 71T 77 A7 AT w0 37 Avwafew
wz1 A A7m B 7 afi Ay feT gw
qr frarT £7 qifag o & qm ¥ g3
£ % w7 wrv & wr=drT ot *1 AT
A1y 47 frr | ATl w1 @y AT fra,
a7 ¥ w0 fF Anyardl w1 Ad
Ay, #7ifw fgg merd ¥ gafom
aff "1AY, AT AL WA, TR
aft ATAY, TIT ST SIATT KT Arewt
w1 A F7, IR AW w1 oA T
AU FT gW A1 §I KOO0 A § A
w7 1wy A7 fr w7 gy gy B
qT ¥ 311 § e ¥ waA A1gA e
wEF ®T KT AT g1 Aoy wgww wt
a3t %3 & #7 wid fgg W g
ST *1 gy W IR Y W
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v+ 5 wzm Aig medm wr gEt
¥ a1 T WIT FIFT gET wA
Faw . .. (WwIm) |, AR A
8, & w7 T g g A fagd g
a% wigg F gr ar | & wevn § f
oy S & 7 #F wrweww a1 §
fa w1 fgmg & Taforg qaw e Wt
A Wz | W A T Ug g §
arz afex 377 w1 oofag =@ 01 15
g 3% T WY § FfeF gafew 40
fie a7 g T=TT 71 T w1 w9 FAag-
afew FF & | qA "wAr gAv afy
TIF AT FT ATH WIT T qEgHS &l
T| 37, 17 TOAT {1 afe v FifE
g

Mr, Deputy-Speaker: Order, order.

The hon, Member should not make
light of those names.

Shrl Brij Raj Singh: They can
change the name of such an institu-
tion, and they rcannot change the
name of o human being? (Interrup-
tions),

Sh-i Shinkre (Marmagoa): Sir,
these remarks should be expunged.

Mr. Deputy-Speaker: You would
not talk so lightly of such persons.

Sh-i Brij Raj Singh: I am talking
of names; 1 do not know to whom it
pertains.

Mr. Deputy-Speaker: You should
use more dignified language. You
should conclude now.

ot wwrerw fag - & g oA AT
fadza wo% wyA W w1 "W fag
Ll A

& w & g7 g fr aw fang
frmafrarm oY iy gfem g4
wtfedt Y W & A gE r o 0
oy & wfeg § fefaee wgisg w1 vt
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g v =g ¥ fafres §, 971 & g
it gt fafreT @ 1 wrer i g
18 HIF ¥ 9T FT AT G R TE
WA &% {9 I B A &9, 6
wTH aF ¢ % qggy A fem e
fegmx o g, gfem m U )
g4t fr3x feai w3 oty qfem
grrfasy #§ wde g g o, °-
fETE A€ 1 ™ Tq WiT # & e
Tz rard g, WX a7 Fard @ @
FL AT EREMAAMA IO ? T |
o f1r gt mai # oF wgraa
w v aar § e 247 (mriw) wgamaraw
groaa & 41 722 7t fs 2q & @A
21 BT I A AT ATT &1 A7F TLAT
Uyl w7 I9 If A1 waaa & fag,
I 7y ¥ far dar fadas amq fe
CIFIE (FERFE 0

# e faim w&n fr fam o
FIAC ATTAT A {31 & T A Tg7 o1
AT TGN THT FAEY J4FA70 F a1 §T
T 3, T80 IAS CAMA TG WHAI G
A7 1

Shri Ansar Harvanl (Bisauli); Mr.
Deputy-Speaker, Sir, the real test of
nationalism comes when the members
of & community have to face the hos-
tile members of their own commun.ty.
1 find right here my hon. friend Mr.
Mohammedali Currimbhey Chagla
who 1n spite of the opposition of the
communal Muslims all over India
gtoud like 8 rock in the matter of the
Aligarh  Muslim  University, 1 still
rem:mber those dark days of the
Muslim League agitation when the
majority of the Indian Muslims were
behind Mohammed Ali Jinnah; but
then there was Maulana Abul Kalam
Azad who faced the hostile Muslims
and stood by the principles of
nationalism. 1 still remember those
days when for ten solid years 1 couia
not Eo 1o a Muslim marriage or a
Musl'm funeral because I was con-
side.ed to be a Hindu stooge. But I

Papers Laid 3676
(Amdt.) Bill

stood by my principles and faced my
comrades. I hope and trust that at
this hour of trial our Hindu friends
will face the Hindu communalism in
the same way as Maulana Azad and

Mr. Chagla have faced the Muslim
communalism,

I find different tendencies. I have
not much of an opinion about the
change of the name, but we should
not succumb to the communal pres-
sures and the communal energies. I
find a friend of mine here, Shri
Raghunath Singh, a former Secretary
of the Congress Party had, while
speaking on the Aligarh Muslim Uni-
versity Bill, said as follows:

“IWTAT WIET W) wTW &
Tmw g gomfcd fam @
fadez Tzt ox gw & o fifae 4
f& ‘T’ wom w1 ger femr amr
gl agr gw g Ay 1 afer &
wran § fe g7 wex ¥ gy A0
SuTL Il I
g 7t fav §1oaew w0 g
gt fez wraw, qfeaw weaw,
&3 Tewt a i Frovinw wewT §
w1 w55 frm wewt 2
R GE R R i

But what do we find? When he
finds the communal agitations in his
own constituency, when he finds
hordes of men belonging to the H.ndu
Mahasabhu and the Jan Sangh march=
ing the streets of Banaras and closing
the doors of the University, he issucs
a statement that the name Banaras
Hindu University should be main-
tained. (Interruptions). Yes, I know
my friend Mr. Bade is todny a great
votary that the name should continue,
of the Banaras Hindu University. But
I st 11 rememher his speech when be
was speaking on the Aligarh Muslim
Universitv Bill, and he sald that the
name Aligarh Muslim Unijversity
should be changed 1o Allgarh Nationai
University. He was prepared to
change the name ‘Muslim’, but he s
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not prepared to change the name
‘Hindu'. And that shows the menta-
lity from which the Jan Sangh
suffers—and he says that the Jan
Sangh has nothing to do with it.

Coming to the name, secularism
does not mean banning the name
‘Hindu' or ‘Muslim’. Secularism means
that in this country Hindus,
Muslims, Parsis, BSikhs and every
community will live In peace,
will have equal right to deve-
lop and grow and to come to their
own. Therefore I consider that too
much insistence that the name of
Banaras Hindu University should be
changed is a sort of premature and in-
fantile secularism. It is not that by
changing the name of Banaras Hindu
University we can change the charac-
ter of the university: the character of
the university will continue, what-
ever the name may be. There are in
this country many kinds of institu-
tions: Christian colleges are thcre,
Sikh colleges are there, DAV colleges
are there; a number of denominatio-
nal inslitutions are there which have
produceg very good nationalists and
very gond patriots. It is not that by
changing the name we will change
the character of the university.

Therefore, 1 think that we should
see this question in that light and not
think that by dropping the word
‘Hindu’ from the name of the Banaras
Hindu University we will change the
character of the university and that
overnight the university will bacome
a nationalist university. I hope and
trust that this House will take this
into consideration. In this country
there are many religions, communi-
ties and languages. All the commu-
nities, all the languages and all the
religions should get equal opportunity
to develop and get enough opportunity
to grow. ’

The Banaras Hindu University is a
great heritage of the Indian people.
I still remember that it was an Irish
woman, Mrs. Annie Beasant, who had
founded the Central Ilicdu College
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which was the nucleus of the Bana-
rag Hindu University. And T still re-
member that it was a great Hindu
leader, Pandit Madan Mohan Malavi-
ya, who developed it into a great
University,

Shri Yudhvir Singh: Please hear
him. He says: great Hindu leader,

Shri Ansar Harvani: Of course, he
was President of the Hindu Maha-
sabha as well as its founder.

As Mr. Mukerjee pointed out that
he had the great opportunity of going
to the University and speaking in the
debate, I had also that opportunity
when I wag a student of the Aligarh
Muslim University and ] have a great
love for that University. That Uni-
versity should develop ang prosper.

But unfortunately, while discussing
this Bill, instead of discussing the real
provisions, we are just discussing its
name, The University should be a
real university. For instance, I should
like better provisions about the
appointments of teachers; I would have
liked that nepotism and favouritism
which are the bune of the Central uni=
versities of the Banaras Hindu Univer-
sity as well as of the Aligarh Muslim
University and also Visva Bharati,
would have been eliminated. I wish
if this House could have discussed the
various academic aspects of the Bill
and the academic things. But things
have becn clouded, and clouded to
this extent that instead of talking of
academic things we are talking of
names.

1 therefore urge before this House
that while deciding upon this Bill it
should take intu its mind the fact that
Banaras Hindu University has a great
tradition and a great history which
should be maintained and that by just
changing the name, the character of
the University camnot be changed.
With these words I shall conclude.

Bhri G. N. Dixit (Etawah): Mr.
Deputy-Speaker, Sir, my hon. friend
Mr. Mukerjee pointed out that the
Members of the Congress Party have
been enchained by the Government
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or by the Chief Whip. Here I was
reminded of a film which I saw the
ather day wherein a jailor was entrus-
ted with the work of reforming the
babitual prisoners. These prisoners
were taken out of jail and their chains
were taken off. But in the night they
found that they could not sieep with-
out the chains, and so they put on,
by themselves, those chains, Mr,
Mukerjeg finds himself in a similar
position, that there was a system in
this House when the Caongress Party
acted on a whip without exerling
their mind as to what to vote for and
what not to vote for; and Mr, Muker-
jee had also not to exert his mind, he
bad only to oppose whatever came
from the Congress Benches!

Now, an entirely new situation has
been createq and, I think, the motion
moved by Mr. Kamath and supported
by Mr. K. D. Malaviva was a very
proper motion which if it had been
accepted by the House would have
given an occasion and an opportunity
to these unchaineq persons to discuss
among themselves and to decide which
way lo go because it is a very scrious
matter. ] do not know what ig going
to be the attitude of the hon. Minister
and whether he could think of this
that some more time is allowed. It
is a very important measure. It is not
80 much {rom the point of view of the
name. I do not give that importance
to the change in the name, whether
you call it Hindu University or you
do not eall it Hindu University. That
ia not so important. I attach impor-
tance to the amendment of Section 4A
by which you are changing the struec-
ture of the Banurag Hindu University
from what it was to what it would
be. There is such a big change in the
structurs of the Baparas Hindu Uni-
wersity. 1 find it a little different
from what assurances or commitments
the hon. Minister had made with re-
gard to the Aligarh Muslim Univer-
sity, when he wag making his speech,
and the House had supported him on
that, that the character of the Univer-
sity, whether it is the Banarss Unl-
wersity or it is the Aligarh University
or sny other University, shail be
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mninl&id. I find from the amend-
ment of Section 4A that the churacter
of the University is being changed.
I would read out both the previous
Section 4A and the present Section
4A. The amendment is to sub-Section
(2) of Section 4A and, therefore, 1

would read out only that portion. It
reads:;

“to promote Orlental Studies
and in particular Vedie, Hindu,
Buddhist and Jain studies and to
give instructions in Hindu religion
and to impart moral and physical
training;"

What is the position now?
ended position is like this:

The am-

“to promote the study of reli-
gion, literature, history, scicnre
and art of Vedic, Hindu, Buddhist,
Jain, Islamie, Sikh, Christian,
Zoroastrian ang other clvilisations
and cultures;”

Now, the study of Zoroastrian and
Christian  religions has also come in
and the ‘culture’ also has kome in
which was not there before. So, the
character of the Universily is being
changed. 1 say, there were certain
principles or certain characters laid
when this University was founded.
When Pandit Madan Mohan Malaviva
and other founders of this University
founded this University, then there
was something in their mind and thev
founded the University for that cause
and you will find that uptill now it
is on that character that the organi-
sation of the University has subiisted.
May I invite vour attention to p. 55
of this Bill?! What sre the Depart-
ments that are functioning under the
Faculty of Oriental Learning and
Theology? Under that Faculty, vou
find the Dapartment of Sahitya, De-
partment of Darshan Department of
Vyakaran, Department of Religious
Instructions, Department of Jvotish,
Department of Theology and Depart=
ment of Dharmashastra and Mimansa.
In my opinion, this is a point on which
you would have to think over be-
cause, in & way, you will have to
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.adopt the same thing sbout the Ali-
garh Muslim University also. The
Government is taking the stand to
<hange the character of the Banaras
Hindu University from what it was
before to a new phase. We want to
know whether that is the policy of
the Government. The Government
and hon, Minister have to apply their
mind a little more carefully to this.
We want to know whether that is what
they mean or whether their intention
is to keep the character of the Bana-
ras Hindu University or the Aligarh
Muslim University as it wag before.
If it is the purpose that it should con-
tinue to be what it was before, then,
I think, they will have to go into this
amendment of Section 4A a little more
carefully over again.

My submission so far as the change
in the name is concerned is this. The
point has been raised, and rightly so,
that when the Government policy, not
only the Government pelicy but the
policy of the wholg House and the
entire nation, is not to consider any-
thing which is a disputed point—we
have given up the language question;
we have given up or posiponed so
many other questions for the time
being—there is no reason why this
should not wait. 1 say, a5 soon as you
bring up the Aligarh Muslim Univer=
sity question also, beware there is go-
ing to be as big or bigger agitation
than what you are facing today. Do
you want all this agitation?

It you cannot defer it ang if you
want it now, ] want to make one sug-
gestion here. Whatever be the policy
of the Government, the hon, Minister
said that what he intended was to
commemorate the name of Pandit
Modan Mohan Malaviya and, I think,
when he said that, there was some-
thing else also lurking in his mind and
that was to do away with all these
communal epithets, So, there iz an
idea lurking somewhere in the mind
of the Minister, somewhere in the
mind of Rajya Sabha, that communal-
lsm should be weeded out from thess
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Universities and these institutions.
If that is there, then there could have
been one composite Act for all the
Central Universities and, I think, there
cannot be any difference in case of
one particular University. The basic
structure could have been one and
there could have been one Act govern-
ing all these Universities and that
could have very well provided an
opportunity to this House to lay down
one policy for all such institutions.

About the change in the name of
the University, my friend Mr. Brij
Raj Singh said that while you are
changing the name from the Banaras
Hindu University to Madan Mohan
Malaviya Kashi Vishwavidyalaya,
there is also an idea lurking in your
mind that you are going to do it about
the Aligarh Muslim University also.
Suppose something happens in the
meantime and vou do not change the
name of the Aligarh Muslim Univer-
gity. There may be some gricvance
left in the minds of the Hindus that
while vou have changed the name of
the Banaras Hindu University, wvou
have not done it in respect of the Ali-
garh Muslim University. Therefors,
it might have been wiser if the change
in both the names could have heen
combined in one Act. You can amend
this Aet in respect of other things.
There can be another Act about the
change of names. Let us face the
hostile opposition, whatever it is at
one time and do it at one time and
not separately. Let us not face it
once about the Banaras Hindu Univer-
sity and agnin about the Alirarh Mus-
lim University. What vou could da is
to amend the Act in respect of other
things now and so far as the name
is concerned, you could chanee the
names in respect of both the Univer-
sities by one composite Bill at one
time. The things will become easier
that way.

1 have to say only one thing more
ang that is about the discipline among
the students. I think this s a hig
responsibility of the Education Mini-
stry. For 18 years we have not con-
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sidered this basic question. It is the
question of national character. These
students are to be the citizens of this
conntry tomorrow and it will be these
students who will shoulder the tes-
ponsibility of running the Government
and 1unning this country. Therefore,
it is a question of human element and
the human character. There is some
flaw in the present educational system
of this country which is responsible
for this. For 18 years we have been
carrying on the educational system as
we had inherited from the British, the
educational system which was laid
down by Macaulay for minting clerks
in this country. Let us consider what
was our stand before the national
freedom and what was the stand of
the Father of the Nation, Mahatma
Gandhi, Let us consider these things
and let us change the very system of
education and have a system which
creat:s better citizens and more dis-
ciplined citizens of moral character.
That is a basic question for the Edu-
cation Minister. So far as the tem-
porary phase is concerned, I entirely
agree with all my friends who have
advotated this. Everybody knows
this YJouse will take no decision on
account of any agitation going on any-
whers,  But all the same the first
thing should be first and the second
thing should be second. The first
thing is the security of this country
and, therefore, for security reasons,
we hive taken a decision that we will
try t» avoid considering those things
whicl raise disputes. Apart from
this, whenever a decision has to be
taken it has to be from the conscience
of the House and that will be always
»0.

I would appeal to the hon. Minister
to consider all these points from these
angles and then let the House know
the mind of the Government as to
what their stand is so that we may
be guided by that.

Bhri Hem Barua (Gauhati): Let me
begin by saying that the Banaras
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pirntl‘g and, o put it in & nutshell,
in our national life and that is because
of the rich tradition of its birth and
also because of the high traditions
that it has been trying to buid up,
gince its emergenre, during all these
years. The people even loday look
upon the University as the temple of
all that is finest in our national cul-
ture.

When the University was establish-
ed by the great Madan Mohan Mala=
viya, as far as [ know the University
was visualised as a centre of univer-
sal learning and not as a petty citadel
of isolated thinking and approach; we
must not forget this aspe-t of the Unl-
versity; we must not be ob-
livious to this aspe-t of the persona-
lity of the University.

I must congratulate the Education
Minister for bringing forward this
piece of legislation to resusciiate the
Banaras Hindu University to its ini-
tial glory and high standard of uni-
versal achievement. It is a fact that
there was a deterioration in the life
of this Universily; as pointed out by
the Mudaliar Committee Report, the
fair name of the University deteriorat-
ed to unfathomable depths; there is
ng doubt about it; I am sorry to know
that even some professors were in-
volved in this sordid state of affairs.
An awakening was generaled in &
very vital and cnergetic way by this
report to the ideals that must inspire
a University; because of this report I
would say that much of the dross that
had scrumulated for long in the por-
ta's of the University was removed
and an impression was created in the
country that the University would
stand up to its ideals.

I do not know what gnaws and cats
into the vitals of & University. Natu-
rally enough, T think it is group psy-
chologv, group po'itics, that eats into
the vitals of a University and this
University somehow or other was not
free from this group psvchology or
group politics,. When this group psy-

Hindu University pies an P
tiona] position in our dreams and as-

hology contaminates even the minds
of those people who are supposed to
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be the custouians of all that is finest
in the Universi.y, there sets in the rot.
Somehow this Banaras Hindu Univer-
sity was not free from this bane and
a; a rcsult of that, the who.e atmos-
phere of the University is corrupt,
polluted and vitiated and the ideals of
research and resurgence, and know-
ledge and learning have evaporated.
I would say that the things in the
University deteriorated. The obvious
manifestation of this deterioration is
evident in the students' demonstra=-
tions today. There is no denying this
fact.

I shall, in this connection, draw the
atlen'ion of the hon. Minister to the
staterient made by Shri Mukud Behari
Lal. He was a victim of vanda ism.
It his statement can be believed—I do
not know why his statement cannot be
believed; he is a responsible membar
of the other House—he said on the
floor of the House that it was the
Vice-Chancellor of the university who
let out the canard that Prof. Mukud
Bcehari Lal was instrumental in chang-
ing the name of the Banaras Hindu
University to Madan Mohan Malaviya
Kashi Vishwa Vidyalaya. I do not
understand the conduct of this official
of the University who is suppposed to
be the highest admimistrator, who is
supprsed to ho'd the highest porifolio
in the Unive-sity. What happenecd as
a result of that? Perhaos this honour-
able gentleman, this Vice-Chancellor,
could not foresee what mischief he
was launching on the students by this
irresronsible statement. That reper-
cussion went as far as to a very ugly
point —the students mobbed and sur-
rounded Prof. Mukud Behari La] and
brandished shoes and chnooals against
the man who had served this Univer-
sitv with distinction and devotion for
years.

Shel Bakar All Mirsa (Warrangal):
The students have now sent an apo-
logy to him.

Shri Flem Barua: We are happy to
hear that The Government must
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know that universities cannot be dor-
mitories for o.d and retired persons
nor can they be museums for dilapi-
dated human fossils. The Minister
must know that,

Dynamism is the keysione of a uni~
versity and that can be restored only
by people who are in tune with the
pulses of the time or the impulse of
the emerging gene:ation.

The Rajya Sabha has changed the
name of the Banaras Hindu Univers.ty
to Madan Mohan Ma aviya Kashi
Vishwa Vidyalaya. True it is that it
was Malaviyajl—who has becn aptly
described as the richest beggar in
India—who laid the foundation of this
University with the devotion of a
votary in a temple. I want to make
one thing clear, We yield to no one
in this coun‘ry in our reverence for
that great son of Irdia. Yet, I would
strike a note of caution. In the Joint
Committee's Report on Jawaharlal
Nehru University, we have said one
thing. No university should be nam-
ed after an individual, however great
and eminent he may be, Pandit Nehru
was the greatest son of India and no-
bodv can deny that. Yet, we obiect-
ed to it. Why? Be-puse this tenden-
cy to name universities after indivi-
duals, however great or eminent they
mav be. is fraught wi‘h dangerous
proclivities. If one fine mornine 1
find a universitv being named after
me, T will not be surprised. 1 tod
mv wife a'so about this. She asked
me how do T think that a university
wou'd be named after me and said
that on'y an elementarv school may
be named after me. (Interruptions).

To name a university after an indi-
vidual, however great or eminent he
may be, Is to limit the dimension of
the universitv, Similarlv, o name &
universitv after a communitv, however
big or small that community might be,
i{s to Timit the dimension of the uni.
versitv, T would say one thing. A
university must not asnire for anv-
thing less than universal. That 1]
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what Cardinal Newman said. What is
a university if it is not universal in
character and inspiration! So to name
& universivy after an individual or
community would be to limit i
dimension. 1 would even say that a
man of the intellectuai eminence of
Cardinal Newman wanted to estab-
lish a university during 1851—1858 in
Ireland called the Irish Catholic Uni-
versity and rightly did the people of
Ireland objert to the propo-al. Be-
sides this, I am opposed to the name
of the Banaras Hindu University be-
ing vhanged into Madan Mohan Mala-
viya Kashi Vishwa Vidyalaya, dor
ancther reason also.

15 hrs,

Shri Bakar A'l Mirsa: Then there
is the question of the name of the Act
also.

Shri Hem Barua: What a jaw-
breaking name it is! It is something
like ealing into a huge hunk of hafe
baked meal. That is what I feel. As
8 matter of fact, | am opposed to all
longish names in fact, even to Shri
Chagla's full name 1 am opposed, I
think that names must be ag simple as
Nath Pai's or Hem Barua’s; these are
very simple names.

While opposing all communal tags
affixed to universitics, may I draw
your allention to a very relevant fact
ul recent history? While the Hindu
Code Bill was introduced in Parlia-
ment, an objection was raised to a
very significant fact that no ‘egisla-
tion could be on & sectarian basis and
that all legisiation must be compre-
hensive and all-embracing; it legisla-
ticns are no! comprehensive and all-
embracing, thev violate the Directive
Principles of the Constitution. That
wis the obje-tion that was raised dur-
ing the diszussion on the Hindu Code
Biil. On that occecasion, our late Prime
Minisfer Mr. Nehru gave an assurance
to the House that the Hindu Code Bill
was only the beginning of a process
and there wou'd be more legislations
of that sort embracing all Indians
But unfortunately nothing has been
done so far by our Government in that
direction.
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Seilariam is a much misundersiood
word. As I understood the word ‘se-
cularism’, secularism is nolt a philo=
sophy that goes counter to any reli-
gion, nor ls it something that is irre-
ligious. I understand by the word
‘secu’arism’ that it offers similar,
equal considerations for all religions.
That is what I understand by that
word. That being so, the attitude of
those who are the custodians of the
State machinery, that is, the Govern-
ment, must not be lopsided. One at-
tilude for one community and another
attitude for another community should
not be the attitude of Government;
the aftitude of Government shou'd be
all-comprehensive and a’l-embra-ing.
But at present I am afriid that Gov-
ernment are indulging in a sort of
acissors.ahd-paste-work, rutting out a
piece here with a pair of sci-sors and
pasting it there; s-issors-and-paste-
work is what the Government are do-
ing at present.

In conclusion, T would say that the
name of the Baniris Hindu University
must not be changed {-to Madan
Mohan Malaviva Kashi Vishwavidva.
lava. I wou'd say that even Ma'a-
vivaji, the founder of this university
did never even for a moment dream
that his name would one day be as-
ro-iated with this universitv. If he
did not dream like that. why shou'd
we try to disturb his soul that lles in
peace In heaven todav? I am not &
believer in the existence of the snul
or in heaven, vet then, T wou'd ask:
Why shou'd we disturb him there?
Let him remaln In peace.

But 1 would make annther submis=
slon. If vou must chanre the name,
if vou mre bent on changing the name
of the Banaras Hindn Univerity,
make it Kathi Vishwavidva'aya. That
will sound more reasonable.

Bhri Bakar Al Mi~sa: Does my
hon. friend want it or not?

Shri Hem Barma: T wanf it, and
that is why [ say like that; that would

Bl
d more
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I am convinced of one thing that
the hon. Education Minister has said
this morning. He has said a very fine
thing this morning. No impression
should be created in this country that
this Parliament and this sovereign
forum of the nation is hustled into
taking a decision because of demon-
strations elsewhere. We must not and

we cannot allow the history gf South.

Korea to be repeated in our country.
We cannot allow that . . .

Shri Hari Vishnu Kamath: South
Korea.

Shri Hem Barua: We carinot allow
the history of South Korea to be re-
peated in our country.

My submission is this that Govern-
ment should come forward with a
more comprehensive legislation, When
it comes to the changing of the nom=-
enclatures of universities, there should
be a more comprehensive legislation,
and not a slipshod and haphazard le-
gislation like this. I am opposed to
all communal Acts, because commu=
nalism in a secular community is an
anachronism, and all that is anachro-
nistic is fraught with grave mischief.

I have not liked one thing partizu-
larly in the present context. Our
jawans have done very well in
the battle-field. There is no doubt
about it. But there is an unfortunate
tendency in this country of people
taking sectarian pride in their ex-
ploits; the Hindus taking pride in the
exploits of the Hindu jawans, the
Muslims taking pride in the exploits
of the Muslim jawans, the Anglo-
Indians taking pride in the exploits of
the Anglo.Indian jawans. That is a
tendency which T do not like because
it goes counter to the secular ideals
of this State.

During the last Wor'd War, the
Jews and the Negroes fought side by
side with other Americans. They are
not known as Jews and Negroes, but
they are known as Americans. Dur=
ing the World War, nobody tried to
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enquire into the ancestry of either
Eisenhower or Roosevelt. That is why
I say that the secular idea's must be
upheld in this country and that can
be done not by piece-meal scissors-
and-paste.work, but by a comprehen-
sive attitude towards things as they
stand today in this country.

Maharajkumar Vijaya  Apanda
(Visakhapatnam): At the wvery outset,
I would like to say that the Educa-
tion Minister has done his best to see
that this Bill is pushed through. This
Bill has been pending for the last
seven years and there has been no
impetus given to it. But since Shri
M. C. Chagla took over, he felt that
this Bill should go through and
smoothly too.

in this connection, I would like to
say that when he was present at the
Joint Committee meeting, he made it
absolutely clear that he would not in-
fluence anybody and he would allow
every Member to have a free say and
to express his own opinion, for which
he was asclaimed as one of the finest
Ministers to conduct meetings. This is
the background in which the Joint
Committee came to some findings.

The word ‘Hindu' is an unfortunate
thing thay is coming up here. If ins-
tead of dealing with that, as my hon.
friend who is & Supreme Court lawyer
has said, we had discussed all the
difficulties and the intrigues of the
Banaras Hindu University and tried
to mend them, it would have been far
better. But circumstances have sO
arisen that we must take cognisance.
of what has happened more so be-
cause Pakistan has called herself an
Islamic country. At these very touchy
moments when we have had the»a_e
hostilities for people who are sensi-
tive, if we drop the word Hindu', it
is going to hurt their feelings. I am
saying it for this reason that ‘because
an Islamic State has ecropped up in
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Pakistan, the Hindus would certainly
resent the taking away of the word
‘Hindu’ from the name of the Banaras
Hindu University.

Malaviyaji, as 1 know him—I had
the hounour of knowing him—never
said ‘No’ to any community; he was
all-embracing. He liked the Chris-
tians as much as he liked the Hindus.
Unfortunately we have forgotten
Pandit Madan Mohan Malaviya; he
wag ong of the greatest sons of this
country. I have often asked in this
House, and 1 have made an appcal to
the Education Min.sier also, that a
statue of his should bz aroand Parlia-
ment. Hy was a very greal man; he
was in tho Central Legislative Assem-
bly. He was called the silver-tongu-
ed orator. We have forgotten him.
Thercfure, let us make amends by
having a statue of his. But at the
same time, because of the teslings
that have so poisoned the country's
outl=ok on account of the most un-
naly invasion of Kashmir by Pakis-
tan, we can ill afford at the moment
to drop the word Hindu from  the
name Banaras Hindu University.
This is my information. I happened
to be a member of ths Executive
Counci! for 9 years in succession, I
saw what was going on; much to my
regret. I saw marv incidents. Our
Presidong was at that time the Vice-
Chancellor. He had to leave the
place. Hs had been specially asked
by Malaviyaji to come to that Univer-
sity, despite the fact that he was
working at Oxford as a great profes-
sor of philosophy. He wa: asked to
give up soma of hig work there and
com: to Banaras Universi'y. He
tried his best to improve matters, and
towards the end he was ahsolutcly
fed up and said: “This is a hotbed of
intrigue. We are here to uplift, to do
our best for -ducati~n. But here we
gettle peonle’s quarrels and intrighes.
That was the reason for his leaving.

Then cam= Dr. C, P. Ramaswamy
Iyar, a vervy great edu-ationist, pro-
#ably one of the finest speakers today
in India, a person 86 years of age,

1917 (Ai) LS—T
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who can still talk for apn hour and
a half. He then told me, ‘What is the
work here? Have I come to improve
the lot of the students, or to see that
there is no intrigue. I am asked to
g2t up at 2 o’clock in the night to set-
tle professors’ quarrels’. This was
how it happened. If this Hous> had
been discussing that aspect more than
this word ‘Hindu’, I would have been
happy.

I would here quote to you just cne

paragraph of the Mudaliar Commit-
tee's Report:
“Secondly we have had very

clear indication that indiscipline
prevails amongst students because
of indiscipline amongst teachers
as well. There can bz no doubt
whatever tha: several of the aets
of indiscipling amongst students
have beren due directly or indirectly
to the manner in which certain tea-
chers have played a role in regard
to the activities of the student
population. We have some names
mentioned pf such teach:rs hold'ng
.very responsible positions and we
note with g great deal of regret
that the present state of indis.ipline
in the Univarsity is due as much
to some of the teachers in the Uni-
versity as to the students thereof.

I am putting this in a nutshel! to
you. Then there was the Radhzkri-
shnan Comittes. Referring to ths
word ‘Hindu', Dr. Radhakrishar whan
he was Chairman of the Inquiry Com-
mittee had observed in the Report:

“The Banaras Hindu TUniversity
is charged tp give religious ins ruc-
tion to Hindu siudents. Even the
new constitution permits it. While,
therefore, the Banaras and Aligarh

Universities may give rel‘gious ins-

truction in Hinduism and Islam res-

pectively to the Hindu and the

Muslim studrmts who desire to learn

it, we hope that they will adopt

our recommendations in the chap-
ter on religious instruction and give
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to thzir students instruction in  the

ciirniial  principles of the other

religions and unity of all religions".

This is from one of the
edu.ation s.s. He had no real objec-
tion to the continuation of the word
‘Hinda' T conclud: from thay very
recording of his that he was not op-
pased to it

Now, I ask what is the need for us
W start troubling this country? We
have had enough of it. On thy one
side, there is China; on the other,
Pakistan is still very very aggressive,
Why should we have internal trouble
when we can do away with it by not
pressing this jssue? I belisve in secu-
lar'sm in the truest way, in the truest
manner. We have proved to the
world that this country is secular to
a fantastic degrre, Knowing what hap-
pened during this war, Pakistan was
surprised. Ayub's calculation mir-
fired; he thought there would be
Hindu-Muslim riots herz, therz would
be uprising, this that and the other.
We have disproved all that. But on s
sensitive issue of this kind, 1 would
b-g of the House to bear with me
and allow this word to remain. As I
to'd you, I am not a communalist.
But I dy want peace after having had
such g war with Pakistan, 3 war for-
ced on us by Pakistan.

Then again I would like to men-
tlon that I had appended a minute of
diss~nt. Th-r~ was an amendment by
a-other cnlleagus of ours in the Rajya
Sabha who rluhbed the Registrar and
the Vies-Chancellor and said that
both of them should give up offi-e
tmmedintelv the new Act came into
farea, T for nne folt very strongly
that when the new Arfp came into
beirg, a new Vice-Chan-ellnr shou'd
take over the responsibilities and
ginid+ tha destinies of tha University,
brcauss of ity past reord. because of
th~ past intrieurs and what 1  may
«all the mishaps that occurred.
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Now, in that I also votcd. I did not
realise at thag moment thag the R.gis=
trar was a salaried officer and his
pusition was quite different from that
uf the Vice-Caancellor. So I put in a
minute of dissent to the eflecy that
the Registrar who is a salaried offi:er
like any other oflicer of Government,
should not be asked to quit when
the new Act comes into being. But as
regards the Vice-Chancellor, I can
only say that jt will be an act of
grace on his part if he leaves. The
Rajya Sabha has already passed that—
1 agres. But it will be an act of
grace for the Vice-Chancellor whose
term is to last only a few months
more, till April or May, to hand over
to his successor the gr-at responcibi-
lities of running the biggest univer-
sity in this country. As for the Re-
gistrar, 1 strongly feel that we can-
not and we should not r-move him
becanse ha is a salaried officer; it is
for the Council of the University to
say that ‘we will not continue you,
we will trrminate your services’.
That is a different matter. Th~ Viee-
Chancellor j& on a fanting differemt
from that of the Registrar.

I congratulate the Edura‘ion Min‘s-
ter on having brought this after 7
tong years of waiting. But for him,
it would not have bern pushed
through. I am only sorry that all
this hullabalog hag been caused be-
cause of the word Hindu', bt be-
cause of the circumstances as T m n-
tioned to you, berause of the sensiti-
veness of peopl~ at the mom~nt—if
this wera done a year or two later
and al! such denomina‘ional nomen-
clatures wrre removed from all Uni-
wersities, I'ke Annamnlai and ®o on,
it would not hav- been <o difffi ut—
becnuse of the environmen' at the

moment. let us nrnt Ao anv  such
thing. Let us corsider this ‘kFat ™
hav: a hug- Hinda ma'oritv whe

would not lik~ th's, although the
Hindu maijority has proved to be vary
gond brothers of the Muslims, such
good friends that no upheava! took
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place during the hostilities that were
fo.ced on us by Pakistan. So, I think
whai in ihe interests of the country at
large, this word should be retained,
and [ also beg of the Education Mi-
mister to perpetuate the name of that

great  man, Pandit Madan Mo-
han Malviya, who was known as
the boggar. He used to say that he

was the biggest beggar in India, and
with the begging bowl he went from
plare to place and built up a univer-
sity that is probably the envy of many
a country. That was his greatness.
Tn the end he never disclaimed other
eommunitics; he did not say that be-
eause he was a Hindu, he would not
shake hands with a man of another
eommunity, though there were other
rrligious leaders who were somewhat
like that.

So, 1 conclude by saying that In
the interests of the country we should
retain what was jp existen~, gt the
time of Pandit Madan Moh>n Malviva,
namely the Ramaras Hindn [nivereity,
The word Banaras may also be keot.
Po'itir'ans may chang~ the word from
Banaras  ta Varanaai TomnTrow
gome other nolitielan  may  chanre
Varanasl int, anmathing eles That
f« becida tha naint. Rut T wauld like
the word Banaras ta r*m~ln  a'ong
with the words Hindu Unlversity,

Mr. Deputy-Speaker: Dr. C. B.
Singh:
Sh-i J. B. Krivalanl (Amroha):

Mav T submit that T may be told whe-
ther T will be called or not ns I
cannot sit for leng.  (Interruptions),

Shri Aarl Vishno Kamath: The
Hous> wants to hear him. Dr. Singh
is prepared to y'eld.

Mr. Deputy-Spake::
him next.

Nr Mhandribhan Singh (RBilaspur):
1 hav: heard with grea* intzrest the
deb te on this v ry imp ra1’ jssue.
1t seems thit the minds of p2rous
have bren das.racied by ext'an:ois
cvenls in the countiy. | personally
feel that this mo e to brirg  about
this change n nym. is imp-rtant and
YCIY necessary,

I will call
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Af &e Bill has emerged from the
Upper House, there are thice wvery
important points to be considered. One
is the change in name. There has
been a lot of gbjection to the change
in name, Some have objecled to the
omission of the word Hindu, others to
the addition of the words Mah:manah
Pandit Madan Mohan Malviya, and
still others to the word Kashi in
place of Banaras. 1 personully feel
that the change brought about has
got a very important bearing. Let us
not go by words. Afler all, “what \s
in 8 name?—as Shokespeare said.
1524 hrs.

[Stmr SoNAVANE in the Chair)

The first addition is {he name of
Pandit Madan Mohan Malviva. My
mind goes back to the years 1817-18
when Pandit Malviya used to go to
the Hindu Boarding House in Allaha-
bad. At that time there was no Hinda
university, and the venerabls figure
used to come with great charm, grrat
humility and grest learning H: used
to be attracted: at that time the
id-a of the Hindu university was
starting in his mind in the Hindu
Boarding House, Allahahad,

It is & very well known fact that
he hag created this university by his
own effort. As menton~d by the
Maharijkumar of Vija-anagaram he
was known as the world's bizgest
beggir, and with a beggar's bowl
h» collected cror's and crorss and
created an |nstitution whi h is one
of the best of itsa kind in the whole
wirld. In the whol~ world you will
never find an institution of this mag=
nitnd. created by one person indivi-
dual'y by beegi~g alone. Th's in g
vary imp~rtanty mvoint which mv hon
fri-nds hav. comple‘ely forgotien.

n- M. 8, Apey: Nobody has for-
gotten.

n- Chandrabhan Singh: If thore o
a good name, a good institutio , no=
‘h ng can be bett:r th'n bringing the
name of Pandiy Malviva to this uni=
vesly. P ople have said that dur=
mg his lifstime he did not bother.
Nn gr-at man will ever pother thad
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his name should be associated with
‘any institution. They will never do
it As such it is our duly, the duty
af posterily to keep the memory of
these past great men.

I believe it is a great thing that has
been done by the Upper House to
bring the name of Pandit Malviya
and attach it to thig university. I com-
mend it to this House, and request it
to think calmly about it, not to go by
fissiparous tendencies, to keep in mind
that is the biggest tribute we can
pay to Pandit Malviya.

Then they have said about remov-
ing the word Hindu. What docs this
mean? We all know, we have agreed
that the word Hindu does not connote

‘any nationalism at all. A Hindu
means one who practises Hinduism,
and what better word is there jp the
whole world than the word Kashi?
Kashi is the city of Lord Shiva who
presides over the whole destiny of
Hinduism. So, what could have been
better than to bring the word Kashi
into this? So, the bringing in of the
word Kashi is a wonderful thing that
hag been done. All those who had
objected to the removal of the word
Hindu must think deeply about it, and
keep in mind that the bringing in of
this word Kashi is a tribute to the
highest tradition of Hinduism,

What is Hinduism? Hinduism is a
great religion with a great tradition
and g great culture, It does not mean
X, Y and Z. It means everybody who
believes In great traditions, in the
higher values of life. That is what
Hinduism is. So, I believe that rhang-
ing the name from whatever it was to
Madan Mohan Malviya-Kashi-Vishva-
Vidyalaya is a very good thing, and I
commoend fo this great House to agree
to this change which has been brought
about by the Upper House.

What peoole have lost sight of is
this. The Upprer Hous~ has got de-
finitelv verv semior and good people,
and we would not llke to change a
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name that has been put in by the
Upper House. The Upper House must
be given great consideration, and so
the Bill that hag been passed by them.
I do not think we should brush tl'u:
aside so cheaply. So, to my mind, the
name which has been brought in
should be retained, and 1 would ap-
peal to this House to have higher
values in mind. Do not go by paro-
chialism, keep in mind the fa-t that
this is a good name.

I feel that most of us have been
distracted by the agitation started by
the students of the Banaras Univer-
sity. This is mnot @& new thing
In the Banaras University a gimilar
thing happened long before, eight
yearg back, when the university was
closed for seven or eight months As
pointed out by the Maharajkumar of
Vijayanagaram, who were responsi-
ble for the agitation started in the
university? They were outsiders,
communalists, and a good number of
teachers were responsible for it
Those teachers got good ground “with
immature minds" and created this
trouble with these students. The
university was in a terrible mess for
a long time. 1 know this for a fact
because I had to go there during the
timg of the vice-chancellorship of
Mr. Jha. The most important point
at that time was great ndiscipline.
The same indiscipline is being brought
about again now, and our mind is
bothered by that indiscipline which
has been brought sbout all over the
country today. I appeal to you and
through you to the House ani to
the country. Let us have a broader
aspect, let wus not be guided by
indiscipline created in this institution.
Once indiscipline comes, everything

comreg in. Indiscipline creates chaos,
disorder and confusion. almost
anarchy. In Banparas University

there wag once a time when anirchy
wag reigning supreme. Are we here
to listen to these students, to change
our wviews because of the agitatiom
going on in Banaras? Some one
mentioned that the elections were
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coming, that things would become
very difficult. Are they going to be

guided by what you call minor consi-
derations? I believe that under mw
circumstances this House should give
up its responsibility to this country
and the institution. I appeal also to
those students who have done  all
this. They must think very deeply.
1 personally feel that iy the changed
circumstances it ig right to  give
greater powers to the Vice-Chancellor.
1 entirely agree with that. If you
want democracy to work properly, it
has to be worked in a decent manner.
1 dv not want to mention names but
we have scen in many  institutions
that beciuse of the poor powers of
the vice-chancellors, they are made a
scapegoal in many cases. Giving
greater poweTs to the vice chancellors
is a great thing. 1 entirely endorse
the Fducation Minister's view and
1 support this Bill which has been
brought here from the Upper House
and 1 appeal to hon friends to have
a proper view and agree to this Bill.

Shri J. B. Kripalani: Mr. Chairman,
if T wanted to speak on this occasion
it was because, morc than anybody
else in this House, I have been asociat
ed with this university from ids very
inception. I was present as the secre-
tary to Madan Mohan Malaviyn when
the buildingg of the university were
being constructed and immediately
thereafter I was one of the professors
in the university. Therefore it is that
I thought I might say a few words
about it. It is well known that in
Hindi this university was not called
Knashi Hindu Vishwa-vidyalaya; it
was only called Kashi Vishwavidya-
laya. I do not know how and by whom
this word Hindu was added. The Hindi
name remained the same while the
English name is different. Of course
it is true and let us face facts—Pandit
Madan Mohan Malaviya wanted this
university to be the place where in
addition to everything eise, Hindu re-
ligion, whatever it may mean and
Hindu culture may be taught because
in the then universities existing it was
only European culture, If T may say
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50, even to a certnin extent something
from the Christian religion, that wus
taught, of course not directly  but
indircetly. S0, Madan Mohan
Mulaviya conceivid of this jdea of
an educationul  institution  which,
while calering for modern knowlcedge,
would also facilitote the study of
Hindu religion and Hindu cu'ture.
But this is a historical fact. What is
trire, what may be useful in history
may not be useful always. We are
living in different circumstances
today. We saw what happened in the
Aligarh  University. The  Vice-
Chantellor was almost done lo death
and he escaped by the skin of his
teeth. This was done when he was
sitling in the midst of the executive
council or syndicate, Nobody was
good cnough to rescue him from the
students. Afterwards we have seen
that the miscreants are being support-
¢d by almost the whole of the Muslim
community., The biggest prople—I do
not want 1o mention  names
here-~have approached the authorities
by telling them that this or that or
the other man should be released
because he is ill or something of that
sort. This is a very vicious atmos-
phere. The present agitation in thi_l
Hindu university shows that that uni-
versity is not free from communalism.

In public affairs it matters, not only
what you do but what other people
think you are doing and if other

people  think that you are d?ing
something wrong, then your ?gli:
t

doing also will have no effect.
necesary for the Government In such
an atmosphere to abolish all deno-
minational names and the Government
can do it very easily by asking the
Hindu community to suppurt  ther
awn institutions where they want te
have their religion and culture pres-
cribeq As some subjecls and telling
the Muslimg that they have to support
their own university and th!:' tGo‘;e::,-
i Ve any gr
Tt wﬂl‘ r!:il'i_e t s sald:
what is there in a name? I_ say there
is very much jn a name 1N apite of
what Shakespeare rald It creates &

ion. I
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psychology, and in these days to create
communal paychology is very vicious
when we arg trying to bring about
unity in this nation, when the fight-
ing foices hawe sccured a wonderful
unity in face of dangers from out-
side. At this time, it is necessary for
us to think about this. Our government
when it does a good thing—I am sorry
to say, Mr. Chagla, this has been done
before you, you were not responsible
for it—they do & good thing in a bad
way. I think Mr. Chagla was ill-
advised to bring about this change in
the name or to suggest this change
in the name. What he should have
done is to bring a Bill before Parlia-
ment that all communal names must
‘be abolished and that simultaneously.
Mr. Chagla does not know—this gov-
ernment does not enjoy the confidence
of the peop'e in certain matters, and
tn this one matter, in this communal
matter, it has acted in the past in a
way which makes its words unreliable.
The illustration of this was given by
the Hindu Code Bill. While the Hindu
Code Bill was to reform the Hindu
society, the Government refused to
reform the Muslim society and they
did a great injustice to the Muslim
eommunity, especially to our Muslim
sisters, by keeping polygemy yet alive,
which has been abolished in Turkey
and in Pakistan even. Whenever the
question of the Muslim minority
romes, government becomes nervous.
Whom does the community follow? If
it followed wise men, it could be un-
derstood. It follows reactionary
mnaulanas and maulvis because they
think that the Muslim community con-
sizts of ignorant people who are under
the thumb of maulanas and maulvis.
I have mv own experience; when I
wns fighting the election in Amroha,
the maulanas and maulvis from every
nuarter of India were brought in that
canstituency fo tell the Muslims that
they were not to vote for me. And
vou wi'l not he'ieve it, but it is a fact
that these maulanas and maulvia
would not take ordinary meals, but
must nave a murgi at every meal, 30
that the price of the murgi shot up
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from Rs. 4 to Rs. 13—15 per chicken.
This was the condition. Mr. Chagla,
being new to the Congress and new
to politics, should have been more
carefui in touching this thorny pro-
biem. He has done the right thing but
in a wrong way. He did not know
the traditions of his party; they think
that ignorant people can be only ap-
proached by maulvis and maulanas
and pundits and shastris. (Interrup-
tion). La] Behadur is not a shastri
Remember it. He is only a Kayasth
Shastri only meant that he has gradu-
ated from the Kashi Vidyapeeth,

An hon. Member: He is also from
Kashi Vidyapeeth.

Shri J. B. Kripalani: T was think-
ing of these pundits and......

Shri K. N, Tiwary (Bagaha): Acha-
ryas.

Shri J. B. Kripalanl: “Acharya”, 1
may tell you, is not a religious appel-
lation. 1 was called Acharya because
I have been the principal of the natio=
nal university in Ahmedabad, and the
word “principal® was translated into
“Acharya”™. I am sorry ] am not much
of an Acharya! 1 say this Bill, as %
is, may for the time being should be
abrogated and it need not appear as
if we have yielded to any threat from
the students. This also Mr. Chagla
ought to know—that his Government
has always in the past yielded to
badmashi. Wherever there has been
badmashi. As in the case of linguistic
States and in many other cases, this
Government yields to unrrasonable
pressure from outside. So, here also
it may be that the people will under-
stand that the agitation in the Bana-
ras Hindu University has obliged the
Government to do what they wanted
them to do. But thic impression also
can be obliterated if n statement is
made here, that in future no denomi-
national names would be put on any
school or university and if such
names are used. no grant from the

Government will be given to sueh
institutions,
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Further, 1 think Pandit Madan
Mohan Malaviyas name wi:l not gain
Aanything by being associated with that
university. The who.e world knows
that he was the founder of that uni-
versity. 1 know how he used to col-
lect funds Even in the train, he
would take out the map of the univer-
sity and explain to those who were
travelling first class—in those days
only the rich people travelled first
class, or only great leaders did so—
and he would spread out his map and
say that this and that is being done,
and so on, and he would make them
promise a few thousandsz of rupees.
He collected the money like that, I
used to tell him plainly, because I am
rather a very irreverent person where
human beings arc concerned, “You,
Sir, are a great pickpocket; in the
train you pick the pockets of people
which is not very reasonable” He
used to laugh over it. Madan Mochan
Malaviya's name will not galn any-
thing by being associated with this
university. The whole world knowns
who was the founder of this university
and [ agree with those who say that
ne individual names must be attached
or associated with any university,

One word more. It is useless to talk
of cultures today. Nobodv,—be he a
Hindu, a Christian, a Muslim, unless
he has made a comparative study of
al] the religions—can be ronsidered
cultured. If a Hindu knows nothing
of the Quaran, he has not made a com-
parative study of religions and he
cannot be called fully cultured. If a
Hindu does not know what is written
in the Bible, I think he is so much
the less cultured. If a Muslim does
not know what is written in the Gita,
it is a shame for him; he cannot be
considered educated. Nobodv can be
considered really cultured or educat-
ed today unless he hax made a com-
parative study of all the seriptures of
the world, because these seriptures are
not confincd to one hodv or to one
religion: they are the treasure of the
world. For the Hindu fo sav that
Gita is his own is to limit the teach-
ings of Gita. For the Mus!ims to say
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t Quaran is their own and nobodr
snbuid recite it would be a foolish
thing. It would even be an insuit te
their religion and 1o their Prophet
For the Christian to say that only the
Christians should read the Bible and
nobody else, would be to take away
greatness of the Bible. So, we must
understand that these are the scrip-
tures of the worid; they are the trea-
sures that are to all h
ity. Let us not confine them to par-
ticular religions. And the man of
culture today is he who makes a com-
parative study. He can understand
his own religion a!so better.

I remember the time when it was
said that one book like the Gita is
sufficient. Even Gandhiji once sald
that if we studied the Gita, that would
do, But then one must have studied
half the literature of the world be-
fore one can understand the Gita. Bo
also is the question of the Bible and
the Quoran and the scripture of the
Buddhists, All these great scriptures
are today the treasure of the world.
They are common property; to make
them the property of any particular
denomination is to degrade them, and
1 hope nobody would degrade them,
for, every university would make a
comparative study of all the religions
and all the philosophies of the world

Mr. Chairman: Kamale
Chaudhuri.

Shrimati

Shri Radhelal Vyag (Ujjain): On
a point of order.

Mr. Chalrman: There cannot be &
point of order in & vacuum.

Shrt Radhelal Vyas: Even before
I raise my point of order, you are say-
ing there is no point of order.

Mr. Chalrman:
other hon, Member.

Shri Radhelal Vyas: T want to raise
a point of arder. You say that there
is no point of order before T state it

1 have called sn-

Mr. Chalrman: [ said there is na
point of order in a varuum.
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Shri Radhelal Vyas: There is no
vacuum. As svon as you called Shri-
mati Kumala Chaudhuri, 1 wanted to
raise a point of order, and I rose. My
point of order is this. Under rule 350
of the Rules of Procedure, “When a
member rises to speak, his name shall
be called by the Speaker.” The word
is “shall” and so it is imperative on
the part of the Chair to call him.
-8hrimati Kamala Chaudhur did not
gct up in her seatl, whercas I got up
from my seat. If only one Member
gets up, the rule says that that Mem-
ber is entitled to be called and to
speak and nobody else. If more than
one person  stand up, then the
Chair has the choice to  call any
of them who stand up to -speak.
But here only one member stood up.
How can the Chair call a member
who has not stood up? 1If only ome
member stands up, under the rules it
is imperutive on the Chair to call that
member. I want your ruling on this
point of order,

Mr. Chairman: The hon. Member
will understand that so far mo lady
Member has spoken.

Shri Radhelal Vyas: Kindly read
that rule. The rule does not make
an exception. There could be no
diserimination on that point.

Mr. Chairman: All the Members
who wunt to speak should try to catch
the eye of the Chair.

Shri Radhelal Vyas: When only one
Member has stood up, he should be
called. 1If there are more than one
Member who stand up, the Chair can
call any one of them.

Mr. Chairman: 1 agrec with the
hon. Member. That is the procedure
which is being followed. I would
request all the Members who want to
sprak to catch my eye

oferft wwen wtwdt : awafa
w¥rew, ga ¥ we faog & arw X
go frdwT s gt § 1 A
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fyar mar & 1 ¢q Awg §ir Arx AT
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WA /rgfa &1 wigqa fagw &
G WEGY W E AT T OE ) JATIH
feg gimfedl & & fgg mee gam &
Y IEAE WEE AT AT g E L
o fraew @ e o gw oo efaem
®t T§ WIT 7Y QU @fged 1 W@
a1 g% AT 2§ fF oF FaT oA qr
o @ aw saeqr @vr 4 g7 2@ F
3@ &1 & quwd| g {5 a0z w9 @
AT A ATINF AT G FAF A9 qIA
ATH W8 FIS G | GEH UATER AT AF
W FTA G A H Ay S e
wrr o fey | Ffes g ad i
e @ § | UK AIAAIG qERq A
wg & 1% 7 sfems 7@t aqam arfem
afwa & 358 @ a1 7 AEwA AT
a1 B mawdAT § (¥ wen ag o
¢ & el @sd1 ERIT FidETH AW @I
¢ o' ey w1f wiww F afY aw

UF WG @Eeq A &gT & W
qreveTfaeaT gavt o q@ gE & |
ol & gaw § gurt fgmn & e gardr
oen & femelt # gt pE @ 1 & arx
fammr argdY g 16 59 q27 ¥ wieww
§ sufwr & fag ™ it oft & 3 w1
9 I w1 A TEmT a7 {F F Ao
T Farworferar #1 3T §91 ) gEa
a9 QrEEA W, qed daw ¥ 91 gea
At s & forg o &, 99 & g
AT A, WY ST A gErd tw wWaErd
1 & W F GIST Ag ¥ @A |
T W F A e @)} A o ol
¢ fw gn amwrfow 1@ & gwTe T
Tui-sgEgT ) §, gATY OET wagdt wEr—
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£ gt F & 1 gwA 3T W A A
ZEEAFIFIw 1 & 1 Fwq wa 0w

BIZT A1 W97 AT FAR[AGT ZH CF AT

" &g #id, 7z PGy Arz & qAAIT
az=di & {73 daom am g
A FH TEAITAT § AT EOW | EAT
ar & T 97 F1 T AT AT AL
oF g1 7 fpareas g8 g a0 | Wa
a7 OF 9T 9T gHTT /A AT § |
Tt -Az7 § 97 wAmy faesfaamea
fadws wrar @y &1 &@f AWAT
qzEql A T AWM A qoAT wgmiA
oFz H & (w awr & HqEwA
W EIET AMEE | W g wFAT
fe gfem oF arasifas wer § 917
ferg W ot § Az sTOw WA A gTw
gy, % afid 1+ Kever vgar agar
ghefrgai il oF afl, 7 AW
fira® geagrg § 17 9q § T 997 5
o fafwa 9o 7 Aifrar 8 1w sgd
AF ANZA W WA §, FTET AF OH
® Ay @, qZ FHIT EOT W g
g1 &, FRIT WrGnEARAT § AR
et g | gw fgg oo w1 Aaw wnd
qr Am 7 AWl fgw  wFET AWA
gt amvagf ¥ fomgw fam &
v e frni g fe o fgg g
wrr T {FAF wri g A ag ot g
XEA™ 4T AT avaTe ST § At IaH
o qEART A ¥ ™ g Sifgy

g faa aag &1 Toma o agi
wIH T AR § TaA gHA 0w A
1 WIEAT I § AT Y Fifow 1 §
f§ g9 agt OF g4 fadq e =
A § 1 77zt Faret w1 A )
g 1 3T AN % gA wea wE AT
A TAFN AT T AwST WAL ALY TEIT |
wias aegfa fram g, Hag wgm
wmﬁﬁ'ﬁwwifmift%mgu
g%z fFar g e mT A A gfeadq g@
faja® & amn Y vz w7 ey B, figg
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wﬁ’mirmirlﬁ:ii fasta faar &
I AW I BT g B RT & 0
ag 8ft ¥ 1 XieT 2w g fw
feaT ¥ zar & | 39 & wgx awt o
faardt ad afewfom &1 & qeq awdY
g a e A fey
depfa o dlaw § ¢ o oag figy
depfa § 7 & 2z vg1 M fa g fw
s W wepfa 1 g% wymmiar W
7z % A4t g1 T v § ggamE w
at¥ 1 fipy desfa & of we v §
‘waw' | gAIt gd €1 97 uw oAy
‘waR' | WA W A AL gad
aff § 1 & ez wg At g e ot
aw a7 frarc §, ¢ frarfagi & orar-
o & 919 ot sfafryrardt & w§
& ITH0ES B9 § | F AT AT T
i@ agd & &y feer K ey g Ko
& frwaz fAemm 12 f, Afzw dw e b o
@ §4 TR & foo g7 97 1 w@ww
¢ 7w A fedr aiaismard wie
a1 fedt Tadtfis o o g ow
* % A D awawdar ot & w1 A
¢ 7 am oA amd g Al X
quAT AT g % ag duv s § W
R mpurmasgiw gl .

sft yafiy o sy @ AAAN
& AT #41 Ag AN | FAE AW
wrfadr |

v wam W c gR W
wifed fir ga G& AT i TI0 6T
it T v 7 750 &5 1 & foen ot
wt g @ ¥ fan ek 24y g O gpm
F U IF A ag = IErA R 1 wAAR
¥ oW THTA ST, A OEAA,
wraweR ST ased g eepfa €
wvr ww § 1 o 0 7 aifeer &
T N A1 AN T T % A £ e
AT qAT W7 1 gAY el A, €W
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HH Y Wg Wg o7 T g wav 9T
T gy ®rwr A Pray faan an fie gw
ag wrefra § ST IS fgmg ar g
Eofamgar garf & 1 W19 Q9 Q¥
GET & AT Y AET g7 AN WA F
T WG a A AT A7AT T AL AqA
AW, A Zrrr | & Fadad weaT Qg
g & ardfat &, et wrie aeet &
fif OF TE T ATATATA 1F AN AW
¥ I T4 Y, qIFT F T F A7 v
IEET EW AT FT AT T@AT § , TE
T H1 qgd AT an I A A
t ) mAgmddw ¥ 39T wwr
g | 7 WA fow a5 greaw ag W
¢ o firg aw #w waw) fae we fgt
FEHT THrEAT SO 9 ) fpg desf,
qfesw depfa, oy depfh, o defa
W T ¥ g Y qwAr wifgy, W
depfa gr aw fT &

ft quarw Ty (Frar) o wrz-
WHMA, TAEFHEE AFfaaf w&6F
gT & | TR ;A T T W AT AT
% % arde woen g fw gAs & o we
§ v SEfae & & gemds fear o

ol wwen Wt : 4E WA
At a1 ff weET qTF Tegd & )

oft qwarw g : & s e
g 7% 7w oamdw fied omd

Mr. Chalrman: What the hon. lady
Member has said is parliamentary.

st wwen whedy @ & frde W
1 41 {F 0% 9@ TEEw . . ARA
argfy #1 g0 T 1 ZWA @ A—
TN IE qIFE K g 2 A
FAF CTAH @A K AT g1 AAAE
= AR A | & g S g
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fir @t o Fraen fraram &, § A vow
g, o A= faarag § a1 @ W S

st gure fag : W7 ww AR
w5 Tg @Al ¢ | gAY Ay wE a8
wZ wwAT § |

siywet wwen whwd: g W I
et & ooy cafeTa v ¥ fear
BT AT g far ) e wrew 2,
AT Ag WY g7 &, & At g, fi om
T At A fgat § ag o T w6
wha s & fan darc i g
gATL AW F oY I &, Form v g Y
W S §, wmw gt wid
aware fag ot T ST qET W
£t wiifE Tt T fraar e & @
A & ARy fzar 0% ¥, g Ay
ug 717 %% &1 & v & o fge W
AT 7 Ay, g e’ e AT
@WF NG 9 qn o e gfr e
ot wra qAEIT &, we A% off W @,
EAIEH UHINIT §1 %T @A §
fordr ..

18 hrs.
[Mn. DePUTY-SPEARER in the Chair]

ot qware fay : A w1 oAwm
q ¥4 # A &far a9 | qifEEaE §
wut gwa A% & OF o wAr
arfeea @ qmt # Y A g ) gw
Fagifargzamm §

sfreefy wen Wi FUTETH
wgrzg, & fadza vv o Ot fw zard
o %1 W7 wrE F1a7EfA & @R
fadiq @@ 0 @ B 77 ow & froawd
g #74 #1 v @ g, wde
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wd, gAt Jmoww, feed € o
wrt gat agt, A figg wdt € 4 &fww
IT BT FT ATHETT ®CF FAA AT
wepfa #1 fwfor feqr & 1 o w0
wEawT §, a1 fand § W wOs e
2, 17 a9 ot %1, 37 71 grgla wrAvH-
am v o wean grgia ¥ famir
1 aTE gy FgAT Arfed |

W weEl & g & v agdr g
fr 77w ¥ gw fadas & o7 oftEd
foqr @ 99 & w8 @gww & ) Hfww
oF o A wgw oagd fw dfew
7T HigT ATy w7 AT §7 gATAfact
Fam ®avg Ay fgg foe-
fraeg gzt wwit favafrareg ar
arit da1 e 9@ a9 faar 91 )

Shri Gauri Shankar Kakkar: Mr.
Deputy-Speaker, Sir, I had the privi-
lege to be In the Joint Committee and
participate in the discussions there.
This Bill, when it was introduced and
it was referred to a Joint Committee,
created certain new precedents and
certain new sensations. To Shri M. C.
Chagla, who is not now present in the
House, [ would like to pay my com-
pliments for the manner in which we
held our deliberations in the Joint
Commuttee.

In the beginning, when the draft of
the Bill was put up, it denied the
autonomous character to the univer-
sity. But, all the amendments that
were moved to the Bill were carried.
It was possible on account of the help-
ing hand which Shri Chagla extended
to the Committee,

Now I come to this controversial
issue, about the change of name and
other salient features. I charge the
ruling party for the fault they commit
in seculorism. ] moved an amend-
ment that it should be called “Kashi
Vishva Vidyalaya” and I still stand
for it. 1 should say that the Ruling
Party or the Congress Party stand for
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sccul#tism, but my charge is that they
never followed it. When the very
basis of giving tickets at the time af
general elections is that men belong-
ing to the majority of the people resid-
ing in a particular area should be
given tickets, is it not correct to say
that they do not believe in secularism?

Sir, 1 would like Shri Chagla to
come forward with a motion for set-
ting up an Ed ion C fnsi
sppointeq for the whole country, for
all the educational institutions Which
are governed by the State Govern-
ments and are not directly concerned
with the Central Government. There
should be a rule by this time that all
those names that are existing at pre-
sent, nameg like ‘'Kayastha Patha-
shala”, “Khatri Pathashala” ang others
thould be done away with. That
should be the right step. That is the
correct manner in which this question
is to be approached. It should be a
policy matter of the Government.

My second point is this. With re-
gard to this particular Bill the Ruling
Party say that they have a non-com-
mittal attitude, Did they have a non-
committal attitude when the Gold
Control Ordinance was passed, when
the Land Acquisition Act was passed?
There were Members in the Congress
Party, I believe, who were not willing
to vote for those enactments If there
was no whip issued. May I take it
that this is a new precedent that is
being created for all future legisla-
tions, or is that the Ruling Party s
non-committal only in respect of this
Bill on account of this one reason that
if they say that the name “Hindu™ be
continued they will be expnsed of
their belief towards secularism and if
they say that let the word “Hindu”
be deleted as was done in Hajva Sabha
then they have the fear of all sorts of
agitation coming as a result of that?
That is the fear aml that is why we
find this timid. wenk and vacillating
palicy of the Government which 1 do
not want to encourage.

1 would say, Sir, that of a]l the per-
$ONS, m.u;‘ hon. Minister of Education,
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from the very inception, from the vers
day he took up this office, ventilated
nationonlist views, Why should he
has fallen a prey in the hands of
such a party? He should not have
yielded. He should have the bold-
ness to say, from the very beginning,
it is time that this word “Hindu" be
eliminated from this. ‘There is no
reason for the Congress Party to say
that they have got a non-committal
attitude. May 1 take it as I said ear-
lier, that they are running such a
democratic set up where in respect of
any legislation that is coming befoie
this House they would follow this non-
committal attitude? 1+ would most wel-
-come it if it is followed, and if tha?
is not the idea why should they follow
it in respect of this particular Bill
that is before the House.

Then, Pandit Madan Mohan Malvi-
ya was most reluctant to accept—Shri
Govind Das himsel! said it—a wel-
come address which was being pre-
sented to him  because the word
“Maharishi” was added in that. Can
anyvbody imagine Pandit Madan Mohan
Malaviyva, who was reluctant to accept
an address because the word “Maha-
rishi” was there, if his soul was in
heaven, would be jubilant by his name
which is being added to the universi-
ty? It would be a bad precedent to
add any individual’s name to & univer-
sity. 1 would call it communal
if any name is associated with any
university, be it Jawaharlal Nehru
University or be it Mahamana Uni-
versity. That would be a very dan-
gerous thing. You are going to create
central universities. If you are asso-
ciating those universities with parti-
cular individuals that would be short-
sighted that Id be 1
in apirit.

Tt is time to say safely that the per-
tormance of the Banaras University
has been throughout nationalist. But
what is the policy of our Government.
But the Government has taken the
view that we belive in a secular sort
of Government. Then we have to

NOVEMBER 24, 1065

Hindu University

3714
(Amdt.) Bill

follow that in all sincerity and not jm
a half-hearted manner,

Coming to the other provisions that
are very material os I have said ear-
lier, this Bill, fortunately, has created
much sensation and new precedents
and conventions. One such precedent
i8, the Chuirman of the Joint Commit-
tee has appended a Note of Dissent
May 1 venlure 1o say that it is a new
precedent, and it is a very unfortu-
nate precedent that the Chairman of
the Joint Committee had to append a
Note of Dissent. If he was fiinding it
difficult to find favour with the mem-
bers he should have withdrawn f[rom
the chairmanship instead of sending
this Note of Dissent.

Secondly, there were certain policy
matters, certain salient features which
were accepted by the Joint Com-
mittee. One of them is the transi-
tional provision saying that as soom
as this Bill becomes an Act the posts
of Vice Chancellor and the Registrar
will be deemed 1o have been vacated.
There is a history behind the sugges-
tion that they should wvacate their
posts. Today the Education Minister
said that the House cannot afford to
frame charges against them in the
absence of the Registrar. May I
remind the hon. Education Minister
the circumstances in which the present
registrar was appointed? He was ap-
pointed under fishy circumstances and
he was on probation for one year. You
will be surprised to know that within
20 days of his appointment not to
speak of one month, six months or
one year—he was confirmed in that
post.

Is it not a fact that on account of
the performance of this Registrar
and the Vice-Chancellor there had
been litigation leading to loss of
several lakhs of rupees and the cases
had gone up to the Supreme Court?
A brother of a member of the Exe-
cutive Council happened to be the
counsel for the Banaras University
and ultimately when the cases reach-
ed the Supreme Court he had the
audacity and boldmess to withdraw



3715 Bonaraos
those cases, making the university
suffer a loss of lakhs of rupees. The
Report also gives an indication of the
performance of these two figures on
account of which action had to be
taken and tbe Ordinance promulgated.
They were :ll due to these two figures,
specially the Registrar. I am very
sorry that the provisions which were
adopted by the Joint Committee,
where Shri Chagla was also present,
that after the enactment during
transitional period these two persons
will be decined to vacate their posts
and the President will nominate per-
sons in their place, that provision has
been undons in the Rajya Sabha. 1
am very soiry for this. I may also
say thet this is a new precedent which
Rajya Sabhi has created. In the
Joint Committee Congress had a
majority of members. In the Rajya
Babha also they had a majority of
members. Still, those sallent features
which were considered and adopted
by the Joirt Committee have been
undone by the Rajya Sabha. I do not
find any logic in this,

I have got one objection against
another provision of the Bill. It is
mentioned liere that any officéer con-
mected with the University, if he is
found guilty of moral turpitude and
is convicted for a period of six months
he will be lisqualified from holding
any post in the University. Suppose
he has been sentenced for 5 months
and 29 days? He can continue inm
office. 1 fa‘l to understand the logic
behind this provision. I have moved
an amendm==nt to the effect that any
person who is convicted of moral
turpitude, even if it is one day's
imprisonment, should be disqualified
to be an office-bearer of the univer-
sity, becaus: there is no logic behind
the provision that the disqualification
should apply only if the sentence is
for a period of six months or more.
This provision needs to be amended.

Finally, Shri Chagla said that the
Houss should not be pressurised on
sccount of the agitation which the
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students have undertaken. I mysel!
condemn the agitation. It is umncal-
led for and most undesirable. But is
it not & fact that the Government
themselves, not 1o speak of this House,
were pressurised not once, twice or
thrice bul sv many times on account
of agitation with the result that the
country has taken to this spiriy that
this particular Government can be
pressurised only if an agitation is
undertaken? The example of greater
Bombay is there, apart from the
formation of many other States. It
is not a new thing. It has been en-
couraged by the ruling party. They
could themselves be pressurised by
this sort of agitation.

Shri Bhagwat Jha Azad: In demo-
cracy public opinion should be heard

Sbhri Gaurl Shankar Kakkar: Of
course, public opinion should be res-

pected.

In the end, 1 congratulate Shri
Chagla for what he has done during
the deliberstions of the Joint Com-
mittee. But I will give a wamning to
Shri Chagla. As ] have said, he has
been doing very good work and his
performance has been very creditable
and national to the core. But he
should not be timid and weak to take
a non-committal view on such a Bill
He should have the courage to say
that he is rumning a secular govern-
ment and, therefore, he is for elimi-
pating the name of “Hindu" from the
name of the University. Why should
he fight shy? It Is on ncconnt'uf
the influence of the party to which
he has been recruited as a new mem-
ber. Otherwise, his antecedents are
there and they are praiseworthy.

So, in the end I would submit that
the name Kashi Viswa Vidyalaya and
not Madan Mohan Malaviva fhoula
be there, Then, the other transitional
provision which has been undone by
th, Rajya Gabha should be revived.
Because, Shri Chagla who has b_nn
present throughout the deliberations
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©of the Joint Committee knows that the
charges against (he Regi.trar are
maniles!;  they need not be proved
because they are there. The way of his
appo.niment, his confirmation  after
20 days and the way in which he
handlel the affuirs resulting in  huge
losses on account of litigation  they
are sufficient proof, if any proof is
needed. Such an officer should not
be continueq in office. So, I do mnot
know how Shri Chagla agrecd in the
Rajya Sabha to change the Sugges-
tion made by the Joint Committee.

In the end, I will submit that this
House is not guing to be pressurised
by the student agilation which 1
condemn. But it ig the logical com-
clusion of the policy which our Gov-
ernment themselves adopted of
succumbing to pressurisation by
agitation. Finally, I will say that it
is high time to introduce such a
measure. T woud again appeal to
the hon. Members to agree to the
name Kashi Viswa Vidyalaya.

Shrl D. C. Sharma: Mr. Deputy-
Speaker, Sir, I have been liste-
ning to this debate with a
great deal of attention and I have
found that people have not und:r-
stood—I should be excused for saying
so—the real import of the Banaras
Hindu University ({Amendment) Bill.
I feel that there are many reasons
why we should support the new name
of thy Unfversity. In order to per-
petuate thg name of Madan Mohan
Malaviva it is desirab'e to re-name
this universitvr as Madan Mohan
Malaviya Kashi Viswa Vidyalaya.
There are many reasons for this. The
first  wensn §s this.  Under the
Constitution the other House, which s
as soverelgn as this House, has decided
by an overwhelming majority that
this name sh~uld be given to this
University. T think we do not want
to be at loegerheads with the other
House, We have to respect the other
House, the opinion of the other House
ang I believe that this House, which
is elso sovereign, will not treat the
aear unanimous opinton of the other
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House with scant attention or with
lack sof  courtesy or with any defi=

ciency of understanding. That is my
first rcason.

Secondly, in all the countries of the
world the universitics are numed i1n
two or three ways. Sometimes the
universities are associated with the
name of the place or the State whera
they are located. We think of
the University of Berkeley; we
think  of the University  of
Washington; we think of the Univer-
sity of Harvard; we think of the
University of Cambridge and we
think of the Univeisity of Oxford.

In the sume way there are certaim
universities named after great leaders
of those countries and even a conser-
vative country like Britain has named
& university after W.nston Churchill
who was a great leader of the United
Kingdom during the Second Wo.ld
War. If we have the example of the
UK before us, which is a very, very
orthodox country in these matters, I do
not understand why we are jibbing at

naming this university after Pandis
Madan Mohan Malaviya. Pandit
Madan Mohan Malaviya's portrait

adorns the Central Hall which means
that he is one of the makers of
modern India. Pandit Madan Mohan
Malaviya's name is w-it large over
every brick of Banaras Hindu Uni-
versity as it is known today. Pandit
Madan Mohan Malaviya's name Is
written in letters of gold in the his-
tory of the freedom movement of this
country. I do not understand why
my hon. friends want that the name
of that great leader, that distinguish-
ed patrint., that formidable freedom
fichter should not be associated with
the unive -sity.

My third reason is that communs-
lism is a hydraheaded monster and
it you cut off one of its heads, s
many more heads come into beings
but, we want p=ople like Hercules
who can fight that monster. I believe,
nothing is wrong with our country.



3719 Banaras
1 believe, our country has a great
present and a greater futu:e, if we
van do only one thing and that is, if
we cun put our foot down on the
forces of communalism, whether they
are on the surface or they work
insidiously and in an  underground
way, That is the thing.

Educational instiluLion.s' more than
anything else, should be free from
the taint of communalism. No one
should say that here is an institution
where the Hindus enjoy the proprie-
tary rights; here is an institution
where the Muslims emjoy the mono-
polistic rights. No; every institution
belongs to India, whether it is a uni-
wersity or a college. I believe, when
you say that this Banaras Hindu Uni-
versity is going to be named as
Pandit Madan Mohan Malaviya Kashi
Vishwavidyalaya, you are making a
beginning in that direction when you
will come to the conclus on that these
great educational  institutions are
going to he Indian in name, Indian in
spirit, Indian in character, Indian in
aspiratons and Indian In  their
achievements. 1 do not think that
anybody can take objection to that.

The-e is another reason also, Un-
fortunately, the Banaras Hindu Uni-
versity has been a cockpit of intri-

gues, fights, controversies and other
things and it has been under a
quarantine for some time, I should

say, it redounds to the cred’y of our
present Education Minister that he
bas pulled it out of that quarantine
and has t-ied to give it a new, vigo-
rous life. I believe, if it wants to
have a new kind of life and a new
lease of life, everyone there—student,
teacher of whatever grade he be—
gvery v sitor should know that the
august presence, the hallowed pre-
sence of Pandit Madan Mohan
Malaviva & hovering over the Uni-
wersitv and that no one should speak
& word on the premises of the Uni-
wversity, no one should do anvthing
on the campus of thmt Unive-sity, oo
ene should make any kind of sttempt
in the surromdings of that Univer-
sity which will do discredit to Pandit
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Madan Mohan Malaviya. I think, by
naming this University o3 Pandit
Madan Mohan Malaviyva Kashi
Vishwavidyalaya, the hon. Education
Mir. v has seen to it that  the
prosence of Pandit Madan  Mohan
Malav ya should not only be in spirit
but should also be in other ways
there and that it should put the Uni-
versity on a heaithy and wholesome
path of development.

Now, something has been said about
the Registrar and the Vice-Chancel-
lor. I do not think that it is worthy
of this Parl'ament 1o waste ita
breath upon vice-chancellors and
registrars. What are they?  They
come and go and when they come,
they come like giants but when they
go, they go like dwarfs. Thercfore,
I believe that no time should be
wasted upon this.

One or two important polnts more
and I will sit down. 1 believe that
this Bill will be a model for other
universities to follow, 1In the first
place, I am glad that the office of the
P-o-V.ce-Chancellor has been abol-
ished. These pro-vice-chancellors are
those who are always intriguing to be
vice-chancellors.

Jha Asad:

Shri Bhagwat Very

good; well said.

Shrl D. C. Bharms: That Is why we
do not have a Deputy Prime Minis-
ter here.

They are always scheming to be
vice-chancellors and 1 tell you, Sir,
they have no rest for themselves and
they do not give any peace to the
v ce-chancellors. 1 am glad th_at our
Education Minister has seen 1o it that
these pro-vice-chancellors should be
d-owned in the haly river of the
Hindus and that they should not be
there.

Vice-
I am also glad that the
Cha: ellor will be there for five years
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Bhri Bhagwat Jha Azad: Will you

comment on the Rector which he has
introduced?

Shri D. C. Sharma: The Rector is
& very, very inoffensive person. It is
a very inoffensive office. I think, the
Rector is not going to do any mis-
chief. I can also assure you that if
the Rector is there, the Rector is only
going to be a kind of good boy, a
good camp-follower for the Vice-
Chancellor. He is not going to be a
competitor and a rival for the Vice-
Chancellor,

I do not understand why the Visi-
tor should have been given only
three years and why the Vice-
Chancellor has been given five years.
I would request the Minister to see to
it if he can and if he cannot, I think,
I am also helpless.

Now, T also think that a wvery
wholesome decision has been taken
in order that the quality of teaching
in affiliated colleges should improve.
We have the mushroom growth of
these colleges everywhere, in every
Btate, and anybody who wants to
win an election starts a college. Any-
body who wants to fight an election

starts a college. I do not say it
applies to all States. It is in some
States.

An hon. Member: What about you?

Shri D. C. Sharma: I have started
nothing and  still T have won the
elections,

1 say, the Education Minister has
done well in seeing to it that the
quality of teaching in these colleges
is improved.

1 am also happy that a tribunal
has been provided there to solve the
difficult'es of the teachers. 1f they
have got some grievance, there is the
wribunal,

My last point is this that these
unions in some of these Universities
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and colleges have become like the
unions in some factories. Even there,
there is no compulsion. For instance,
if I go to any factory, I find half the
number of workers belonging to one
union and one-third of workers be-
longing to another union and so on.
But here in the Banaras Hindu Uni-
versily, every person should belong
to the same union and it is like a
conscription. I am glad that the
hon. Minister has put an end to this
conscription. He has made the
membership of the unions weoluntary.
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I think it will produce wery good
results.

With these words, I support the
Bill.
16.33 hrs.
CALLING ATTENTION TO MAT-

TERS OF URGENT PUBLIC
IMPORTANCE

(ii) NoN-AVAILABILITY oF Crupe Om
awp Hroew Seeep D'eser OmL ow
MAHARASHTRA AND SOME
OTHER STATES

Shri Jedhe (Baramati): Sir, I call
the attention of the Minister of Pet-
roleum and Chemicals to the follow-
ing matter of urgent public impor-
tance and request that he may make
a statement thereon:—

“Non-availability of Crude Oil

and High Speed Diesel Oil in
Maharashtra and some other
States.”

The Minister of Peiroleam and
Chembmls (Shri Humayan Kabir):
During the last few weeks, 1 have
received several requests from Mem-
bers from Maharashtra, Gujarat and
Rajasthan as well as from the three

State Governments for incnnin.l
the availability of Light Diesel Oil
in these areas. Normally, Light

Diesel Oil which is wholly produced
in the country, is in very easy supply
and no difficulty has been felt before
in meeting all needs. Bub owing te
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the failure of the monsoon this year,
greally increased programmes of lift
Irtigatiod havé been undertaken by
& number of Sisted and the demand
for Light Diesel Oil has suddenly
one up. As soon as this was brought
the not.ce of ‘'my Ministry, steps
Were taken to o.ganise supplies td the
goncerned areas and to increase the
uction of Light Diesel Oil from
reflneties, ' '

In Maharashtra, the average month-
Iy supplicg during 1084 were at the
rate of 12,700 tons. Supgliés during
the winter months lAst * “year ‘wece
about 12,372 tons per month and dur-
{ng October and November 1964, they
Wrere'9 217 'and 12287 tonk resphetive-
ly. As agamst this, the sctual supply
during October 1865 has been 17,133
lons i.e. about 8,000 tord ‘more and
arrangements have been 'made ‘for
the’ supply of 15404 ‘tons Quring
Noveriber .2 abodt 3,000 tons more.
fn other words, * supplids  during
Ortober and November this' year will
be about 11,000 tons’ mote than the
‘ebrresponding twoé * months of 1064
'On the special request of the Govern-
ment of Maharashtra, the oil com-
panies have also been asked “to
increase sapplies in the disdtricts of
Sangli. Nasik, Xolhapur, Sholapur,
Ahmednagar, Aurangabad, Usmana-
bad, Bhir, Parbhani and Nanded

The consumption of Light Diesel
Oil in Gujarat during 1964 was at an
verage monthly rate of about 13,000
%ons. During the winter period from
October 1964 to March ~ 1085, fhe
consumption was at a higher rate of
‘abbut 18,500 tons. Actual sales dur-
‘Ing October and November 1964
were 18,000 and 20,400 fons respec-
tively. As aguin®t this, supplies
during October 1865 are about 20,000
tons ie about 4000 tons more and
arrangements have  beén made for
the supply of 20,000 tons during the
current month. Thus, the total sup-

ly during October and November

s vear will be about 70,000 tons as
aguinst about 36,000 tons during the
oor “esponding two months of 1964
1917 (AD) LS8
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In Rajasthan, the average sales
during the winter months of 1964
were about 2,800 tons, As against
this, we have arranged for the sup-
ply of 4,000 tons during the current
month dlone.
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We are aware of the need for pay-
ing special attention to the supply'dt
Light Diesel Oil to all these Btales
during D and the
months. At the moment, the plan of
supplies for December is being for-
mulated and every effort w.ll be
made to imcrease production and
improve supplies. We shall continue
to do so for tha rest of the season.

In spite of the fact that the greater
demand for Light Diesel Oil aross
suddenly, my Ministry has tried to do
its best to increase supplies by siep-
ping up production and by movemant

from othe: parts of India. 1 want to
assure the House that a careful
watch will be kept from daytnday

on the situation so that the agricul-
tural operations In the affected areas
do not suffer.

The supplies of High Speed Dlesel
Oil which is mainly used in auto-
motive engines are satisfactory in all
parts of the country. '

‘There Is no shortage of crude oil
Crude oil cannot be wused In any
engines, although the te-m is often
mistakenly used in place of Light
Diesel Ol

Shrli Ranga (Chittoor): What about
Andhra and Madras?

Shri Humayun Kablr: There have
been no reports of shortage from
there,

Shri Jedhe: When there is scarcity
conditions: grevailing in Muharashtra
Btate, 1 want to know whether Gaov-
ernment s going lo take immediate
steps to divert more quota of diesel
oi] to Maharashtry Stats.
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Shri Humayun Eabir: I have al-
ready stated that we have increased
it by 11,000 tons in the last two
months. That is by diverting supplies.

Shri Jedhe: May 1 know from the
Minister as to why the scarcity of oil
is there?

Ehri Homayun EKabir: I have al-
ready explained in the statement that
the gearcity arose because suddenly
the demand went up. We were not
given any advance notice. For the
first time, only on the 12th November,
the Maharashtra Government inform-
ed us that they were short of Light
Diesel Oil and we immediately rushed
supplies,
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Shri Hem Raj (Kangra): May I
know whether it is a fact that due to
the shortage of Light Diesel Oil, the

kisans have to purchase it in the
black market?
Shrl Aomayan Kabir: I am not

aware of that, I can guarantes the
supply of the allo:ations for cvery
State. But within the State, the State
Government will have to make the
arrangements for distribution,

ot o Ate AW [ (WmAT )
w1 4T agizn ®) qar § fE oo
& Argz D1FT qraq 7 FAY F FCA
gl araT §47 v F ¥ o oo §,
farax toavs & SR wEET g1 W@
§ g arpar w7 13 & #1f g
aff & ¢

Shri Humayum XKabir: 1| have
already informed that as socon as an
intimation was given to us, we rushed
the supplies there. But the hon.
Members must also realise one thing.
Light Diesel Oil has to be produced
and there hus to be m programme and,
therefore, unless an advance intima-
tion is given, it takes time to make
the supplies. Here, suddenly the
demand incrcased almost two-fold, As
1 gave the figures, the consumption in
Maharashtra was of the order of 9,217
fons im October, 1084 and this time
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we have given 17,133 tons, that s
almost double the quantity,

ft go Wo qifem (FETATATR)

g & i A @ F e @visy
w1 a1 %t g€ 8, 39 S gT A & fag
WG TEAE 919 gIT WIAH AT
feemt #) fezr § ot awdaq 9ad
R CER SRR e

wTAAT QTEAT § I 8y Wi e agal
g% fewfe %1 U &73 & fae diaw oraa
gt £33 AT A9 Fvafad &Y Oy

feamad &1 fF ¥ oA owl w@er
qgat £ o frami wt gawr faaor
oT wRA g oy ?

Mr. Deputy-Speaker: He has already
answered.

Shri Humayun Kabir: In a sense,
1 have glready answered this question
because we have increased the quota
I may also add here that we have also
told the Maharashtra Government to
take steps to see that this light diesel
oil does not go into the black market
for use in motors, as is sometimes the
case.

An hon. Member: That will ge
'more into the black market.

Shri Dighe (Kolaba): What are the
actual demands for the month of
November, 1965, of Maharashtra,
Gujarat and Rajasthan?

Shri Humayun Kabir: Certain
demands had been made wund they
were examined. Ultimately it was
settled that Maharashira would get in
the month of November, 1965, 18,500
tonnes. For December, it is under
examination.

16:42 hrs,
BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL—contd.
ot wq famg (Hifax) ;T
FIEmT wEreT, TEA WA ¥z fowmaw
woft § fr wgr o fmar w0 av I
wt ama Wt T A T E
frdtas o a0 wepE fearmar }. ..
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Bhri Daji: The Minister probably
thought that the matter wag over,

Mr. Deputy-Speaker: The Minister
bhas come now,

st ww fowg . emm WY,
wi % wafrma w1 g § &
waRarg fie fom @ ® AT oot
o7 g &Y 8, wy wget A
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[+ g Fermra]
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§ % € g # Qan e wfaw
7Y & gy | Fo A F o, §O
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famTeT | ' pnamely Dacca University. It was

h ) s ('!"!T) & o nicknamed Mecca University because

ATAAT ATEAT § 6 g AT ST ST AMT | was  Muslim League sponsored

%7 wig faear ? university. We created national at-

Shri P. B. Chakravertl (Dhanbad):
Mr. Deputy-Speaker, it was in 1932
when the whole country wag in the
midst of the nationa] struggle, when
the Congres: Wwas declared illegal
there came on the scene one of the
greatest nalionalists who came to
challenge the British Government of
India at its citadel, who sent us a
message, ‘1 am going to preside over
thig illegal Congress session in Delhi
before the very nose of the British
Goverrment and anybody who s
ready to face bullets may come there’.
When this name is now being discus-
sed we cannot afford to forget the
eontribution of that eminent man
with a golden voice. An erudite
scholar, a savant, a philosopher, he
represented the culture of India. So,
today when we are discussing his
name, we must not forget his contri=
bution to the progres and to the
nationalistic urge of the country.

The addition of words to Kashi
Vishwa Vilyalaya was a later inno-

vation when the word 'Hindu' was
added. If we delete the word
‘Hindu' and propose that Pandit

Malaviya's name should be associated,
we cannot enhance the prestige and
eminence of Pandit Malaviya. The
deletion of the word ‘Hindu’, the con-
cept of which smacks of something
which has been found objectionable,
is understandable.

In the same year when the Aligarh
Muslim University was started, an-
other university was started in East
Bengal, the Dacca University, by the
British Government to satisfy the
Muslim League people who wanted it
when the division of Bengal was
annulled. I am the first graduate of
that university started in 1921. We
the students did not allow the Syndi-
cate and the Court of that university
to change the name of the university

mosphere, an emolional urge, as a
result of which that university main-
tained its high traditions, so mu-h go
that after partition, seven Muslim stu-
dents of that wuniversity were shot
dead on the language question, and
Bengali has been accepted as the State
language in East Pakistan over the
dead bodieg of Muslim stulents of the
Dacea University, in which I was the
President of the Union at one time.

The word Hindu smacks of many
things, it has a historical context. The
Aligarh University has got the word
‘Muslim’ attached to it. When this
word ‘Hindu’ is deleted to be replaced
the words Malaviya Kashi Vishwa
Vidyalaya, people are apt to feel
rather unhappy, but gtill it has a sig-
nificant association to its own past.
Today, if you replace the existing
name, immediately the pertinent
question comes about Aligarh. Again
if we remove the word ‘Muslim’ and
put in the name of Sir Syed Ahmed,
it leais to fresh complications. We
must understand the difficulty which
hag been created We must have a
realistic picture.

The students have been made to
understand that while it is an attempt
to take away the word “Hindu' from
the Banarag Hindu University, the
Government will somehow avoii re-
moving the word Muslim’ from the
Aligarh University. So, the Hindu
students today have been provoked.
It is a question of their proper under-
standing. People bave becn made to
understand that this is not an inno-
cant proposal.

The name of Pandit Malaviya, that
eminent man, that great man, that in-
comparable savant, philosopher who '
representai the culture of India,
should not now be associated with
this University for the sake of omit-
ting the word ‘Hindu' which obvious-
ly smacks of something against secu-
larism. So, I would oppose very
strongly the Bill ag it hasg been passed
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by the Rajya Sabha, 1 would gsay
you retain the words Kashi Vishwa
Vidyalaya. That is an apt word
which gives an idea of the pattern of
culture which was sought to be pro-
motej by Pandit Malaviya. That is
my concrete proposal, but because this
question of Aligarh comes in,—it was
discused earlier also in this House,—
it is better for the Government to
bring in a Bill simultaneously to deal
with all denominational umiversities
or colleges which smack of certain
communal, caste or other considera=
tions. There are s0 many colleges
with all sorts of names. The Gov-
ernment must go into the matter,
take up this challenge, and place be=-
fore the House a comprehensive Bill.
It can then very well change their
names, but the moment jt secks to
change the name of the Banaras Hindu
University ond replace the word
‘Hindu' by the name of Pandit
Malaviya. The outcome js that people
have their own misgivings on the
score, that the next guestion regard-
ing Aligarh and other denominational
Institutions will be left out. So, it Is
in the fitness of things thut the Gov=
ernment must now come forward with
a Bill simultaneously {o cover all
these things, so that it will be based
en a clear concept of what an educa-
tional institution should be. Su, my
definite proposal 15 this, My hon
friend Mr. Kamath sometimes gets
away from us. Yeit, now [ am
prompted to support his proposal. Let
us have a commiltee of both Howes
and discuss this, not from any parti-
san angle but as an educationist and

B3 @ student. Let us understand
the problem. Nobody should be
pressed 1o do anything. But one

should not overlook that the people
who arc outside may as well be pro-
voked. The young talents have been
provoked. It is not unnatural. We
have come from the colleges; we
know; we lefi our colleges to  chal-
lenge the nuthorities. Personally
speaking, 1 had occasion to challenge
the Prime Minister of Bengal; 1 had

fo do it

17 hrs,

Mr. Deputy-Speaker: You will take
more tine. Then you may contunue
tomorrow.

Shri U. M. Trivedl (Mandsaur): Be-
fore you gdjourn the House, 1 want
to raise & point of order on what Mr,
Chakraverty said mnow. Can this
House again send this Bill to a Select
Cammittee? lg there a provision in
the rules that once the Select Commit-
tzo has made a report, can it be sent
back to a Select Commitiee, afler
having been passed in the Rajys
Sabha? That is the point,

Mr. Depuly-Speaker: It has been
decided in the morning. We take up
half an hour discussion.

—

17:01 brs.
INDIAN HIGH COMMISSIONER IN
KARACHI®
F oraemmicmel  (feordix) -
¥ guream AT, SEg ¥ T GwET AW
v X §, ¥ @ geT gue faw 61
wE qw svw IafeaT ¥ 90y -
e feqa i gré wfaee T
39 % ag@inal & @y afvsm 6@
WY ¥ A gadgTe g, 3W ¥ A dw
guy & O &, formw! Tz &7 & fad
Wt & agA adl AT X 4@ A 6
worar, wfwy o facy # are dw
¥ ot et sty saTer § 1 TORE WX
Trez-crw, & &, et aW & o w
dor £ 2 1 9T 7% WG ¥

T % At IAE QAR
wﬁmﬂ?«wmmﬁmw
mngra@mmﬂrfwtn

afee & gt g s
& ey qfeeTh aoer § QETe 9T

*Half-An-Hour Discussion
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T TFaF o qw wEA
v & FTare A & meer af
s €T T AW A ffw a
wrft @1 @It ¥ wEwC &9 &7
wr &t !

ferarem § oY Tt W e -
g9 # 28 ¥ & wfAfafugi & wm
ferar ST OF AfE 9@ TTIER FRTET
feg | I g & fear mar oWt
fF Twdfis  wfafafedt & &
qUET  FT ¥ W\
faaT ATQAT | IW KAAAA 9T qIfwET
& vt e Ty fao @ ag afava "oE-
g &% & afsnws ¥ owhE b
& qer wgw g fe wwgEt fagw
Wit g \ufgg g gy
¥ Mo @t ¥ T AT T & F w7
fr frm TR Ofeea § e
Waﬁmiamw:&p{ gt Uw-
afrs  wafafeat & s gEtage
frar 7 afz AfY wg AT |1 oFE gZAT
(A T G fF g § e
gaTAT wravg® AL awer war ?

wafag ¥ gerT @ f& W
vyt 99 fatw o #  arfesar
g & =3 e mfeerad W gt
wfafraaf & g getare  fem
o § ced faq ww W WCowR
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¥Pm meA ¥ fe for g
wiferra & v € wiafafost & aw
a1 fFel W I & wiFiafadl & e
QT AT AR . WA gl
wwfa &1 gt gi 4 so% fag sfaa
quraar 2w aifgmm o St
W @ =t qu owEr
aq M AT §TETT WY O 9 fawe
WA Afge fe wfee & e weer
UAfT% =g W T AW 9T &
wal &1 qifewTr wORIT 9TEA Adt
T A ey o GTeT & ETY
oxAfre gy ¥ Ty %7 v
afuwras  «ft & | wife Qa1 ¥
® guie dw & FfewT § &9 wafr
t 1 A e arfeem & gar d4 ft
qifen & gart wag A oy A
& wrg o gedagre fean man, faasy
g TR g @ o ogey } e
T3 Wi & gF TAas aae i ed
» 1fgm gt guTL T Ao sffafaay
¥ oa o AT oW
fer ame1  xAA IR sIfE-
™ wgntA A grr afer ane dw
w OUHT g7 § WifE & sfafafe
gt AW ¥ §iF xT wT Ag AT
g irogae  frare xT & AT A
TaAfas  Ew WA § oo AR
wET AT A1 THA FETL OHALAE
wfafafudi & wma gedgre fear 4
Iwk fag e Ar W7 e & A
g7ET W A 3 afs ¥ @A mear
wf ¥ ot ww g & fAg
ot areAr A v A {wr & &ng-
T Of R EWi kw9 gEer faAr
fed1 fraf®argz & UXAfo®  FFwd
are F wifag

Bhrl P. B. Chakraverti (Dhanbad):
In the context of the report which has
now been published from the Special

Correspondent of PT.I, Mr, P. R Rye,
who had been imprisoned, may I
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[Shri P, R. Chakravarti]

know whether Government hag taken
serious noty of the inhuman treatment
meted out to those Indians who had
been kept in p-igon for months to-
gether, and also of the fact that the
Pakistan Govermment have ocgupied
our Indian Airlines Corporation eoffice
and the Dhakeswari Cotton Mills
which was the premier cotton mill in
Eastern India now in Pakistan?

ot oy (@rwiw) @ # qwAr
wgat § f wred A frde s erar
TEaT v w17 T wrar &)

rogmase og e 4w o
feeama Hat g & 8 i wEA
e ifrer § gz qeeft § W w@gr
o AT AT W § IEw Farew
¥ for oF Twr O 25T T W awr
Sgeq fegramr | ¥WT gy @ 69
b @

dft gew wy weawm ()
T o AT g &, qA Wt AT ged
1 ufusre §, & 7 & Aifzw 0w TF-
wq ffr 4

JqTeaR WEAW ¢ WIHT ATH QT
ALTE, WTET AIET )

The Minister of State in the Minis-
try of External Affairg (Shrimati
Lakshmi Menon): Mr. Deputy-
Speaker, it is quite true, all that the
hon. Member has said about the
treatment of gur High Commissioner
anj his family and also the personnel
of the High Commission in Karachi.
The quest.on that [ would like to

answer is whether the Government
was informed about the treatment be-
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sion, the U.S. Embassy, the Yugoslavy
Embassy, the Ceylon High Commis-
sion and newspaper representatives
of the PTI, BBC, New York Times
etc. As he wag talking, the wirea
were cut and he could not get any
information or keep in contsct with
anybody. Then followed, what the
hon, Member said with such eloqu-
ence, what happened on the Ilth
September, 13th September ani 2lst
September. 1 must confess that the
Ministry had no news whatever abeut
anything that happemed in Karachi
at all (Interruptions). No communi-
cation whatever was possible between
Karachi and us. The only means of
communication that they had was the
All India Radio, and when the Al
India Radio did not say anything,
when they never hearj a word of
sympathy, because the All India Radio
or the Government of Indiu had no
knowledge at all, the High Commis-
sioner was really unhappy, One
friendly country tried to get some
news and Ppul it to us through the
foreign office.  All kinds of obstacles
were placed ani there was no possi-
bility of getting any ncws at all. The
only news was of the attack on the
chancery which was published in local
papers after the 21st September.
Even then we could nol get any news.
We tried our best bul we could not
get any news. | myself called the
representative of the International
Red Cross to find out, at a personal
level, what was happening to our
staff. He could not do it if it was
from a Minister. 1 asked him to take
it as a request from a private mem-
ber who wag interested in her reia-
Lons in Karachi., That message haa
to go to Switzerland and then to the

fore the lith September. 1 Id
like to mention that we did not know,
we did not have any Information
whatever about the threatening
treatment of the Indian High Com-
mission by the Pakistanis. lp fact,
the High Commissioner himsel! was
taken by surprise and all that he could
do on the 11th was to contact the so-
called friendly nations. He tele-
phoned to the UK. High Commis-

repr tative in Karachi By that
time we were able to get news on
the 28th. Now the question that is
asked is whether we are going to
leave our people to live there or they
are going to be repatriated. The
House would be happy to know that
most of them were repatriated. The
families of employees of IAC, banks
:k,hate being repatriated on a mutual
asls.
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A question was asked as to why we
did not put reciprocal curbs on the
Pakistan High Commissioner here. As
long as we had communication with
Pakistan we tried to put the same
curbs as they were putting on our
persons there. Beyond that, we had
no news. If we had known that our
people were treated that way, certain-
ly we would have taken drastic steps.
But, as there was no news, there was
very little that we could do.

The same applies to Dacca also.
There was no communication. Ewven
when we starlei communication it
was through London. Now every-
thing is setiling to fairly normal con-
ditions. 1 would like to say that we
have given three protest notes, Dok
only an the 4th of October Jut on the
28tk Beptember, 4th October and then
on a succeeding occasion,

8hri Bade: What is the reply?

Shrimsti Lakshml Memon: | will
give you their reply.

It is true that- Pakistan is a signa-
tory to the Vienna Convention. As
such, it has violated not only the
terms of the Vienna Convention but
also the accepted procedure with re-
gard to foreign representation in the
country which has been in existence
from time immemorial in our coun-
try, namely, that the representative
of the king or ruler, even if he is an
enemy, shouli always be given safe
conduct. It was the responasibility of
the Pskistan Government to see that
our Mission and our personne] wers
given protection especially because

i there was no declared war between

, the two countries. Therefore, there

\ was no excuse whatsoever for Pakis-
tan to behave ag she did.

We have made representations oo
this matter. As usual, Pakistan has
rejected these things as false and us-
foundei allegations. She has not

V given apy reply. We bave also ask-
ed for compensation for the destruc-
tign pf property and things i the
Chancery of over Ra. 25,0000 We
fhave not received any reply. On
the other hand, Pakistan has rejected
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these things as !llse or groundless
allegations,

Now, I am sure all of us share the
anxiety and concern of the members
when they say why do we bave Jip=-
lomatic relations with such a country.
But the question iz this. As the
Prime Minister has stated the other
day, we have to make a differentia-
tion between the Government and
the people. After all, we cannot
get away from Pakistan. We could
certainly in & moment of anger re-
call our representative. Then we
wil] lose all pointg of enntact with the
people of Pakistan. Do the Members
want us to do that? Afier all, we
have to remember that there is dic-
tatorship jn Pakistan at the present
moment. It is quite likely that times
will change and perhaPs & new Gov=
ernment will come into being ia
Pakistan and tempers will cool down.
Then there should not be any regret
whatever that we have lost the only
point of contact with the people of
Pakistan. It is very easy to break
diplomatic relationship. For inst-
ance, Pakistan has done it in the case
of Malaysia. We do not think it s
the proper answer,

It is true that our peoplg have been
humiliated ang we should take mea-
sures against that. ‘That is why we
have withdrawn most of our em-
ployees from our Mission Unlcas
Pakistan expresses regret, unless
Pakistan gives the guaraniee that gur
people will be treated in the manner
the representatives of diplomatic mus-
slons should be treated, we will not
hanve our fuli complement of staff sent
there. We have recalled our High
Commlassioner,

ot wyreie groft - Ty A ow
Ty § gun afafafa. & ane g dagre
s ag N e wfafafe £
I7% a1 oY 3t FE & GTE g
st tiru |
Shrimati Lakshm] Menon: We have
recalled our High Commissioner for
an indefinite period snd the High
Commissioner will not go there till
such guarantees gre receivel
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oY pve W wgAT ;. qrfEETT
¥ g1 wfwwat fogr & AW aTew
W 7 & fog o qr FT G F

Bhri P, R, Chakravertl; Indian Air-
lines Corporation officers were also
treated shabbily.

Ebrimati Lakshml Menon: Certain-
¥ 1 do not think Members would
want us to behave towards the mem-
bers of any Mission in the way in
which Pakistan has behaved towards
the members of our mission. That is
not the way to show your culture and
your civilisation,

ot geR W wewrd : d8T A
wq # 7q wheg &feqr s wifew
gt il |
Shrimat] Lakshmli Menon: As long

aa there s diplomatic....
Shri V. D, Purl (Kaithal): That is

the only language that Pakistan will
understand and not protest notes.

Shrimat! Lakshml Menon: We will
keep the Missions with better langu-
age, if possible,

This is the situation. Now things
are improving, but even 3o we will
take al] steps to remedy the situation.
Unless we get a guarantee frcm the
Pakistan Government that they will
mend their ways anji that they will
give the necessary protection und
guarantee to our personnel, vur High
Commissioner will not go back—
more than that, at the moment Gov-
ernment do not wish to do anything;
we are just watching the situation. ...

off gwR W WO 9w F AV
ox AT 7 59 %7 I qrat e Al
wrar ?

Shrimatl Lakshmi Menom: 1 have
said that we have not received a reply
except that they have said that these
allegations are groundless and are
false. They have started making

counter-allegations, which is their
pormal procedure, saying that their
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Mission here was put to lots of difi-
culties and that we did not give medi-
cal wid etc. They are all false alle-
gations.

Then, the question was asked whe-
ther we have brought this to the
notice of the Security Council. Yes,
we have; we have given 8 memoran-
dum stating the behaviour of Pakis-
tan Government towards our Mission,
That waa also done. Everything thes
is legally, constitutionally anj diplo-
matically possible has beeg done
except withdrawal of the Mistion and
breaking-off of diplomstic relatior-
ship. Asx I gaid, we will watch and
see how Pakistan is going to hchave.
There iy alwayg the freedom for us
to break off diplomatic relations if
we want to do that. At the momeni
we do not think that it is necessary to
do so,

Shri U, M. Trivedi (Mondsaur); Thae
hon. Minister has said that there was
absolutely no news from our High
Commissioner during this pericd
which was mentioned in this question,
1 would like to know what happenea
to the wireless that we were operat-
ing with our High Commissioner's
Office. Why was there no commuisu=
cation through that wireless?

Shrimatj Lakshmi Menom: In fact,
the reason why the Pakistani armed
police entered our Chancery ani our
High Commissioner's house wag that
they had heard that we nad o *rans-
mitter. In fact, we did not khave &
transmitter. The High Commissiouer
told them that we did not have a
transmitter but they would not be-
lieve him an{ they searched the whnie
house, the Chancery and the rooms
of the personnel in search of the
transmitter. There was no means of
communication. 1f there weic any
means of communication, certa.nly
we would have got the information.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 25, 1965/Agrchayana 4,
1887 (Saka).

GMGIPND=LS I1—1917 (Al) LSD—22-13-65—970.



